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The Lok Sabha met at Eleven of the
Clock.

[MRr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Phyto-Chemical Project at
Neriamangalam

+
 Shri Subodh Hansda:
Shri S. C. Samanta.
Shri A, K. Gopalan:
Shri Koya:
| Shri Maniyangadan:
| Shri P C. Bornoah:
| Shri Bhakt Darsham:

*941.

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the details of the
technological processes to be adopiled
at the Neriamangalam Phyto-Chemi-
cal project have been finalised in con-
sultation with Soviet authorities; and

(b) if so, whether any contract has
been signed for the conmstruction and
supply of the machineries?

The Minister of Industry im the
Ministry of Commerce and Industry
(Shri Kanungo): (a) No, Sir,

(b) Does not arise,

Shri Subodh Hansda: In answer to
part (a) of the question, the hon.
Minister said: No’. Am I to under-
stand that the Government have not
made any attempts to train Indian
engineers to associate themselves in
the erection and construction of this
project?

309 (Ai} LSD—1.
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Shri Kanungo: It was not the ques-
tion of construction. The question
was about technological processes Lo
be adopted there. USSR Governmen!
is our collaborator in thiz programme.
We suggested a particular techniquc
for the manufacture of caffeine and
they are now working on it

Shri Snbodh Hansda: May I know
whether this project will be financed
entirely by the Russian credit or any
part of it will be utilised?

Sari Kanungo: Local expendiiure
will have to be found by the Govern-
ment of India, Capital expenditure,
largely. will be provided by thce USSR
credit,

Shri §. C. Samanta: May 1 xoow
whether the Indian experts oficred
their suggestions about this proorss
and if so what were they?

Shri Kanungo: No, Sir, no one has
offered. In any case the machinery
has got to be fabricated in the USSR
according to the processes which are
known there and which are to be
developed there,

Shri A. K. Gopalan: What are the
rauses for the delay and difficulties in
finalisation of this project?

Shri Kanungo: The original con-
ception was that caffeine should be
made out of tea prunings. Now,
subsequently, it is found that tea
prunings are not available in adequate
quantities and the price also is not
economical, A new process for manu-
facture of caffeine out of tea waste is
being considered and worked upon.

Shri Koya: Why were acquisition
and other things ordered without
knowing the availability of tea prun-
ings and all that?
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Shri Kunungo: Land was tequired
as in any case factory has got to be
built there. Caffeine is the main pro-
duct; there will be many other pro-
ducts also; it will be for the utilisa-
tion of medicinal plants availabie in
that area. o

Bhri Maniyangadan: Could the
Minister give us an idea as regards the
time by which this project will be
completed?

$hri Eanungo: No, 8ir; 1 am sorry
I cannot.

Shri P. C. Borooah: What is the
Lotal cost of the project and what will
be the foreign exchange content? How
inuch of it is for services and how
much for the machinery?

Shri Kamungo: I cannot say that
now because the process has got to be
finalised and then the cost of the
machinery, etc. will have to be work-
ed out.
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Hindustan Stee] Ltd.
b

J Bhri ﬁh:ngwat Jha Azad-
1 Shri Bhakt Darshan:

Will the Minister of Steel and
Heavy Industries be pleased to state:

i

(a) the arrangements being made to
meet the additional requirements of
technical personne] for doubling the
existing capacity of Hindustan Steel
Limited by the end of the Third
Five Year Plan; and

{b) whether engineers are being
sent abroad for training?
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Ora] Answers 10582
The Deputy Minister ip the Minis-
try of Steel and Heavy Induostries
(Shri P, C. Sethi): (a) Arrangements
have been made to recruit and train
the additional technical personnel

(b) Yes, Sir,

Shri Bhagwat Jha Azad: May I
know  what approximately is the
requirement for doubling the produc-
tion in these plants?

Shrl P. C., Sethi: The requirement
of technical persomnel for the expan-
sion is as follows: engineers, 230 for
Bhilai, 194 for Rourkela and 190 for
Durgapur. The number of other
operatives and skilled workerg is
sbout 10,500,

Bhri Bhagwat Jha Axad: What are
the countries to which our technical
perwnneihavebeensent!ortuini:u
and what is the course of training and
by which time they are expectsd fto
take up the work?

Shri P. C, Sethi: Az regards the
technical personnel, they have beem
trained in the United Kingdom, USSR,
West Germany, Australia and Canada
Further, they are being sent to
Canada, France and USSR.

Mr. Bpeaker: Duration of training?

Shri P. C. Sethi: It will be accord-
ing to requirements.
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Shri P. C. Sethi: As the Minister
has pointed out, it is proposed to im-
troduce a scheme of steel cadets, and
under this scheme young men in the
age-group of 17—18 will be taken up
and they will be given a steel-orient-
ed training.
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Mr, Speaker: When would it begin?

It is difficult to
but it is under

Shri P. C. Sethi:
.give the ecxact date,
active consideration.

Shri Indrajit Gupta: May I know
-whether there is any scheme by which
these technicians who are being train-
.ed abroad, on their return can be used
by us for our own independent train-
ing course here? Can they be used as
‘trainers?

Bhri P. C. Sethi: We have already
:®ot our training programme in all the
three steel plants, and we have got
persons who are taking up this train-
ing programme.

Dr. U. Misra: I+ the Governmen:
.aware that quite a large number of
highly qualified technical personnel
including the 400 experienced techni-
-clans discharged by TISCO in 1958 are
still unemployed and, if so, may I
know whether they will be absorbed
in the Hindustan Steel in view of
additional requirement of technicians?

Shri P. C. Sethi: When they make
the recruitment the HSL would
certainly consider if they are found
suitable.
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Shri P. C, Sethi: That question does
not arise from this, but a change has

been made in the HSL Board of
Directors.
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How many steel-
have been estab-

Mr. Speaker:
ortented institutes
lished?

Shri P. C. Sethi: We have a train-
ing programme in all the three plants.
Besides this, a training programme is
also being undertaken in various other
industries such as TELCO, Hindustan
Machine Tools, and others.

Shri Vemkatasubbaiah: May I know
how far in drafting the technieal
personne] to the wvarioug steel plants,
the congiderations of the wvarious
regions have been kept up, and whe-
ther there ig any uniformity in the
matter of recruitment from all the
States?

Shri P. C. Sethi: As far as unskilled
workers are concerned, regional con-
siderationg are being taken into ac-
count, but as far as the technical per-
sonnel are concerned, they gre being
taken on merits,

Indian Tea Delegation

-+
Shri P. R. Chakraverti:
Shri Maheswar Naik:
*943. { Shri P, K. Deo:
| 8hri P. K, Ghosh:
[ Shri P. C. Borooah:

Wil) the Minister of Commerce and
Industry be pleased to state:

(a) whether the Indian Tea Delega-
tion that visited Australia, New Zea-
land and Singapore has suggesied a
joint promotion scheme for increas-
ing exports to these countries;

(b) what are the other recommen-
dations of the Delegation; and

(c) the steps takep to give effect to
these recommendations?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah). (a)
to (c), A statement is laid on the
Table of the House.



STATEMENT

(a) The Delegation recommended

joint promotion in respect of Austra-
lia only.

(b) AUSTRALIA

(i) Besides joint promotion, the
Delegation recomrmended a
uninational campaign, which
could take the form of setting
up a Tea Centre in Svdney
and Tea Bars in the big cities,

(ii) India should launch pure
Indian packs depending up-
on the response to the unin-
ationa] campaign,

(iii) There is a wide field for
Public Relations which can
be exploited for popularising
Indian tea.

(iv) Steps should be taken in
India to make Indian tea
more attractive in the Aus-
tralian market.

(v

—

The Tea Board should orga-
nise and finance a sampling
service {p established Aus-
tralian buyers, large and
small, with a view to present-
ing a wider field of Indian
teas suitable in quality and
price, for the Australian
market.

(vi) The tea buyers and blenders
of prominent firmg in  Aus-
tralia should be invited 1o
visit India so that they may
have an opportunity of visit-
ing tea areas and auclions in
India.

NEW ZEALAND

(i) A substantial improvement in
Indian exports could he at-
tained by introducing the
Tea Board sampling service
along the lines recommended
for the trade in Australia.
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(ii) With a view to improving
the buyers’ knowledge of
the very large variety of teas
available from India, invita-
tion to the trade to visit In-
dia will give an ample op-
portunity for pushing up cur
teas in that market.

(iii) Some public relationg work
is also necessary,

SINGAPORE

(i) With a view to overcoming the
reluctance to trade with India,
samples of Indiap teas, care-
fully chosen {for suitable
quality and competitive prices
shoulq be distributed to the
local Tea Merchants' Associa-
tions, to Indian traders and to
the large British firms.

(ii) With a view to pushing wup
quality packet tea trade
among the well-to-do 1n
Singapore, it 1s necessary 1o
get in touch with a few large
quality stores in Singapore to
stock a fair range of Indian
tea packets, The Indian en-
terprises should push up their
packet exports to such chain
stores with advertising mate-
rials,

(c) The Tea Council of Australia
has been formed recently in which
Australian trade has agreeq to parti-
cipate with Ceylon and India. Action
has been intiated for introducing sam-
plig service for Australian and New
Zealand trade,

Shri P, C, Chakraverti: May I know
how far the reduction of the export
duty and the enhancement of the
excise duty would help in the export
irade of tea?
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Shri Manubhai Shah: It should
Teally help. If the figures for the last
three months are any indication, they
show an upward trend.

Shri P, K. Chakraverti: What is
the existing quantum of the export
trade to those regions and what are
the foreign exchange earnings?

Shri Manubhai Shah: As far as
Australia is concerned, in 1943-44, the
export of tea was 20 million lbs; gra-
dually over the years it came down to
as low ag three million lbs. But in
1961, it was 41 million lbs. In 1962,
it has gone up tg 11.6 million lbs.

Shri Maheswar Naik: May I know
whether it is a fic, that tea from
Ceylon and China particularly is
marketed there plentiful in those
areas, whereas tea from India has not
been popularised at all?

Shri Manubhai Shah: In tea China
is not a serious competitor but Indo-
nesia to some extent. But the main
competitor is Ceylon. That is where
in the past we have lost the markets
to them. We are trying to increase
our exports now.

Shri P. C. Borooah: May I know
whether Jack of familiarity of the
quality of Indian tea amongst the po-
tential buyers of tea in these coun-
tries hag been responsible for less ex-
port to these countries and if so, what
steps have been taken in this regard?

Shri Manubhai Shah: It is not lack
of quality, but Jack of effort.

Shri Hari YVishnu Kamath: The
statement laid on the Table shows
?h_at the delegation recommended
}?mt promotion in respect of Austra-
lia only. 1s the House to understand
that_ there is no scope for joint pro-
motion in the case of New Zealand
and Singapore and further how much
superior quality tea is being exported
to these countries, and is only inferior
tea being dumped for home consum-
ption?

CHAITRA 29, 1885 (SAKA)
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Shri Manuobhai Shah: It is not so;
if the hon. Member sees, he will find
there is the same pattern of consum-
ption of tea practically all over the
world ag in India—some class of sup-
erior tea is sold, but the hulk is
everywhere common tea, Therefore,
there is no dumping of inferior tea on
Indian consumers. As a matter of
fact, we are more choosy in consum-
ing tea. It is the common tea, which
is the inferior tea that goes out.

Shrimati Savitri Nigam: In the
statement it is said that some public
relations work is also necessary. In
fact, the same thing was recommend-
ed by severa] other experts and dele-
gates who have visited various coun-
trieg in connection with tea export.
They have also recommended that our
public relations work is very weak.

Mr Speaker: Why should the hon.
Member make such a long statement?
She should come to the question
directly,

Shrimati Savitri Nigam: May 1
know what gteps have been taken
in recent years 1961 1962 and 1963
to start this public relations work in
respect of countries where our tea is
exported?

Shri Manubhai Shah: Severa] steps
are taken including strengthening of
the public relations, opening of tea
centreg there and as the House will
see, and as I have mentioned, in one
year we have raised it from 4 million
to 11 million 1bs. Therefore, there is
some result coming up,

Fertilizer Plant, Katnj
+
( Shri Bishanchander Seth.
Shri Yashpal Singh:
Shri D. C, Sharma:
Shri Subodh Hansda:
*944 ! Shri 8, C, Samanta:
Shri Sidheshwar Prasad:
Shri Birendra Bahadur
Singh:
[ Shri R. S. Pandey:

Will the Minister of Steel and
Heavey Industries be pleased to state:

(a) whether it is a fact that Gowv-
ernment have decided to set up a fer=
tilizer plant at Katni;
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(b) if so, when it is likely to be
set up;

(c) whether any foreign assistance
is to be sought for the plant; ard

(d) if so, the name of the coun‘ry
angd the conditions of assistance?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P, C, Sethi): (a) It has been
decided to set up a fertilizer factory
in Madhya Pradesh. The exact loca-
tion ig under consideration,

(b) By the end of 1966,

(c) and (d). It is proposed to mcet
the foreign exchange cost of the pro-
ject from foreign credits that may be
available in future. It is not possible
to indicate, at this stage, the name of
the country from which it would be
available,
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Shri P. C, Sethi: It is not being
finaliy decided to locate it at Katni.
Althcugh we proposed that it should
be located at Katni, later on the ques-
tion was referred to NCDC and they
proposed it should be localed near the
coalfields. So, the question is again
under consideration.

Shri S, C. Samanta: May I know
what will be the quality of the ferti-
liser and how mmuch raw material
should be available?

Shri P. C, Sethi: We would be pro-
ducing urea and 1 lakh tons of nitro-
gen. The raw material will be coal.
But regarding the exact guantity of
coal it is difficult to give the figure.

Shri Daji: Since the matier of this
fertilizer piant has been long pending,
can we know by what time Govern-
ment propose to finalise it and start
work?

Shri P, C. Sethi: We want to ex-
pedite the matter. We would do it as
soon as possible.

Shri Hari Vishnu Kamath: Is it not
a fact that the original proposal was
to set up this fertiliser factory mnear
Itar=i. and if so why has it been
changed?

Shri P. €. 5:thi: The gquestion of
having it at Itarsi was considered
when the licence was given to the
private party. But, later on, when
the Government decided to take ‘over
ihe project Katni was considered to be
suitable. A team was sent and they
decided that Katni is a better location.

Shri Hari Vishnu Kamath: Minis-
terial pull to Katni.

Shri Tyagi: May I know what is
the approximate cost of fertiliser im-
ports every year into India and what
is the capital cost of this plant?

Shri P. C. Sethi: The capital cost
of the plant is about Rs. 32 crores to-
Rs. 34 crores. The other question does.
not arise out of this.
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Shri R. S. Pandey: May 1 know
whether the American expert has sub-
mitted any report saying that due to
tho inferior coal which is going to be
available to this plant the cost of
fertiliser will be more?

Shri P C. Sethi: Sir, an expert
from the United Nations Fertiliser
Mission—Dr. Ewell—had come and
did not find the economics of this plant
suitable, That is why the private party
abandoned it.

Prototype Production and
Centre at Rajkot

*045 Shri S. M, Banerjee: Will the
Minister of Commerce and Industiry
be pleased to state:

Training

(a) whether it is a fact that the
U. 5. Government have recently
stopped Egiving further aid to the
Indo-American Prototype Production
and Taining Centre at Rajkot; and

(b) if so, the reasons therefor?

The Minister of Industry in the
Ministry of Commerce and Industry
(Fhri Kanungo): (a) and (b). The
Prototype Production and Training
Centre, Rajkot, wag established in
February, 1960 with American assis-
tance under an agreement signed bet-
ween the Government of India and
the Technical Co-operation Mission of
the U.S.A. As a result of experience
of the working of the Centre, certain
inherent difficulties in developing it
on the lines originally contemplated
camg tp light, The scheme wagz ac-
cordingly reviewed and it wag decid-
ed te coniinue the project on a medi-
fied and somewhat restricted |Thasis.
For this restricted programme, no as-
sistance from the U.5. Government
wag considered necessary.,

Shri S, M. Banerjes: May I know
whether it is {rue that a director who
wag n=ar this particular place Rajkot,
was not pulling on well with the
American consultant and he was not
an efficient officer? May I know
whether he has been shifted from
that place and put as a director kere
in Okhla?
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Shri Kanungo: There is nothinz
like that. The point was that we
wanted tp have the project in a
smaller way with less land in Rajkot.
That was the original idea, Subs.:-
quently we found that more land wiil
be necessary and more land has been
acquired by the Gujarat Government
for the project. Therefore, the
scheme hag been remodelled.

Shri S, M, Banerjee: Sir, he has
not answered my gquesition, I want
to know whether the director who
was there wag supposed to be inefs-
cient and he has been shifted t:
Okhla?

Shri Eanungo: There are transfers
in the ordinary course of time, but
the insinuation ‘made by the hon.
Member is not correct,

Shri S, M. Banerjee: I want to
know what is the total amount spent
on this particular prototype produc-
tion and training centre at Rajkot and
what is the output or production there?

Shri Kanungo:; I have not got the
figures, In any case, the revenue and
expenditure is not to be co-related
because these are training program-
mes,

Shrimati Renu Chakravarfty; May I
know what are the inherent difficul-
ties that cropped up as a result of
which within two years the entire
scheme had to be reveiwed?

Skri Kanungo: The problem was
about land and buildings, The train-
ing programme has been  reduced.
This is a training centre mainly for
woed work, and we just want to con-
fire ours:zlves to certain items and
not spread it out,

Shri Sham Laj] Saraf: May I lnr
if this centre was tzken up o= ti-
set pattern as has been establishe.!
elsewhere or it was something diff-
ercent; and if it was on the set pat-
tern, now that the change is being
brought about may I know what the
position will be with regard to this?
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Shri Kanungo: The pattern iz the
same in the sense that it is a pro-
totype training centre. But the items
of training ang itrms of manufac-
ture are different in every prototype
centre, and in !“i: particular centre
it has certain types of ‘machinery on
which the prototypes are to be made
which are not made elsewhere,

Shri Bhagwat Jha Azad: May 1
know whether the unwillingness en
the part of the U.S, Government led
to this scheme being modified; if not,
what were the limitationg that forced
the Government” to modify the
scheme?

Shri Kanungo: It was because the
help of the U.S. Government, what-
ever was received, was adequate
enough to carry on,

Shri Bhagwat Jha Azad: That is
not the question. I asked whether the
unwillingness on the part of the US
Government wag chiefly responsible
for modifying the scheme. What were
the limitations that forced the Gov-
ernment to modify the scheme?

Shri Kanongo: I have answered
that question, It wag our own choo-
sing; not the choosing of the USA
Government, We modified it and we
ars carrying on the programme as we
think it better.

Shri Bhagwat Jha Azad: I wanted
{u k7ow the limitations which forced
the Government to modify the scheme.

Mr. Speaker: The hong Minister
has answered it earlier.

Shri Bhagwat Jha Azad: Has he
answered that part of the question
about he limitations which forced
Government to modify the scheme?
He is not saying anything on that.

Shri Eanungo: I have already ans-
wered it, We have chosen to go in
for a smaller programme of machine
manufacture in that perticular cen-
tre,

Shri S, M. Banerjee: I wish tfo
know whether this particular proto-
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type production and training centre
in Okhla is also responsible to manu-
facture certain machine parts and
other things. I want to know whe-
ther anything has becn ‘manufactured
upto this time in this particular pro-
totype producticn ang trzining centre
except ac~uiring the land,

Shri Kanungo: Manufacture is not
the programme of this type of insti-
tute, though it is its ultimate aim.
Firstly, we want training for which
certain machinery hag been installed.
We had to shift this programme twice
because the land available wag not
considered adequate., 'The buildings
are not ready yet. Necessarily, the
machines have to be shifted after the
buildings are ready, Manufacture
wil] take place later. Now we have a
programme of training, not manufac-
ture,

Mr. Speaker:
Nigam,

Shrimati Savitrt

Shri S. M, Banerjee: Sir, on a point
of order,

Mr. Speaker: What is the point of
order?

Shri S, M. Banerjee: This particular
question relates to the Prototype Pro-
duction and Training Centre at Rajkot
and the question is:

“(a) whether it is a fact that the
U.S. Govermrment have re-
«cently stopped giving further
aid to the Indo-American Pro-
totype Production and Train-
ing at Rajkot; and

(b) if so, the reasons therefor?”

The Minister has given some reply.
Then I put a specific question whe-
ther thig training centre has manu-
factured anything.

Mr, Speaker: What is the part that
he has not answered?

Shri S, M, Banerjee: This parti-
cular prototype production and train-
ing centre is also responsible for
production. Is it not one of its pri-
mary responsibilities?
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Mr. Speaker: He says no production
nag yet started, What else does he
want?

Shri S, M, Banerjee: Two years
have passed and stil! nothing has been
done,

Mr. Speaker: Whatever may be the
period he can only ask for informa-
tion; no arguments at this moment,

Shrimati Savitri Nigam: May I krow
the number of trainees who  have
qualified from thig centre and whether
there were some administrative pro-
blems because of which this pro-
programme has not been implemented,
as was originally expected?

Shri Kanungo: So far, 167 persons
have been trained, A batch of 89 per-
sons will be completing their train-
ing by June 1963, There is no admi-
nistrative problem, The problem
~was about location and housing,

‘Export Advisory Committee for Pearls
and Precious Stones

“946 Dr L. M. Singhvi: Will the
Minister of Commerce and Industry
be pleased to state:

{a) whether Government have con-
stituted an Export Advisory Commit-
tee for pearls, precious stones, dia-
monds and jewellery: and

(b) if so, he composition of the
Committee and the criteria for ap-
puintment as members?

The Minister of Internationa] Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir,

(b) The Committee consists of ten
representatives of the trade from all
over the country and two officials of
the Government including the Chair-
man, The main criteria for selection
of representatives of the trade was
their knowledge and experience in ex-
ports of pearls, precious stones, dia-
tmonds, jewellery ete. and thier busi-
ness reputation. A list of names with
terms of reference is laid on the
“Table of the House, [Placed in the
Library, see No, LT-1167/63].
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Dr. L. M, Singhvi: May I know
whether Government{ have formulated
an export promotion pregramme in
regard to these commodities and if
s0, the broad details?

Shri Manubhai Shak: This is going
on for the last seven years and the
irend is on the rise. Because we are
not producing any of these commodi-
ties in the country they are allowed
to be imported in rough condition, un-
cut condition. Here in Jaipur in
Northern India, UP, Cambay and in
the South we have got very good gem
cutters who cut and polish them be-
fore they are exported to foreign coun-
tries,

Dr, L, M Singhvi: May I know
whether it has been brought to the
notice of Government that the real
leaders of export trade in these com-
modities are not really nominated to
these committees so that they cannot

. effectively function and represent the

trade?

Shrj Manubhai Shah: If the hon.
Member sees the names, he will find
that 80 per cent of the export is done
by these people.

=t sifereaTe ST&T : § AT
A s g7 FRAT F w18 fagay oft
faw o & #ar ?

ot wrad wg ¢ wrE faRat @Y
%, 7a fregem & wWEATE

Shri Warior: !(zy I know whether
this trade in stone-cutting has com-
pletely stopped, as far ag South is
concerned, and no export promotion is
made to export more stones after giv-
ing them to good cutters?

Shri Manubhai Shah: As I said,
most of these stones are imported and
they are cut here. If the hon. Mf:rn-
ber wants the figures, in the previous
year the export amounted to Rs. 6
crores, This year it has risen to
Rs 0.35 crores. We hope to reach the
figure of Rs. 12 crores.
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Shri Kapur Singh: May I know
whether Government have duly taken
into consideration the fact that
throughout the long millennia of aur
history taking out of precious stones
has been considered as most inauspi-
cious?

Mr. Speaker: Shri Saraf.

Shri Sham Lal Saraf: May I know
whether any attempt has been made
to introduce cut-jewellery for export
on the Holland pattern?

Shri Manubhai Shah: This is all cut-
jewellery, that is, set, unset, put into
platinum and palladium and wvarious
other forms but not gold jewellery.
About gold jewellery I expect to
announce the scheme within a week.

Shri Sham Lal Saraf:
simple stone
shapes
Holland.

Gems are
pieces cut in modern
and designs as is done in

Shri Manubhai Shah: It is not for
stones but for precious stones which
have ten thousand times more wvalue
than the ordinary stones. We are
dealing with that. So far as alabaster,
makrana etc. are concerned, they are

also exported under the .incentive
scheme.

Shri Kapur Singh: Sir, my question
is a very important question. I wanted
to know whether this Government has
any regard for the ancient traditions
of our country. Do they ever take
them into account while formulating
their basic poliey?

Mr, Speaker: 1 thought that even
the guestion was inauspicious at that
moment.

Shri Kapur Singh: I should like to
hear his reaction.

Shri Manubhai Shah: Throughout
ancient history India has been an
exported of precious stones. We have
the largest number of gem cutters in
the whole world but more than that
all these precious stones come from
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foreign countries in an uncut condi-
tion and they are processed here and
sent out. More than a million families
live on that.

Shri S, Eandappan: May I know
whether Government has considered
the possibility of improving pearl
fishery in the South?

Shri Manubhai Shah: That is a
very important question. But unfor-
tunately on our sea cost we have not
been able to develop oysters as the
Japanese have done. We are trying to
pay some attention to it. But that re-
quires reproduction of certain special
varieties of oyster fish o get these
natural pearls.

Shri P. Venakatasubbaiah: What is
she position regarding our importing
precious stones from Burma? Is it on
the increase or on the decrease?

Shri Manubhai Shah: We are export-
ing to Burma and not importing. It
is on the increase.

Export of Textiles to Burma

+947. Shri Maheswar Naik: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that follow-
ing the nationalisation of the bank-
ing business in Burma, export of
Indian textiles to that country has
been suspended;

(b) the part of Burma’s textile re-
quirements ‘which was being met from
Indian sources before the nationalisa-
tion and the loss sustained in India’s
export trade on this score; and -

(¢) whether Government of India
propose to take any steps to restore
our normal export trade in textiles
with Burma?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shab): (a) to
(c). Export of Indian textiles to
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Burma has not been suspended fol-

lowing nationalisation of the banking .

business in Burma. India's share of
textile exports to Burma fluctuates de-
pending on Burma's requirements and
the competitiveness of Indian supplies
vis-a-vis her other trading partners.
The question of loss in India's export
trade does not therefore arise,

In view of the position staied above,
the question of taking steps to restore
our normal trade with Burma is cons-
tantly engaging our attention and last
month we sent a special delegation of
textile interestz of this country to
Burma.

Shri Maheswar Naik: What specific
role Indian banks had to play in res-
pect of textile exports to Burma? Are
similar facilities available at the
momeant under the nationalised system
of banking in Burma?

Shri Manubhai Shah: What I said
in the first sentence itself of my
reply iz that nationalisation has not
hampered the flow of our exports.
Nationalisation is the policy of that
country's Government but it has not
affected our exports,

Shri Maheswar Naik: We are im-
porting a large quantity of rice from
Burma. May I know whether Gov-
ernment have thought it fit to enter
into a barter deal with Burma in res-
pect of our textiles in exchange for
the rice imported from there?

Shri Manubhai Shah: We did not
entep into a barter deal with Burma.
Neither that country favours that sys-
tem nor do we. It is a free trade on
both sides in each country trying to
sell the maximum that it can on free
convertible sterling. We are buying
a lakh and a quarter tons of rice frem
Burma.

Shri Bhagwat Jha Azad: May 1
know whether Government hag asses-
sed what adverse effect the nationali-
sdtion of banking in Burma will have
on the usual fluctuations? It may be
a little more or a little less during
this period.
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Shri Manubhai Shah: Nationalisa-
tion has come only recently. Every
country is free to decide its own
policy. Our trade does not depend
uron whether banks are in private
hands or in Government hands. Our
irade depends upon our own strength.

Shri Sham Lal Saraf: With the
recent political changes and changes in
economic policies of the Government of
Burma, may I know whether it will be
profitable to continue trading with
that country in conventional goods and
to export more and more to ihem?

Shri Manubhal Shah: Recently we
sent a very high-powered Government
delegation to Burma headed by our
Food Secretary ani with very top offi-
cials. We also invited a Burmese dele-
gation headed by a Minister, who, at
that time was the Minister of Agricul-
ture, who is now the Minister of
Foreign trade. After these two reci-
procal visits, trade js looking up and
more purchases are being made by
Burma from India.

Shri Daji: What is the trend of our
export to Burma for the last two
years?

Shri Manubhaj Bhah: The figures
are, about Rs, 9 crores was the imports
from that country; about Rs. ¢ zrores
was the export from our country.
VWhen we had to buy more rice from

*Burma, we had about Rs. 3 crores as

adverse balance,

Shri Daji: That is not my question.
M- quesiion was about textiles. How
much of textiles did weo export in the
last two wears?

Shri Manubhai Shah: Textiles. I
have not got figures separately. Most
of opur trade was in handloom and
carang. If the hon. Member puts a
separate guestion on textiles, 1 shall
give the figures.

Shri Warior: May I know whether
the Government has taken any steps
to make the prices of textile goods
in Burma competitive especially in the
sphere of handloom?
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Shri Manubhai Shah: In hand-
looms, we are struggling. They have
staried their own textile induslry in
the last 10 years. Recently, in this
very month, we have sold Rs. 97 lakhs
worth of poplin and other textile fab-
rics to Burma,

Shri R. S. Pandey: DMay I know

svhat varieties we export: whether
~medium or fine?
Shri Manubhai Shah: MosUy me-

dium and coarse; very little fine,

Shri P. C. Borooah: May I know
whether it is a fact that, of late,
Chinese textiles have come into Burma
.and that is elbowing out our Indian
textiles?

Shri Manubhaj Shah: That is true
that Chinese, particularly, are under-
.quoting as they were doing 3 or 4
years before in all markets in compe-
tition with us and Japan. Japan is
also a very active rival

Exports to Latin American Countrius

#0948, Shri Ramanathan Chettiar:
“Will the Minister of Commerce and
Industry be pleased to state:

(a) the progress made in increasing
.our exports of non-traditional items to
Latin American countries; and

(b) the bottle-necks that stand in
‘the way of increasing exports and how
they are proposed to be overcome?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (2)
Jute manufacturers account for over
90 per cent. of our exports to Latin
America, Exports of other items such
as tea, mica, shellac, chemicals which
stood at Rs. 130 lakhs in 1939 were
Rs. 116 lakhs in the first ten months
of 1962-63 showing slizht improve-
ment.

(b) There are various obstacles in
stepping up our exports e.g., long dis-
tances, very high freight charges on
shipping, comparable, economies of
India and these countries which are
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mostly producing like products, langu-
are difficulties, keen competition from
nearpy countries such as US.A in that
region. Efforts are being made to
develop contacts between the Indian
exporters and their counterparts in
these couniries. Two delegations of
the Engineering Council have already
toured most of the countries in that
area,

Shri Ramanathan Chettiar: May I
know whether India was nolt export-
ing large quantities of jute hessian
particularly to Argentina and may I
know why exports have fallen in the
recent 5 years?

Shri Manubhai Shah: The first part
of the question is not quite correct.
But, it is true that in the expanded
market of jute, we have not been able
to maintain our share Much of the
goods are going from Pakistan. For
the rest, as I said, there has been a
slight improvement.

Shri Ramanatham Chettiar: When
there is a large demand for Indian
tea in Brazil, Venezuela, and Argen-
tina what steps are the Government
taking to increase and help the tea
exporters to export more tea to such
of those Latin American countries?

Shri Manubhai Shah: I am rather
surprised. Brazil produces 80 per
cent of the world's coffee. It is not
drinking tea at gall. Therefore, there
is no question of their consuming
large quantities of tea. They are try-
ing to sell and drink coffee. But, the
tea exports to Mexico and Chile have
increased.

Shri Sham Lal Saraf: May I know
wh~t other countries have entered in-
to competition with our exports in re-
lation to Latin American countries
and particularly if exports from Pak-
istan have pone up as far as jute is
concerned?

Shri Manubhal Shah: As far as our
trade and South Fast Asia’s to Latin
American countries is concerned, if the
hon, House sees the world trade pic-
ture, it is very marginal, less than one
per cent because of long distance.
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None of the countries of South East
Asia except Japan are really having a
very big trade with Latin American
countries. Now, we do believe that
there is possibility if we have a pro-
per market survey and if more export
houses open up their offices in Latin
American countries. Curretnly, a high
power Mexican delegation is in our
country for the last one week. We are
trying to have bilateral approaches to
those countries.

Shri Hari Vishnu Kamath: Is there
any truth in certain press reports to
the effect that China, with the delibe-
rate aim of hitting India, is paying
more attention to Latin America,
South East Asian and African markets
and if so, are there reasons to appre-
hend that China is likely to be a for-
midable rival to India in the Latin
American markets in the near future?

Shri Manubhai Shah: That is all
obvious. China has been doing that
for a long time, not only in the Latin
American, but in African and Asian
countries. I had the privilege to say
before the House that we are trying
to extend modest credits. They give
20 years, 30 years 15 wyears credit.
The longest we have been able to
afford so far, due to our foreign ex-
change situation, is 5 or 7 vears cre-
dit. There is no reason to lose heart
on that. We are going to activise it
more and more. Whether we do less
than China or not, that is not the
point. We should do more than what
we are doing so far with these coun-
tries.

Shri Hari Vishnu Eamath: The
question is whether we do,

Shrimati Renn Chakravartty: In
these Latin American countries with
which we have had very little trade
up till now, may I know what Gov-
ernment have done? What are the
special steps that Government have
taken in order to find our markets and
to increase our trade with these coun-
tries, both through the STC as well
as through the Export Promotion
Councils, in non-traditional items?
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Jute and tea are traditional items. I
want to know what has been done in
regard to non-traditional items. It is
not only Brazil, but there are many
many countries. In all this unknown
area with which we have had no trade
so far, what have Government done to-
explore markets?

Shri Manubhai Shah: The House
will appreciate that Latin America
is next to the United States, almost at
a stones throw. Most of the trade
in that country is in manufac-
tured articles. To try to compete in
a very powerful way there would be
somewhat difficult, when we have
neighbours here, when we have the
European continent, when we have
Africa ete. where we can sell a larger
quantity of goods. We have to
be selective. Our approach is that we
should maximise our efforts in those
areas where we can get better results
and certainly Latin America will also
gat its turn to a limited extent in that
priority.

Productivity Team on Steel Industries

[ Sh.ri- R. S, Pandey:
*949. { shri Yashpal Singh:
i_ Shri Bishanchander Seth:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Indian Productivity
Team which studied the working of
the steel industries in USSR and
Czechoslovakia has submitted its re-
port; and

(b} if so, its main findings?

The Minister of Industry in the
Ministry of Commerce and Indusiry
(Shri Eanungo): (a) Yes, Sir.

(b) Copies of the Team Report on
Iron and Steel Industry have already
been laid on the Table of the House
on the 13th April, 1963. A summary
of the findings of the team is contain-
ed in pages (i) to (xxii) of the Report.



ir0503 Oral Answers

Shri R. S, Pandey: May I know
what steps Government proopse (o0
take to implement the recommenda-
tions made by the Team in order to
have more cfficiency and more pro-
duction?

Shri Kanango: The normal practice
in regard to all these Study Team re-
_ports is that the reports are circulated
‘to institutions and organisations in-
merested in that particular industrv.
Later on, discussions are encouraged
‘and organised by the local producti-
-vity councils and also discussion
‘groups proposed by similar institu-
tions. ‘The National Productivity
Council's business is to create inte-
rest, not to assess the results unless it
‘be after some time. Normally, this
process of putting across a report
takes six months. .

Mr, Speaker: Next question.
Shri Yashpal Singh rose—
Shri Indrajit Gupta rose—

Mr Speaker: I am sorry. Nobody
“had risen earlier, and, therefore, I had
‘passed on to the next question. Now,
.next question, “

Cement Factory in West Bengal

+
[ Shri A. V. Raghavan:
2950 ! Shri Pottekkatt:
' 1{ Shri Vasudevan Nair:
\_Shri Yajnik

Will the Minister of Steel and
Heavy Industries be plrased to state:

fa) whether a licence was grantad
'to the Sahu-Jains for starting a cement
factory in West Bengal;

(b) whether the licence was grant-
ed after the publication of the Vivian
Bose report;

(c) whether the findings of the re-
“port were studied before issuing the
licence; and

(d) the amount of foreign exchange
involved?

The Deputy Minister in the Minis-
try of Steel ang Heavy Industiries

APRIL 19, 1963

Ora] Answers 10606
(Shri P, C. Sethi): (a) to (d), On
the 17t October, 1402, & letter of in-
tent was issued to Messrs. Sahu Jain
Ltd, approving their application for
grant of licence for sctling up a
cement factory at Jhaida in Puntlia
district of West Bengal. They were
advised to take preliminary action for
setting up the factory and maike
arrangements for the plant and equip-
ment required with one of the indi-
genous machinery manufacturers. A
formal licence was to issue after satis-
factory arrangements had been made
for the plant and equipment. This has
not yet been done.

At the time the letter of intent was
issued, the Vivian Bose report had
not been submitted.

The proposed factory is to be set up
on the basis of indigenous machinery
and no foreign exchange is to be re-
leased to the party directly, The
necessary amount of foreign exchange
would, however, be released to the
cement machinery manufacturer with
whom the order is placed, for the ‘m-
port of the minimum essential com-
ponents.

Shri A. V. Raghavar: May 1 know
the name and the number of sppli-
cants that were considered in the
matter of issuing this licence?

Shri P. C. Sethi: On 25th May, 1961,
Messrs, Sahu Jain Ltd. applied for it,
and later on, in the year 1962, two
more applications were received, and
the West Bengal Government were
requested to point out the party, and
they recommended Messrs. Sahu Jain
Ltd

Shri Daji: The hon. Depuly Minis-
ter has stated that the letter of m-
tent was issued in October, 1962. Does
the hon. Deputy Minist>r know that
the Vivian Bose Report was at least
pending at that time? Am I to under-
stand from his reply that tne respca-
sibility for the granting of this letter
of intent or licence was not that of
the Central Government but purely
that of the West Bengal Government?
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Shri P. C. Scthi: No As I said,
the letter of intent was issued on 17th
October, 1962. Till then, the Vivian
Bose Commission's report had not
<come.

Shri Daji: It had come in July.
Do you disown responsibility? You
said that the West Bengal Guvernment
ultimately decided. Whose i3 the res-
ponsibility? 1Is it that of the West
Bengal Government . |

Mr. Speaker: Order, oider. Even
in his excitement, he should only
address the Chair.

Shri Daji: I am sorry for my mis-
take. Whose is the responsibility? Is
the responsibility that «f tha Central
Government or has the Central Gov-
emment acted only on the recommen-
dation of the West Bengal Govern-
ment automatically?®

Shri P. C. Sethi: As far ag the
issue of letter of intent was concerned,
it was issued only after receipt of the
recommendation from the West Bengal
Government.

Shri Daji: I seek vour protection . .

Mr. Speaker: The question is: 1%
the responsibility that of the Centre
or of the State Government?,

Shri P. C. Sethi As far as issue of
letter of intent is concerned, the ulti-
mate responsibilty is on the Centre.

Shri Dinen Bhattacharya: May I
know whether after publication of the
Vivian Bose Commission report Gov-
ernment are considering cancelling the
licence?

Shri P, C. Sethi: Furthier develop-
ments, if any, arising out of the Vivian
Bose Commission report would cer-
tainly be taken into consideration,

Shrimati Renu Chakravartty: May I
‘know why it is that, when the Vivian
Bose Commission report was with the
Tentral Government from Jure, this
was issued by them, as late as October?

Shri P, C. Sethi: According to my
information, the letter of intent was
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iziued prior to the receipt of the
Vivian Bose Report.

Siri Tridib Eomar Chaudheri: Was
the recomendation of the West Bengal
Government received after the publi-
cation of the report or prior to it?

Shri P. C. Sethi: Prior to it.

Release of Foreign Exchamge to
Export Houseg

(a) whether Government have of
late decided to release foreign ex-
change to recognised Export Houses
on ad hoc basis to help promote sales
abroad; ang

(b) if ga, the broad outlives of the
decision?

The Minister of Internatiomal Trade
In the Ministry of Commerce ond In-
dusiry (Shri Manubhai Bhah): (a)
and (b). Experts Houses recognized
by Government will be given adequate
facilities, including releasa of foreign
exchange wherever appropriate and
necessary, to carry out export plans.
Requests from Export Heuses [or re-
lease of foreign exchange are consi-
dered on the merits of each case and
releases  authorised in deserving

cases.

Shri P. C. Borooah: What sre the
reasons which prompted Gowvernment
to take this decision? Also, has any
limit been vlaced on the use of foreign
exchange for such purpose?

Shri Manobhai Shah: We have
made a proposal recently to the Re-
serve Bank. There are 20 export
houses that we have recognised to
make some ad hoc allotment for utili-
sation in promoting exports,

Shri P. C, Borooah: May I know
whether this measure will amount to
placing thesa export houses on a par
with the Export Promotion Council
and the Commedity Boards?
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Shri Manubhai Shah: The Export
Promotion Council is a corporate body
consisting of export inierests. These
are individual export houses.

st odmEe Tifemr o oz e
RO EreaW ¥ f@mam W @Ak
TFAE greas § 3 & wfatafa ww
TFNTE SEEE & fog fadw s W
U IAFI FIA TFEar 2 § TaHe
T owrEdr g 7

Y WWTE WY ;g9 99 #1 AR
fa®s & 1| URYE Zeed & (e
it ¥ wElfas e sifefedm §
faar war & qg ag @ fr e gE W
T @, T TSR AR R AR
FHISET F7 TgEam W @9 F@H |

Shri Morarka: What is the total
amount of foreign exchange released
to these firms, and what is the maxi-
mum amount released tc one single
firm?

Shri Manubhai Shah: These have
come up in the last four months. The
maximum given so far is about
Rs. 8,000 per export house.

Shri Imdrajit Gupta: 'What is Gov-
ernment’s machinery for checking and
seeing that the purpose for which this
foreign exchange has actually been re-
leased is implemented and the amount
used by the export houses concerned
in the shape of effective sales promo-
tion?

Shri Manubhai Shah: The results
can be judged only in two or three
years time. Nobody  opens up
offices or tours round in a very large
way, maybe spending Rs. 2 lakhs cr
Rs. 3 lakhs a year. Each of the ex-
port houses is expected when it goes
into stride to earn Rs. 2 to 3 crores a
year.

Shri S. M, Banerjee: Is it a fact
that the maximum or more than 90
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per cent of the foreign exchange was
released to 25 big business houses and
that other small units have sufered
because of this distribution?

Shri Manobhai Shah: T do r.ot know.
There are no releases to any houses.
Individual travellers go, subject to the
normal rules of the Reserve Bank, I
think there is some misinformation
with the members. There has been
no foreign exchange released on this
account to any body.

st faafa fw o fam A
F1 AEIX AT TA T fag wrA
TS 201 2 97 I9 H 97 T9 419 A°
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#f, 97 T AW 1 3 F OwET
W WA TEAATIA ERT fE mEEE
grosw T fwaam s, e s
g Frar, 79 eew ¥ 97 0 R
#1 = # wEEg gg A€ ¢ 5 A
URAE ZHIO OEQR grEad § il
EET 21 T & grar a1 afeEa a4
§ AT ¥ 9TEE FTZT ZATENT, AT AR
AT At A 6 1 AT RS AR
FGE
Titaghur Jute Mills Nos. 1 and 2

*953. Shrimati Remu Chakravartty:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that Gov-
ernment have given permission to
Titaghur Jute Mill No. 1 to be amal-
gamated with Titaghur Jute Mill No.
2; and

(b} if so, the terms of the permis-
sion granted for rationalisation and
amalgamation? f

The Minister of Internalional Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) No,
Sir,

(b) Does not arise.
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Shrimati Renu Chakravartty: May
I take it that no application has come
ang therefore the -jucstion does not
arise, or has there beea an applica-
tion ang it Has been rejected?

Shri Manubhai Shah: No request
has been formally received whether
you call it application or otherwise.

Shri Indrajit Gupta: "May I know
how many jute manufacturing compa-
nies in West Bengal have su far
amalgamated the warious units under
them_ and to what axtent wiat hse in-
creased their profitability?

Shri Manubhai Shah: It is too
wide a question.

Import of Tobacco
+
954, ( Shri Onkarlal Berwa:
L Shri P. C. Borroah:

Will the Minister of Commerce and
Industry be pleased to state:

ta) whether an agreement has of
late been shigned under PL. 480 for
the suppiy of high quality tobacco to
India; angd

(b) if so, the terms of the agreement
and the quantity of tobacco to be im-
ported under the agreement?

The Minister of International Trade
in the Ministry of Commerce ana&
Industry (Shri Manubhai Shah): (a)
and (b). A statement is laid on the
Table of the House.

(a) Yes, Sir.

(b) Full details are given in the
Agricultural Commodities Agreement
between the Government of the U.S.A.
and the Government of India signed
on the 26th November, 1962, as amend-
ed on the 1Ist April, 1963, copies of
which have been placed in the Parlia-
ment Library. Briefly the Agreement
provides for import of approximately
1073 metric tong of tobacco from the
U.SA. valued at $2:6 millions includ-
ing the amount for payment of ocean
transportation charges

15 per cent of the rupees accruing
to the Government of the USA. as

309 (Ai) LSD—2.
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consequence of the sales made pursu-
ant to this agreement will be made
available to the US.A. for its expen-
diture in India while the remaining
85 per cent will be utilised as loans
for financing such projects to promote
economic development as may be
mutually agreed to.

o SiETTeTe &¥E T 0 T AEY
W H ATETE FT GO (Far g 7

=t 77 W7 Mg ¢ FAIL I H A5
s FLTHo FT TCUIGH grT 2 |

oft giewreeTer a<ar:  fefaAr "nr
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sftaard g ¢ TH &1 g ar
fFar £ 747 wrar 1« afe® wne geIeer
FT 0FARE {547 SET £ 33 F90E To
1 fog= @@ o FAM Fo AT
feam ar, 71 28%2 ¥ 33 F07 %o
FTm ar A WA g v FO
To FT FLA AT TER |

Shri Kapur Singh: May I know
whether this pernicious weed from
America is to be utilised towards
manufacture of exports or for home
consumption?

Shri Manubhai Shah: It is to be
utilised for manufacture of exports,
for interna! consumption blending pur-
poses. The United States produces in
plenty special Virginia tobacco, and
that is what we are importing for our
cigarettes.

Shri P, Venkaiasubbaiah: May I
know whether it is a fact that Andhra
produces the best variety of Virginia
tobacco, and if so, whether any effort
has been made to grow such sort of
tobacco in that part of the country,
so that we may stop further imports
from America?

Shri Manubhai Shah: We are very
proud of Andhra tobacco. I would
not like to put it as best or worst. It
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is good tobacco. What we are import-
ing is special Virginia tobacco which
is specially grown in the climatic
conditions of America. Different cli-
mates produce different goods. Some
we import, some we export.

Shri Tyagi: On a point of order,
Sir. The product of any State as
against the other States should not be
propagated here. If Andhra tobacco
is the best, does it mean that our
tobacco is no good?

Mr. Speaker: Shri P. C. Borooah.

Shri P, C. Borooah: May 1 know
whether, to save foreign exchange,
there is any regulation to see that not
more and more people take to smoking
of high class tobacco?

Shri Manubhai Shah: I could not
follow.

Mr. Speaker: To save foreign ex-
change, is there any scheme to put in
more proposals to produce more and
more here and not to import from
outside?

Shri Manubhal Shah: The import is
only nominal—2:6 million dollars or
Rs. 1:25 crores. This is actually meant
for blending cigarettes. It helps
in export and internal consumption.
There is no queslion of this being a
substituie for any Indian product. It
is just not available here, and the
tobacco trade will simply get reduced
if we do not get it for its assistance.

st e "W o weEr
FEE W F fAF o mE
GEl

st WAt TE : Az cfead g
FIEL 8, ®F 72 nfaFea} fafaet &
A7 T TEI BT INEA T FT R
F73 &, wiemredT g I E 0 T
AT & AP AT FL AFA G 7
Shri P. R. Patel: Up till now we

could do without the import of tobacco
under PL 480. 1 wan! to know the
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special reasons why this import has
become absolutely necessary.

Shri Manubhai Shah: This has been
going on for the last 10 years, and PL
480 imports of this tobacco started
ten years ago.

st g fEg @ ® oA WA
T g f fope s & fawits swder
#HE gl fea faet nf & fF sy
F AW ¥ qE TE F49, a1 a8 TEE
fegmmm s e @i ?

ot wwrd wg ¢ Ot A AR
g

Shri Kapur Singh: We want an
answer.

At 7w o ;o OET AT A &
faeger o7 & 1 g Z@FT ETEr
o zaw1 &1 99 F W= ii3EA
ZFT T AT 1 R AR A aTw
dfar 7€ 38 o 781 Fg a%aT (4 Fv
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¥ gfwat W e &1 @&

Mr, Speaker: Shri Kunhan.

Export of Biscuis

#955. Sari P. Eunhan: Will the
Minister of Commerce and Industry
be pleased to state:

ta) whether it is a fact that the ex-
port of biscuits has gone down recent-
ly;

(b) if so, the reasons therefor; and

(c) the steps taken by Government
to step up their export?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
The exports of biscuits is round about
Rs. 4 lakhs,

(b) Exporis of biscuits are handi-
capped mainly due to the import res-
trictions imposed by some countiries
and also due to the establishment and
development of the indigenous biscuits
industry in those countries.
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(c) All possible assistance, such as,
allowing the import of raw materials,
packing materials, replacement of
machinery, balancing equipment and
packing machinery required for the
industry, refund of drawback duty on
imported raw materials, ete. is at pre-
sent given to this industry to step up
exports of biscuits. A separate Export
Promotion Council has been set up for
promoting the exports of Processed
Foods including biscuits.

Shri Kunhan: What is the Third
Plan target for the production of bis-
cuits and what is the present produc-
tion?

Shri Manubhai Shah: The present
production is about 26,000 tons, and
the target is 40.000 tons. We exnport
only about 200 tons.

Shri Kunhan: What steps are being
taken to improve production of bis-
cuits?

Shri Manubhai Shah: [t is already
part of our Plan. I am dealing with
exports of biscuits. It is a low priori-
ty industry to which we are not able
to extend much of our national re-
sources for internal production and
consumption.

PFxo dfag am : wmit &
faegei a1 frala fes frr 2w & 8
WY F 3F A #71 9ge fEar o
@1 & & G TATE A 41 ¥
IEEr FE oA fealr Fedt o f
fog & = TeEr WEgET A9 gErt
azi F 7

Shri Manubhai Shah:  Malaya,
Singapore, Ceylon, Bahrein islands,
etc. are our principal markets because
of the nearness of distance. Each of
this country, as the House will appre-
ciate has become independent and
wants to industrialise itself. This is a
simple indusry and they start their
own industry.

Shrimati Savitri Nigam: Are any
steps taken to search new markets for
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biscuits in African countries and is
any export duty holiday intended to
be given to people who export these
biscuits?

Shri Manuphai Shah: There is a
complete holiday. The question is
whether our Indian biscuits will be
permitted to be 1mported by these
countries which are themselves in a
terrible shortage of foreign exchange.
Their condition is worse than ours 1n
the balance of payments position. It
is, therefore, natural that they ban
these imports. Ewven so in Persian
Gulf we can make efforts. We have
recently instituted enquiries in the
Bahrein islands and the six gulf coun-
tries, in Kuwait and other sheikdoms
to see if more could be exported there,

Shrimati Renu Chakravartty: Al-
though this is an industry which could
be put in any backward country, is
it a fact that the big British manu-
facturing companies are still able to
export quite a large amount of their
products to the South East Asian
countries and that we are not able to
compete with them?

Shri Manubhai Shah: That is quite
correct because these Huntley and
Palmers and Britannia biscuits have
been there for over a century. They
have earned a name and a very great
popularity. Because of that some bis-
cuits are being allowed to be imported
in restricted quantities by some of
these countries. We have to stand up
against these brands and names. In
our own country the biscuit industry
is not so terrific as to say that we can
make anv solid impact on exports,

ot & weafafaos &1 wroam
o+
fﬁ\maﬁw:
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[ta) and (b). The aluminium plant
at Pipri near Rihand (in Mirzapur
District. U.P.) has already been es-
tablished and the smelter reached its

full production at the rate of 20,000 m,
tons per annum in December, 1962.]
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Shri Kanungo: The expansion of the
aluminium smelter to a capacity of
50.000 metric tons has been approved,
and they have alrcady asked for a

captive thermal plant which has becn
approved also.
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Shri Bhagwat Jha Azad: May I
know whether they have given any
indication as to what would be the
capacity in the thermal plant for
which the Government has given sanc-
tion?

Shri Kanungo: [ could not tell you
the capacity. It will be a thermal
plant to supplement the existing sup-
ply, and the cost is likely to be of ihe
order of Rs. 12 crores,

Shri S. M. Banerjee: May I kncw
what is the total capacity of this parti-
cular plant which is owned by Birlas
and whether the Ceatre has given
some financial assistance to it and, if
so, how much?

Shri Kanungo: The Cetnre has not
given any financial loan. The capacity
at present is 20,000 mertic tons. and
the expansion capacity will be 50000
metric tons

Shrimati Savitri Nigam: May I know
whether in view of this expansion
programme, the factory people have
asked for any foreign exchange help
or any other help?

Shri Kanungo: Of coursc the foreign
exchange component will be provided
for by loan arrangements by the firm
with their partners elsewhere,

Wool Shortage

#957. Shri Buta Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it ig a fact that there
ig an acute shortage of wool in the
country;

(b) whether it is also a fact that
there has been a tremendous increase
in the prices of woollen goods;

(e) if so, whether Government pro-
pose to increase the import of wool
from other countries; and

(d) the stepg taken, if any, in this
regard?

The Minister of International Trade
in the Ministry of Commerce and In-
dusiry (Shri Manubha! Shah): (a) to

)
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(d). A statement is laid on the Table
of the House.

STATEMENT

The present position in the woollen
1lextile industry is that almost the
entire capacity is being ulilised for
the production of Defence require-
ments. For this purpose, a consider-
able portion of the available imported
raw materials, and also a large gquan=-
tity of Indian raw wool are being used.
It is therefore likely that a certain
shortage of woollen goods required for
civilian requirements is being felt,
leading to an increase in the prices of
the available supplies.

Steps are being taken to import a
certain quantity of raw materials in
the near future, for the production of
woollen manufactures required for
civilian requirements; the details in
this regard are being worked out, and
it is expected that the woollen goods
produced for civilian consumption
from out of this raw material will be
in the market during the next winter
season. To the extent raw materials
is not available indigenously, arrange-
ments are being made for the import
of wool, wool tops etc. for meeting
Defence requirements as well ag essen-
tial eivil requirements in a limited way
due to acute shortage of foreign ex-
change for such imports.

Shri Buta Singh: In view of the
fact that there has been a diversion
in the production of woollen goods
from civilian needs to defence pur-
poses. may I know—if it is in the pub-
lic interest to disclose it—whether the
Government has made any increase in
the import of wwool entirely for the
defence purposes?

Shri Manubhai Shah: Precisely,
that is the point today: that all our
imported wool has to be geared to the
defence needs because the needs of
the army. the jawans, are much higher
and we can afford to go without some
clothing for some time.

Shri Buta Singh: May I know whe-
ther the Government has received any
representation or representations from
the industrialists of Amritsar urging
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the Government to increase the im-
port of wool and, if so, to what extent,
and what is the nature?

Shri Manubhai Shah: We are get-
ting requests for increase of imports
from precticably every industrialists
concerned including those from Amrit-
sar. Today, due to the deience
requirements, the woollen industry is
working round the clock. Every
factory, both in Amritsar and else-
where, is having three times more
production than in the past. So, they
should be thankful that so much work
has been given.

Shri Kapur Singh: May I know
whether the Government are doing
anything to step up indigenous wool
production and, if so, what?

Shri Manubhai Shah: The hon.
Member should know that Indian
wool—the indigenous wool—is like
hair. It is not wool in itself. There-
fore, it is good for making carpets and
it is mostly being exported. But there
are certain fine varieties like pashmina
or the Bikaner variety or the Jodh-
puri black; about eight million lbs. of
them are being used in India for
making blankets and cheap hosiery.

Shri Indrajit Gupta: Is the hon.
Minister aware of the fact that as
compared to November, 1962, the pro-
duction of woollen jersies for the army
bv the Ludhiana woollen factory fell
sharply in the month of December due
to the shortage of wool-tops? What is
the Governmen: doing to see that the
priority supplies are rushed there to
keep the factory going?

Shri Manubhai Shah: It is true that
in December it fell sharply because
the wool that we bought from Austra-
lia came here only in February. There-
fore, there is a time-lage for the
wool to reach here. It takes about
93 to 27 days before the wool
comes here. But, as soon as
the wool came here, the production
has sharply shot up. My hon. friend
the Minister in charge of supplies had
given the figures the other day to the
House. Today, the production has
almost reached seven to eight times
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what it was at any time in the last
few years,

Shri Hari Vishnu Kamath: It is said
in the statement laid on the Table that
to a certain extent raw materials may
not be available indigenously. Is there
any concrete and well-defined plan
before the Government to go wool-
gaithering and, if so, is the Govern-
oy casting its not wide enough in
many countries?

Shri Manubhai Shah: I can only
say that climatically we are not well-
suited like Australia and New Zealand
and other cold wool-growing countries.
But even so, in our hills and moun-
tains—there are regions like Almora,
Kulu and Darjeeling—the Food Minis-
try is trying to grow special breeds
of sheep and have better type of
sheep, with dairies, etc. We wanted
to develop the Merino wool from Aus-
traila, but unfortunately there is a
national ban on the export of Merino
sheep. We have recently . requested
the Australian Government and also
the Mexican Government to give cer-
tain high quality sheep to us for fur-
ther breeding.

Shri Hari Vishnu Kamath: Good
luck to wool-gathering.
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Siari Sham Lal Saraf: In view of
the fact that there has been a country-
wide demand from the industry that
permission and assistance may be
given in order to convert some wool
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into lustrous wool, may I know what
attempt has been made to help the
industry that way?

Shri Manubhai Shah: I do not know
in what manner we can help. I take
the information from the hon. Member.

Shri Sham Lal Saraf: My submis-
sion is, a number of representations
have come to the Central Government
and to the State Government also that
in certain ecases, some wool can he
converted into lustrous wool, provided
the Central Government will give
permission. May I know what attempt
has been made in this regard?

Shri Manubhai Shah: If there is
any scheme sponsored by the hon.
Member or by anybody else, I am
certainly prepared to help.
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The Minister of Imternational Trade
in the Ministry of Commerce and
Indastry (Shri Manobhai Shah): (a)
Yes, Sir. We had very hearty and
detailed talks with Prof. W. Hallstein.
We are very grateful to him that in
spite of hig heavy precccupations, he
took time off to visit this country in
order to give us an opportunity to dis-
cusg very vital problems of India's
foreign trade.

(b) There was some discrepancy in
the trade statistics which Prof. W.
Hallstein quoted during his discussions
in the Ministry and with me and our
trade statistics. His figures showed
that from 1958 to 1962 India’s exports
to EEC had increased and our trade
balance, though adverse, had been
somewhat reduced. The fact, however,
remaing that these figures, according
to our best knowledge—we have
checked up from the Director-General
of Commercial Intelligence’s Statistics
—we have one of the most modern
systems of keeping trade statistics—
are not borne out by facts. The fact
remains that our exports for the last
four years, as a matter of fact, for the
whole decade, have generally remain-
ed static to these countries and we
continue to have a heavy adverse
balance of trade with this area. He
has been supplied with our trade sta-
tistics and he has promised to investl-
gate the reasons for this difference
between our and his figures, imme-
diately on his return to Brussels.
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For the information of the House, I
may say that he quoted the exports
of the ECC countries to India, ie.,
our imports from them, as 430
million dollars in 1958, which ac-
cording to him, went down to 298
million dollars in 1962. Our exports to
these six countrics, according to the
figures of Prof. Hallstein were 103
million doliars in 1958, which weni up
w 15 mi lion dollars in 1962. Actual-
ly, as fur as our figures are concerned,
the import from the six countries
really was 344 million dollars in 1558,
which in 1962 stood at 325 million dol-
lars. Actually previously it was 358
million dollars. The exports of India
to these six countries were round 82
million dollars in 1958. In 1962 it
was 98 million dollars. The adverse
balance of trade is practically stag-
nant. It was 262 million dellars in 1958
and it was 227 million dollars in 1962.
Actually speaking it might be that
they are taking some CIF calcula-
tions or, what is done in some coun-
tries is, the third country imports are
added. That is, whatever is going from
here to UK. and other countries and
re-exported after blending, re-packing
or re-processing to these countries
might have been added. But the fact
remains that as far as our exports to
these countries are concerned, they
are at a stagnant level. In 1950-61, our
exports to the community were Rs. 51
crores. In 1961-62 they were Rs. 52
croreg and currently they are Rs. 48
crores. The House will appreciate
that there has been no rise, as men-
tioned by Prof. Hallstein. If anything,
there ig a slight decline. This decline
is not necessarily due to the coming
in of the Community. What we urged
before Prof. Hallstein was that the
Community should see that large op-
portunities of trade with EEC are
offered to us by removal of tariff
duties and remova! of restrictions on
our products. So that in these newly
emerging prosperous industrial areas
which are some of the richest areas of
the world and where consumer goods
and other goods are consumed in a
very large quantity, India should have
a due share,
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1 am grateful to the Chairman of
the Commission because he has kindly
agreed to place our points of view
before the European Community and
we will have a further opportunity to
discuss it with them when I visit
Brussels in the month of May.

(c) This will require the concur-
rence of the member states of the
community who are signatories to the
Rome Treaty. The matter is proposed
to be taken up with the Commission
of the Community and the member
states at a suitable occasion.

Mr. Speaker: Are there further
supplementaries required?

Some hom. Members rose—

Shri P. R, Chakravertti: In view of
the fact that Professor Hallstein made
two pronouncd statements in his news
conference in New Delhi where he
said that the ECM was basically a
manufacturing area and had %o im-
port most of the raw materials from
outside countries and, secondly, he
described the basic policy of the ECM
countries and, secondly, he described
as being international division of
labour meaning thereby that certain
countries would specialise in the
manufacture of certain goods to avoid
duplication, may I know how far the
Minister could give an indication as
to where the preference of India lies?

Shri Manubhai Shali: In answer to
the first part of the question, I may
say that the Professor did mention in
his public speeches also that these
countries of the European Community
being highly indusirialised they have
to buy primary raw materials from
other developing countries. But, as
the House ig aware, there is a protocol
in the Rome Treaty where an asso-
ciate status has been given to many
African countries and it is only after
meeting their requirements from the
associate countries among the under-
developed world that the share
will be left to countries like us,
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Pakistan, Ceylon and a host of other
countries who are not associates and
who would not like to be associates of
the community. That has to be appre-
ciated, where the emphasis of the
Professor is different from the ap-
proach that we have tried to place
before him.

Secondly, on the guestion of inter-
national division of labour, we are
very grateful to the Commission and
Chairman because in his personal
capacity he did suggest this approach
that between the developing countries
and  industrialised countries there
should be an understanding of division
of labour, that is. the simpler articles
of manufacture should be planned and
produced in our countries and the
more complex goods which they with
their technology can produce we can
buy from them. But to give it a
concrete shape it will require a lot
of work on their part and our part,
and we hope that as a result of com-
prehensive agreements on economic
and trade policies of the Community
these ideas of the Professor and of the
community will be put into action.

Shri Hari Vishnu Kamath: In res-
pect, Sir, of which among the ECM
countries has India's export trade
shown a tendency to decin: ~=4 n
respect of which a tendency to stag-
nate or improve after the initiation of
the plan for the European Economic
Community? Does Government pro-
pose to hold bilateral talks with these
countries separately to maintain and
improve our export trade with them?

Shri Manubhai Shah: In answer to
the first part of the question, among
the six West Germany is the country
with which we have the most adverse
balance of trade. The total deficit as I
said is Rs. 130 crores. Bui in order
to improve the deficit we hava to
increase our exports with each of the
countries of the community. With
Germany alone we have suffered a
further loss of Rs. 6 crores. Thercfore,
with this countrv we will have to
work mrre Regarding the second part
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of the question about our having bila-
teral talks, this is not only our ap-
proach but also the approach of the
community. On suitable occasions, we
will have multi-lateral approach to
the Commission and bilateral approach
to the member countries who are
signatories to the Rome Treaty.
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Shri Indrajit Gupta: In our anxiety
to increase trade with ECM countries,
is the Government cautious to see
that in the name of this division of
labour, to which the Minister just now
referred to, we would not be forced to
accept a position where manufactur:
in this country of technologically ad-
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vanced and superior type of articles
will be retarded?

Shri Manubhai Shah: I am rather
surprised at the question of the hon.
Member, The division of labour is
what the Cairo deciaration of the
under-developed countries is trving to
put before the world forum in 1964
when the United Nations, is cailing a
world trade conference at our request.
It is precisely we, people from the
underdeveloped countries, that tell
others of the developed countries:
please do not produce textile, jute
goods, processed food, biscuits or sew-
ing machines; they should be lef: o
the developing countries and the ad-
vanced countries should produce goods
which only technologically advanced
countries can produce. So, if at all, it
is an outward, looking approach, not
an inward looking approach.

Mr. Speaker: Shri R S. Paney.

Shri R. S. Pandey: My
has been covered.

question

Shri Ramanathan Chettiar: Accord-
ing to the reply of the hon. Minister,
the adverse balance of trade in 1962
was 227 million doliars. I want 1o
know whether during the discussions
which our Government had with Pro-
fessor Hallstein he had suggested zny
concrete proposals top improve our
trade relationship with some of the
advanced countries in order to bring
down this deficit of 227 miliion dollars?

Shri Manubhai Shah: The talks we
had with him were of a friendly and
informal nature. Professor Hallstein
is certainly the Chairman of the Com-
mission of the Community, but neither
he alone, nor the Community alone
can do it; it is a multilateral approach.
We will have to make our own efforts,
and we are pleading for a policy of
low tarrifs or no-tariffs, a policy of no
restrictions in quotas or no quantita-
tive restrictions. These basic policies
have to be modified, and we hope the
Community will do it. That will be
our constant endeavour in our talks
with them and then perhaps, our
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adverse balance of trade will get much
bridged.

Shri H. N, Mukerjee: In view of
some developments having already
taken place in regard to the Asian
Common Market idea—our Govern-
ment has also taken part in that idea—
may I know if in the talks with Pro-
fessor Hallstein anything was found
out so that in actual fact there would
not be that kind of division of labour,
which the Minister has just now refer-
red to, which would lead to our coun-
tries continuing to be the economic
hinterland?

Shri Manubhai Shah: I would like
to take the last part of the question
of the hon. Member first The inter-
national division of labour is not our
or others recent or new proposal with
the European Community. Even Mr.
Khrushchev has been kind =snough to
propose this to the East European
countries when the Secretary--General
visited Moscow, Earlier, when I had
also occasions to talk with him
in the past, we were all the time
pleading that the trade policies should
be i...spective of ideologies and the
under-developed countries should be
allowed a share in the growing eco-
nomies of the industrialised countries.
That is point No. 1. Regarding the
second question, I do not think any
Asian Common Market scheme as
such has been formally either propo-
sed or sponsored. What happened in
Manila was decision on regional eco-
nomic planning and cooperation to see
that the Asian countries trade bet-
ween themselves, between each other
in an expanding manner rather than
all the time exclusively looking to
industrialized country’s markets. That
is the proposal that was worked out.
There has been neither a forum nor
a gamut for any Asian Common Mar-
ket

WRITTEN ANSWERS TO
QUESTIONS
Avtomnbiles for Defence

*952 Shri Harish Chandra Mathur:
Will the Minister of Fronomic and De-

APRIL 19, 1963

Written Answers 10630
fence Coordination be pleased to
state:

(a) whether defence requirements
for Automobiles have been finalised
and purchase orders placed with
local manufacturers; and

(b) whether any manufacture and
supply programme for further has
been drawn up?

The Deputy Minister in the Ministry
of Economic and Defence Coordina-
tion (Shri Jaganatha Rao): (a) Yes,
Sir,

(b) Yes, Sir. The present manufac-
turing capacity of the progressive
manufacturers of automobiles in the
country is being utilised to the maxi-
mum extent to meet the current and
future Defence requrements.

Heavy Electricals Ltd., Bhopal

[ Shri P, R. Chakraverti:
*958 J Shri Maheswar Naik:
Shri Mohammad Elias:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether an incentive bonus
scheme has been devised for introduc-
tion in the Heavy Electricals Project
at Bhopal; and

(b) whether the Union Government
have suggested to the State Govern=-
ments to examine the possibility of
introducing uniform labour laws in the
Centrally sponsoded projects, includ-
ing the Heavy Electricals?

The Deputy Minister in the Ministry
of Steel and Heavy Industries (Shri
P. C. Sethi): (a) Yes, Sir.

(b) No, Sir.

Manufacture of Tractors
[ Shri Subodh Hansda:
7 Shri Samnani:

Will the Minister of Steel and
Heavy Industries be pleased to state:

*959.

(a) whether any licence has been
issued to the Good Earth group of
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Companiecs for manufacture of trac-
tors;

(b} if so, the number of licences
issued and the kind of tractors being
manufactured by this group; and

(c) how these tractors are sold in
the market?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) Yes, Sir.

{(b) Two licences under the Indus-
tries (Development and Regulation)
Act 1951, have been granted to the
firm for manufacture of ‘Eicher' trac-
tors in 12-18 DBHP and 20-30 DGSHP
ranges.

(e) The tractors are sold through a
net work of dealers appointed by the
manufacturers.

Steel Equalisation Fund

*960. Dr. L. M. Singhvi: Will the
Minister of Steel and Heavy Industries
be pleased to state:

(a) the total accumulations in the
Steel Equalization Fund to date;

(b) whether it is proposed to utilize
the accumulationg to bring down the
prices of steel; and

(e) if so, whether Government have
formulated any specific proposals and
a time-table for doing so?

The Deputy Minister in the Ministry
of Steel and Heavy Industries (Shri
P. C. Sethi): (a) Rs. 64'06 crores as
on 31-3-1963.

{b) and (c). No, Sir. The primary
function of the Equalisation Fund at
present is to meet freight charges so
that steel ig supplied at all rail heads
in the country at a uniform price.

Exports of Handlooms

0961 Shri Ramanathan Chettiar:
Shri P. C. Borooah:

Will the Minister of Commerce and
Industry be pleased to state:

_(a) whether there is any decline in -

our exports of handlooms;
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(b) if so, the reasons therefor; and

(c) the steps being taken to step up
the exports?

The Minister ¢f International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) to
{e¢). The exports of handloom fabrics
have improved during the pericd April
1962—February 1963 and are «f th-
order of Rs. 12'4 crores as compared
to Rs. 11°'1 crores in 1961-62 and
Rs. 10-2 crores for the corresponding
period April 1961 to February 1962.

2. While there wag some decline in
the export of handloom goods to tradi-
tional markets during the year 1962,
there was a very significant increase-
in the exports to the non-traditional
markets viz. USA and the continental
countries. The decline in exports to
traditional markets is partly due to
the development of textile industries.
in these areas as also competition from
Japan and Hong Kong which produce
cheaper quality of immitation cloth.
The situation is being closely watched
and whenever necessary, action at
government level is taken as for in-
stance discussions with Ceylon.

3. The All India Handloom Fabrics
Marketing Co-operative Society, Bom-
bay has appointed a number of com-
mercial travellers with a view to step
up our export handloom goods to new
areag in addition to the emporia al-
ready in existence in Aden, Colombo,
Kullalumpur, Singapore and Jaffna.

4. Exports of handloom fabrics of
the variety popularly known as Bleed-
ing Madras have been of the order of
about Rs. 2:00 crores to US.A. during
1962,

5, Pre-shipment inspection and
quality marketing schemes have been
introduced in respect of handloom
fabrics. This is compulsory in the case
of exports of Bleeding Madras and
Etawah Bedspreads.

6. Government are trying to include
specific quotas for handloom fabrics
in bilateral Trade Agreements.
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7. An Export Promotion Advisory
Committee for handloom goods was
set up on 15th October, 1962 tp deal
with problems relating to exports of
handloom goods. This Committee has
met a number of times since then and
offered useful suggestions for stepping
up exports.

‘Large-sized Machine Tools Factory at
Ranchi

Shri P. C, Borooah:
Sshr‘l Raghunath Singh:
*962. { Shri Yashpal Singh:
| Shri R, S. Pandey:
| Shri Vidya Charan Shukla:

Will the Minister of Steel and Heavy
4ndustries be pleased to state:

(a) whether Government have
placed an order with Japan for
medium-sized machine tools, in con-
nection with a plan to build a factory
to produce large-sized Machine Tools
in India at Ranchi;

(b) if so, the size of the order; and

(c) the progress made so far in the
direction of setting up of the factory?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) and (b). No,
Sir.

(c) The Detailed Project Report for
the Heavy Machine Tool Plant at
Ranchi received from Messrs. Techno-
export, Prague has been considered
and accepted in principle by the Gov-
ernment.  Contracts for supply of
plant and machinery, consultancy ser-
vices, erection supervision are expect-
ed to be entered into very shortly
with the Czechs.

Asian Common Market

[ Shri P. R. Chakraverti:
+gg3.J Shri Sidheshwar Prasad:
“3 Shri Maheswar Naik:

| Shri Indrajit Gupta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the ECAFE Conference
at its recent meeting in Manila un-
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animously approved of the resolution
for a proposed Asian Common Market;

(b) whether India was one of the
co-sponsors of the resolution; and

(c) the main features of the pro-
posed Common Market for Asia?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
No, Sir; but a resolution urging the
countries of the region to intensify
their efforts towards greater regional
co-operation and calling upon the
Executive Secretary of the ECAFE to
convene a meeting of high level re-
presentatives of the Governments of
the Region to review the progress
achieved so far and to formulate and
adopt more positive measures for con-
certed regional action, was passed
unanimously at the Manila Session. A
copy of this resolution is placed on
the Table of the House. [Placed in
the Library, see No. LT-IIGB,IBG].

(b) India was one of the Co-
sponsors of the resolution referred to
at (a) above.

(c) Does not arise.

Soda Ash Factory in Rajasthan

*964. Dr. L. M, Singhvi:. Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that certain
foreign consultants were engaged to
design and /or advise on the establish-
ment of a Soda Ash Factory in
Rajasthan;

(b) if so, the names of the consul-
tants and the fee paid or payable to
them; and

(c) the reasons for engaging foreign
consultants?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes, Sir. A firm
of foreign consultants were engaged
to undertake a project survey and
examine the feasibility of setting up
a Soda Ash plant near the Sambhar
Lake based on the lake salt
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(b) Messrs, Krebs & Cie, Paris
(France) on a fee of Rs 1 lakh.

(c) The firm was engaged by the

Government of Rajasthan at their

discretion.

Capture of Foreign Textile Markets
by China

( Shri P. C. Borooah:
*NSAg Shri Raghunath Singh:
_Shri Onkarlal Berwa:

Will the Minister of Commerce and
Industry be pleased to state:

{a) whether it is a fact that Chinese
textiles are offering a very tough
competition to Indian fabrics, both in
the nearer foreign markets like Burma
and in European markets; and

(b) if so, the steps Government pro-
pozc to take to face the competition?

The Minister of International Trade
in the DMinistry of Commerce and
Indusiry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) The foliowing steps have been
taken to meet competition in foreign
markets:

(i) keeping in view the fact that
there has been increasing
domand in the world market
for processed and finished
goods, Government have been
giving all possible assistance
to the toxtile mills to produce
more of processed cloth;

(ii) adoption of the wvoluntary
export scheme by the Cotton
Textile Industry since July,
1962; and

(iii) market surveys are carried
out through various agencies
in the overseas markets so as
to assess the exact require-
ments of the overseas buyers.

Heavy Engmeering Projects in U.P.

207&f ~hri Sarjoo Pandey:
1 Shri J. B. Singh:
Will the Minister of Stel and Heavy
Industries be pleased to state:

(a) the number of new heavy engi-
neering projects proposcd to be located

in U.P. during the Third Plan period;
and

(b) whether
to establish any
Eastern UP.?

The Depuiy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) 39 (2 units in
the public sector and 37 units in the
private sector).

Government propose
such project in

(b) Yes; one unit in public sector
iz proposed to be established in Eastern
U.P.

Khadi and Village Industries Board in
Orissa

2979, / Shri Rama Chandra Mullick:
‘| Shri Ulaka:

‘Wiil the Minister of Commerce and
Industry be plcased to state:

(a) the total amount sanctioned to
the Khadi and Village Industries
Board in Orissa during the Third Plan
period; and

(b) the amount given or proposed
to be given out of the fund to the said
Khadi and Village Industries Board
during 1962-63 and 1963-647

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Funds are sanc-
tioned to the Khadi and Village Indus-
tries Board in Orissa on a year to year
basis and not for the whole of the
Thkird Plan period.

(b) Rs. 28.46 lakhs as grant and
Rs. 40.30 lakhs as loans were disburs-
ed to the Orizsa State Khadi and
Village Indusiries Board during the
first two years of the Third Plan, viz
1961-62 and 1962-83 (upto 31st Decem-
ber, 1962). For 1963-64, Rs. 18.10 lakhs
as grant and Rs. 62.76 lakhs as loan
are proposed to be given.

Coir Industries in Orissa

2080. Shri Rama Chandra Mallick:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the {otal amount sanctioned for
the development of the Coir Indus-
tries in the Third Plan period;
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(b) the amount sanctioned for the
improvement of the Coir Industries
for the State of Orissa out of the total
fund for the Plan period; and

(¢) the amount given or proposed
to be given for 1962-63 and 1963-64
for the said Industries to Orissa?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
An allocation of Rs. 2.34 crores for
‘State Schemes and Rs. 0.75 lakhs for
Central Schemes for development of
Coir industry has been made for the
Third Five Year Plan.

(b) Rs. 3.00 lakhs has been allocat-
ed for development ef Coir industry
in the State of Orissa during the Third
Five Year Plan out of the allocation
«©f Rs. 3.34 crores.

(c) A loan of Rs. 2,000 has been
sanctioned to the Government of
‘Orissa during 1962-63 for development
of Coir industry in that State. The
financial assistance for 1963-64 will
be sanctioned on the basis of the
actual expenditure incurred by the
State Government for development of
Coir industry during that period,

.Assembly Constituency of Muzaffarpur
(Bihar)

‘2081, Shrimati Ramdulari Sinha:
Will the Minister of Law be pleased
to lay on the Table a statement show-
ing comparative figures of total popu-
lation of each Assembly constituency
of Muzaffarpur distriet (Bihar) accord-
ing to latest and earlier census and
also those of Scheduled Castes?

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra
Mishra): A statement showing the
total population and the Scheduled
Caste population of each Assembly
constituency of Muzaffarpur District
{Bihar) according to 1951-Census is
laid on the Table of the House. [Plac-
ed in the Library, see No, LT-1169/
'63]. The corresponding figures for
these constituencies according to the
1961 Census will not be available until
+the d:limitation Commission completes
its work in respect of these constitu-
encies,
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Purchases by Department of Supply

2082, Shri Sidheshwar Prasad: Will
the Minister of Economic and Defence
Co-ordination be pleased to state:

(a) the names of the countries from
whom purchases were made by the
Department of Supply in 1962-63;

(b) the items of purchases and
value thereof; and

(e) the programme of purchase for
the year 1963-647

The Deputy Minister in the Minis-
try of Economic and Defence Co-
ordination (Shri Jaganatha Rao): (a)
and (b). The information is given in
the statements I and II laid on the
Table of the House. [Placed in the
Library, see No. LT-1170/63].

(c) It is not possible to give the
names of countries and the items
which will be purchased from them
during 1963-64 as it will depend on
the nature of stores to be purchased
and offers received.

Ambar Charkha Training Courses in
Orissa

2083. Shri Ulaka: Will the Minister
of Commerce and Industry be pleased
to state:

(a) the number of Ambar Charkha
training courses conducted in Orissa
during 1961-62 and 1962-63;

(b) the total number of trainees
who took part; and

(c) the total expenditure incurred
so far during the aforesaid periods?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c). The
required information is being collectéd
and it will be laid on the Table of
the House in due course.

Small Scale Industries im Orissa

2084. Shri Ulaka: Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether any loan has been
granted to Orissa for the Development
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of Small Scale Industries in the State
during 1962-63; and

(b) if so, the details thereof?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes, Sir.

(b) An amount of Rs. 5.01 lakhs
was sanctioned to the Government of
Orissa as loan for the development of
Small Scale Industries during 1962-63.
In addition a sum of Rs. 3.69 lakhs
was sanctioned as loan for the deve-
lopment of industrial estates during
the same year.

Cement Supply to Orissa

2085, Shri Ulaka: Will the Minister
of Steel and Heavy Industries be
pleased to refer to the reply given to
Unstarred Question No. 1678 on 25th
August, 1962 and state:

(a) the quantity of cement actually
supplied to Orissa during 1962-63; and

(b) the requirement of cement for
Orissa during the same period?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) 178,632 metric
tonnes under the state quota.

(b) 896,956 metric tonnes under the
state quota.
Industries in Orissa with Foreign Aid

2086. Shri Ulaka: Will the Minister
of C ce and Industry be pleased
to state:

(a) the industries that have been
set up in Orissa with foreign aid in
the First, Second and Third Five Year
Plans respectively;

(b) the items of production and the
production capacity of each of the
industries; and

(c) the number of industries in the
private and public sectors respec-
tively?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c). A state-

ment giving the requisite information
in respect of industries in the Public
Sector is laid on the Table of the
House. [Placed in Library, see No.
LT—ll'?l‘f63].

The compilation of complete infor-
mation in respect of the private sec-
tor industries in Orissa which have
received foreign aid in the form of
utilisation of foreign credits for
import of capital goods or of foreign
collaboration—technical or financial—
will involve labour incommensurate
with the utility of the information to
be collected.

Spindles and Looms in Orissa Textile
Mills

2087. Shri Ulaka: Will the Minister
of Commerce and Industry be pleased
to state:

(a) the total number of spindles
and looms in use in textile mills of

+ Orissa at present; and

(b) the number of workers employ-
ed in these mills at present?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
52,272 spindles and 864 looms.

(b) About 7,000.

Production of Pig Iron

Shri Subodh Hansda:
Shri S. C. Samanta:

Will the Minister of Steel and Heavy
Industries be pleased to state:

'(a) the number of firms producing
plg iron through low shaft furnace
eperation;

(b) whether any of these firms are

also  manufacturing machinery for
such plant; and

2088.

(c) if so, whether the firms manu-
facture machinery for their own use
or for others also?

The Depuly Minister in the Minis-
try of Steel and Heavy Industries
(Shri P, C. Sethi): (a) One.
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(b) No, Sir.
(¢) Does not arise.
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Laxmi Cotton Traders Private Ltd.

¢ Shri G. Mohanty:

L Shri Rama Chandra Mallick:

Wil the Minister nf Commerce and
Industry be pleased to state:

{(a) the number of directors of Shri
Laxmj Cotton Traders Private Ltd.;

APRIL 19, 1963
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(b) whether any of them are near
or distant relatives of the Chairman
of the Company; and

(e} how many of the directors are
ladies?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Eanungo): (a) Five.

{b) Yes, one of them is a relative of
the Chairman of the Company.

(c) Two.
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Cottage and Small Scale Industries
in UP.

{Shri Vishwa Nath Dandey:
2092.{ Shri Sarjoo Pandey:
| Shri J. B. Singh:

Will the Minister of Commerce amnd
Industry be pleased to state:

(a) the amcunt of grants sanctioned
for the cottage and small scale indus-
tries in Uttar Pradesh during the
Third Plan period; and

(b) the names of the industries,
iheir locations and the amount sanc-
tioned to each of them?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). The
information is being collected and will
be laid on the Table of the House.

Export of Hookah Tobacco to Belgium

2093. Shri Subodh Hansda: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that there
is a great demand for Hookah tobacco
in Belgium.

(b) if so, the steps being taken to
export the tobacco; and

(c) the total demand of this tobacco
/'per annum in that country?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) to
(c). No, Sir, judging from available
statistics, it appears that the demand
for Hookah tobacco in Belgium is not
very significant,

Paper Production
2094, Shri Maheswar Naik: Will the
Minister of Commerce and Industiry
be pleased to state:

(a) the existing requirements of
paper in the country;

(b) the extcnt to which we have
acquired self-sufficiency in paper;

309(Ai) LSD—3.

(c) the number of industrial licenc-
es for expansion of the existing paper
mills and for putting up new under-
takings granted to compenies and in-
dividuals since the ccmmencement of
the current plan; and

(d) whether these licences have
been fully utilized and if not, whe-
ther any action is contemplated for
their full utilization?

The Minister of Industry in the
Ministry of Commeree and Indusiry
(Shri Kanunge): (a) 5.3 lakh tonnes
approximately, during 1963-64.

(b) 80 per cent,

(e) 5 expansion licences and 36 new
licences have been granted.

(d) Out of 41 licences, 12 are under
active implementation and 13 have
been revoked. The progress of the
remaining 16 licences is being
watched.

Textile Mills

2095, Shri P. R. Chakraverti: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Government have per-
mitted some States to set up textile
mills in the public sector;

(b) if so, the .speciﬁc reasons for
making departure from the generally
accepted policy; and

(c) the names of the States that
have received such permission?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Yes, Sir.

(b} Four cotton spinning mills have
been licensed mainly to ensure regu-
lar supply of yarn, especially those
counts which are in short-supply, at
reasonable price to consumers main-
ly in the Handloom Sector. In the
case of the unit sanctioned in West
Bengal the consideration was the re-
habilitation of displaced labour.

(¢) Kerala, West Bengal and
Madhya Pradesh.
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Naya Nangal Colony

2097. Shri Daljit Singh: Will the
Minister of Steel anqd Heavy Indus-
tries be pleased to state:

(a) whether the construction of the
Naya Nangal Colony attached to the
Fertilizers Factory has been complet-
ed; and -

(b) if so, the expenditure incurred
so far?

The Minister of Steel anq Heavy
Industries (Shri C. Subramaniam): (a)
Yes.

(b) Rs, 3.36 crores (approximately).

Disposal of Vehicles by S.T.C.

2098. Shri Himatsingka: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of vehicles (Motor
Cars, station vans ete.) that were
made available to the State Trading
Corporation by persons connected
with the various Embassies and High
Commissioners in 1960-61, 1961-62 and
1962-63 upto 28th February, 1963;

(by the value paid for such vehicles;

(e) how the said vehicles have
been disposed of; and

(d) the profit or loss accruing out
of their sales if any?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
The orders pertaining to the purchase
of imported cars belonging to  dip-
lom~t; diplomztic  missions by  the
State Trading Corporation came into
force with effect from the 29th Nov-
ember, 1962, The information for the
period 29th November, 1962 to 28th
February, 1963 is as follows:

Out of 60 imported cars offered to
the State Trading Corporation, 17
cars were purchased. The remaining
cars are under consideration.

(b) Rs, 2,02,889:40 nP. for 1T cars
purchased. .
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(c) Out of the 17 vehicles purchas-
ed, five vehicles have been so far dis-
posed of to the following according
order of priority.

Rashtrapati Bhavan
Defence Organisations
The Central and State Govern-

ments

Public Sector Undertakings
earning foreign exchange
Raj Bhavan

Tourist organisation.

(d) State Trading Corporation
being a business organisation it is not
in the public interest to disclose this
information.

Transformers for Dhuvaran Electricity
Project
2099, Shri Sham Lal Saraf: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether the Heavy Electricals
Limited, Bhonal have expressed their
inability to supply a Giant Size Trans-
former to the Gujarat Electricity
Board for its Dhuvaran Electricity
Project; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Stecl and Heavy Industries
(Shri P. C. Sethi): (a) and (b). The
Gujarat Electricity Board enquired in
May, 1961 from the Heavy Electricals
(India) Ltd, Bhopal whether they
could gupply the following sizes of
Power Tranzformers for the Dhuvaran
Project:

(1) 4 transformers of 75,000 kva
each;

(2) & transformgrs of 40,000 kva
eazh and

(3) 1 transformer of 12,500 kva.

The Heavy Electricals (India) Ltd.,
Bhopal accepted orders for 6 trans-
formers of 40,000 kva each and 1
transformer of 12,500 kva. As for
the requirement of 4 transformers of
75,000 kva each, they could not ac-
cept the order immediately, ag the

factory was then not equipped for
making transformer of sizes above
50,000 kva. However, later on they
decided that it was feasible to manu-
facture these bigger sizes by install-
ing some additional plant and in-
creasing the capacity of the test
plant.  As installation of this addi-
tional equipment would take some
time, the Heavy Electricals (India)
Ltd., Bhopal advised the Gujarat Elec-
tricity Board that they could supply
75,000 kva transformers in a period of
22;24 months from the date of receipt
of the order. This period of delivery
did not suit the Gujarat State Elec-
tricity Board as they required the
transformers by March, 1963. ‘The
State Electricity Board, then, made
arrangements to import these trans-
formers from the US.A.

EKhadj Production in Punjab

2100. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the quantity of Khadi produced
in Punjab during 1962-63; and

(b) the target fixed for the produc-
tion of Khadi during 1963-647

Tl:» Minister of Industry in the
TIinistry of Commerce and Industry
(Shri Kanungo): (a) According to re-
ports received so far 61.18 lakhs sq.
metres of Khadi, valued at Rs. 177.80
lakhs were produced in Punjab during
1962-63 (upto 31st December, 1962).

(b) Worth Rs. 336-27 lakhs.

Handloom Export Organisation

2101. Shri Reddiar: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the quantity of handloom cloth
exported from the country by the
Handloom Export Qrganisation itself
excluding its associates during 1960-
61 and 1961-62 upto 31st December,
1962;
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(b) the amount spent on the estab-
lishment of the Handloom Export Or-
ganisation during the same period;

(c) the quantity of handloam cloth
#old within the country during the
same period; and

(d) whether the Handloom Organi-
sation proposes to participate in the
New York World Fair in 1964 and if
40, the amount proposed to be spent?

The Minister of Intermational Trade
in the Ministry of Commerce and Im-
dustry (Shri Manuobhai Shah): (a) to
(d). A statement is laid on the Table
of the House. [Placed in the Library,
see No. LT-1172/63].

All India Handloom Board

2102. Shri Reddiar: Will the Minis-
ter of Commerce and Industry be
pleased to stale:

(a) the principle on which repre-
sentation was given in the reconsti-
tuted All India Handloom Board; and

(b) whether any non-official ex-
porter or producer of handloom from
Madrag is in the Board as the State
produces more than 50 per cent?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
The All India Handloom Board was
reconstituted in January, 1963, keep-
ing in view the observations of the
Estimates Committee of Parliament
that the membership of the Board
constituted in January 1961 was on
the high side and with a view to en-
suring business-like deliberations of
the Board, its total membership
should be reduced considerably with-
out effecting vital representative in-
terests. The number of members was
reduced from 60 to 32 without in any
way affecting the representation to
the handloom interests. Representa-
tion to the wvarious States ang other
interests connected with the Hand-

APRIL 19, 1963
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loom Industry has been broadly as
under:

Number of
Representa-
tives

States which have more than
= lakhs registescd looms 2

Stakes which have between
1 lukh and 2 lakhs regis-
tered looms .

Other States which have less
than 1 lakh registered

Iooms 2
(combined
representa-
tion of two
members)

Cenfral Govsrnment  Re-

presentatives. like :

The Textle Commissions §

The Joint Textile Commission-
er; . . . .

Direct,)r. All India Handloom 5
Board ; . ¥ .

Planning Commission ;

Finance (C. & 1. Division). . §

One representative cach frem the
following :—

Handicrafts and Handloom
Export Corporation Ltd.,
New = Delhi Al India
Fabrics Markzting  Co-
opzrative  Socicty, Bom-
bay. i .

‘Reserve Bark of India.

Mill Industry,

Exporters. . . N

Presidents of the Madras and
Hyderabad Socetics

(b) Shri M. S, A. Majid of Madras
(an exporter of handloom fabrics)
who is a member of the Export Pro-
motion Advisory Committee for Hand-
loom Goods is one of the members of
the All India Handloom Board. Be-
sides, Madras State is represented by
the following three more representa-
tives:

(i) The President, South India
Millowners’ Association,
Coimbatore.

(ii) The President, Central Co-
operative Bank Ltd., Salem.
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(iii) The Director of Handlooms,
Madras.

Cement Factories in Madhya Pradesh

2104. Shri R. BARUA: Will the
Minister of Steel and Heavy Indus-
trieg be pleased to state:

(a) whether it is a fact that the
scheme for establishment of cement
factories in Madhya Pradesh has been
approved; and

(b) if so, when the factories are
sxpected to go into production and
the production capacity thereof?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(8hri P. C, Sethi): (a) and (b). A
licence has been granted for the es-
tablishment of a cement factory at
Jamul near Bhilai. This factory is
likely to go into production by the
middle of 1964 and its ultimate capa-
city will be about 580,000 tonnes of
alag cement a year.

Approval, in principle, has also been
accorded to the setting up of cement
factories at Akaltara (near Champa),
Bhanpura and Raipur. Formal licen-
ees are to be issued after the concern-
ed parties are in a position to make
firm and satisfactory arrangements
for the machinery and equipment re-
quired, The installed capacity of
these factories will be as follows:

Akaltara 167,620 toanes of porfland

cement a year.
Bhanpura 253,1% tonnes of poartland
coment a year.
130,002  toancs of slag
C2nent a year.

Raipur

It is too early to say at present when
these faciories are likely to go into
production

Licences foy stariing incusiries to
Kerala

2106, Shri P. Kunhan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of licences issued
Auring the first two years of the Third
™an for starting industries in Kerala;

10652

(b) the number of licences utiuised;
and

(c) the industries for which licences
have been issued?

The Minister of Industry in the
Ministry of Commerce ang Industry
(Shri Kanungo): (a) to (c). Parti-
culars of licences issued from time to
time under the Industries (Develop-
ment and Regulation) Act, 1951, are
published in the “Bulletin of Indus-
trial licences, Import licences and Ex-
port Licences” and in the “Indian
Trade Journal”, both of which are
Weeklies, and in the Monthly “Jour-
nal of Industry and Trade”. Parti-
culars regarding licences implement-
ed are also published in the monthly
“Journal of Industry and Trade”.
Copies of the three publications are
available in the Library of the House.
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Shifting of Ffactories from Shahdara

2108. Shri Rameshwar Tantia: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) whether a memorandum has
been submitted by the factory owners
of Shahdara to Government express-
ing their inability to shift the fac-
tories to a new Industrial Estate;

(b) if so, the reaction of the Cen-
tral Government; and

(¢) whether any financial assistance
is likely to be given to them?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) A Memorandum
has been received by the Delhi Ad-
ministration from the Shahdara
Manufacturers Association expressing
their inability to shift to a new In-
dustrial Estate unless easier terms are
offered including an increased num-
ber of instalments of the premium to
be paid for the developed plots and
also at lower price,

(b} and (¢). The matter is under
consideration.
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Hindustan Steel Limited

2110. Shri D. C. Sharma: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether the Hindustan Steel
Limited incurred a heavy loss during
1961-62 according to its annual re-
port; and

(b) if so, the reasons therefor and
the steps taken or proposed to be
taken in the matter?

The Deputy Minister in the Minis-
try of Steel ang Heavy Industries
(Shri P. C. Sethi): (a) Yes, Sir.
Hindustan Steel Limited incurred a
loss during 1961-62,

(b) The economies of integrated
Iron and Steel Works operation are
achieved only when the production in
all the units is stabilized at about 80
per cent of the rated capacity. The
Steel Plants under Hindustan Steel
Limited have now reached the rated
ingot capacity. Steps are also being
taken to achieve a reduction in cost
of production.

Ambar Charkha in Punjab

2111. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased tc state:

(a) the amount given year-wise for
propagation of Ambar <Charkha in
Punjab during the Third Plan period
so far;

(b) the production achieved during
the same period; and

(c) the centres opened so far?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Rs 2:72 lakhs
as grants and Rs. 7.44 lakhs as loans
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during 1961-62 and Rs. 0,75 lakhs as
grants and Rs. 0.62 lakhs as loans
during 1962-63 (upto the end of De-
cember, 1962).

(b) 5.60 lakh sq, metres of Ambar
cloth was produced during 1961-62,
while during 1962-63, upto the end of
December, 1962, 2-05 lakh sq. metres of
Ambar cloth was produced.

(c) 317.

Distribution of Pig Iron

2112, Shri Yajnik: Will the Minis-
ter of Steel and Heavy Induostries be

pleased to state the amount of pig
iron that has been distributed to vari-
cus States during the last three years
State-wise?

The Minister of Steel and Heavy
Industries (Shri C, Subramaniam):
There has been no guota system for
pig iron since 1-7-1959. Consumers
can obtain their reguirements either
from Stockists or from the Producers
on indent through the Iron and Steel
Controller. State-wise despatches of
pig iron during 1960 to 1962 are given
below:* b

(In ’ooo metric tons)

Name of State

1960 1061 1962
Andhra . . 3°5 61 41
Assam . o1 o4 0-2
Bihar R 17°1 157 234
Delhi . 25-8 17-3 17-%
Gujarat . . . 260 28-3 276
Himuchal Pradesh . o6
Jammu and Kashmir . - .
Kerala 1+9 2+8 14
Madras . . 16-2 19-7 195
Mysore . .. 67 19°3 117
Maharashtra | 476 49.4 381
Madhya Pradesh 7-3 83 92
Bombay (Un-divided) o5 -, -
Qrissa 93 13-2 25°3
Punjab 76°6 70°0 62-8
Rajasthan 2.3 3-8 61
Uttar Pradesh 48-0 43°8 576
West Bengal . 1459 1974 258-5
(*) Excludes the following despatches :— -
(i) D2spatches from M/s Indian Iron and Steel
Co., to their Kulti Works 2060 268-0 2040
(i) Despatches to Cast Iron Sleeper Manu-
facturers for Railways, which are allotted
by the Railways to parties in different
States on which orders are placed |, 2500 2200 212°0

Cn-ltmr Films

2113. Shri Brij Raj Singh-Kotah:
Wili the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that colour
films used by amateur photographers
are not available in the market
throughout India; and

(b) if so, whether there is any
likelihood of supplies being made
available in the near future?

The Minister of Industry im the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Government
have not received any complaint about
the shortage of coloured films in India.
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10657
(b) Does nnt arise.

Allotment of Cement to Staies

2114. Shri Yajnik: Will the Minis-
of Steel and Heavy Indusiries be
pleased to state the quantity of
cement allotted to each State during
the last three years?

The Deputy Minister im the Minis-
try of Steel and Heavy Indusries
(Shri P, C. Sethi): A statement is laid
on the Table of the House. [P.aced
in th- Library, See No. LT-1173/63].

Allotment of Corrugated Iron Sheets

2115. Shri Yajnik: Will the Minis-
ter of Steel and Heavy Industries be
pleased to gtate:

(a) the allotment of corrugated irom
sheets to each State during the last
three years;

(b) the basis on which this allot-
ment is made; and

(c) whether any complaints were
received from some States regarding
the allotment being small and the
action taken thereon?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) A statement
is laid on the Table of the House.
[Placed in the Library, see No. LT-
1174/63]. {

(b) Demand and availability

-l

(¢} Yes, Sir. In view of the short-
age of Galvanised Corrugated sheets
it has not been possible to meet the
demands in full. Priority despatches
were arranged to meet urgent re-
quirements in case of natural calami-
ties like floods, fires etc.

Import of Wrought Iron Pipes

2116. Shri Eswara Reddy: Wil] the
Minister of Commerce and Industry
be pleased to state:

(a) whether licence has been grant-
ed to Singareni Collieries Company
for importing 6 and 4 inches wrought

APRIL 19, 1963
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Iron Pipes measuring _1,17,000 Run-
ning feet;

(b) if so, the countries from which
these are being imported; and

(c) the value of the same?

The Minister of Internationa] Trade
in the Ministry of Commerce and Im-
dustry (Shri Manubhai Shah): (&)
No, Sir.

(b) and (c). Do not arise.

Manufacture of Armour Plate

£117. Shri D. C, Sharma: Will the
Minister of Steel and Heavy Indms-
trieg be pleased to state:

(a) whether a mew heat treatment
plant is proposed to be erécted ab
Rourkela Steel Works for the manu-
facture of armour plate to help India's
defence effort with German assistane;

(by if so, the extent of the Ger-
man asgistance; and

(c) the nature of plate; to be manu-
ractured:

The Deputy Minigter in the Minis-
try of Steel and Heavy Indusiries
(Shri P. C. Sethi); (a) to (c). The
matter ig still under consideration

Heavy Electricals Corporatiom

2118, Shri Rameshwar Tantia: Will
the Minister of Steel and Heavy Im-
dustries he pleased to state:

(a) whether the Heavy Electricals
Corporation has signed an agreement
with the Soviet Union for the supply
of design documentation for machi-
nery articles;

(by if so, the articles that will be
imported under the agreement; and

_{e) how the payments will be made
for the articles?

The Deputy Minister ip the Minis-
try of Steel ang Heavy Industries
(Shri ¥, C. Sethi): (a) No Sir;

(Y and (c}). Do not arise
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Cement Factory at Yerraguntla

£119. Shri Eswara Reddy: Will the
Minister of Steel and Heavy Indus-
#rieg be pleased to state:

(a) the estimat:d capacity of the
proposed Cement Factory at Yerra-

guntla, Cuddapah District, Andhra
Pradesh; and

(b) when it is likely to be com-
et

The Deputy Minister fn the Minis-
#ry of Stee] and Heavy Indusiries
(Shri P. C. Sethi): (a) 600 tonnes a
@ay or 200,000 tonneg & year.

(b) It is too early %0 say at pre-
#ent when the factory Is likely to be
wommissioned. However, it usually
fkes 2—3 years to commission a
sement plant after orders for plant
aod equipment are placed,

Fertilizer Factory

£120. Shri Jashvant Mehta: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) the progress made after the
praliminary report on fertilizer fac-
fory in Gujarat wag received by
Centre;

(b) whether any decision regarding
foreign collaboration has been taken;

(c) it so, the details thereof; and

(d) further steps Government have
f#aken to expedite the project?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) A licence un-
der the Industries (Development &
Regulation) Act, 1955 was granted to
Messrs Gujarat State Fertilisers Com-
pany on the Tth July, 1962 for the
establishment of a factory for the
product on of Urea and Ammonium
Fhosphate with a total capacity of
96,000 tonnes in terms of nitrogen
per annum. A detailed Project Re-
port has been preparrd and the Com-
pany has inviteq tenders frr the sup-
ply of TUrea and Ammonia Plants
from selected firms abroad. The site
for the factory and township has been
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selected. About 420 acreg of land
have been acquired for the purpose.
(b) No Sir.
(c) Doeg not arise,

(d) This is a project in the private
seclor with minority participation by
the Government of Gujarat. The
Government of India are very much
interested in seeing that the project
is completed as expeditiously as poa-
sible and will be rendering such as-
sistance, wherever possible, as may
be required by the Company, from.
time to time.

mmimﬂtﬁimngw

L. RN : w7 Tfarey aay
I AT g8 qAT & IO FO £
fega o9 awl & wrea @ fet ofyr
w1 ae Frafa frar mar st feg
afeT W= e o A 2 0

ofoew @ SUNM AEem §
RIS mT WAt (A wpad
WIE) : OF fraer waT gEw = TEy
wraT & [TEawTeT & var mar, e
FEA T oTT0-2 264 /53]

Small Scale Industries in Gujarat
State

2122, Shri Jashvant Mehia: Will
the Minister of Steel and Heavy In-
dustries be pleased to state:

(a) whether it has come to notice
of Government that small scale in-
dustries in Gujarat State are short of
pig iron, and are on the verge of
closure; and

(b) steps taken by Government to

avert the closure of these small in-
dustries?
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The Minister of Steel ang Heavy
Industries (Shri C. Subramaniam):
{a) ang (b). Complaints have been
received from the foundries in Guja-
rat State regarding shortage of
foundry grade pig iron, resulting in
restricted production. Government is
generally aware of the shortage of
pig iron (foundry grade) for found-
rieg not only in Gujarat State but in
other States also, No precise infor-
mation is available as to which
small-scale units in Guiarat  State,
are cn the verge of clozing down due
to  this shortage. A total quan-
tity of 27596 tonnes of pag iron
was supplied to the  various
foundries in Gujarat State during
1962 against current and outstanding
orders. Some despatches have been
arranged on priority basis to keep
the foundries going.

12.14 hrs.

(«CALLING ATTENTION TO A MAT-
TEROF URGENT PUBLIC IM-
PORTANCE

AccmENTs AT MITHANT AND SRIPUR
COLLIERIES

Shri Yashpal Singh (Kairana): Sir,
1 call the attention of the Minister of
Labour and Employment to the fol-
lowing matter of urgent public im-
portance and I request that he may
make a statement thereon:

“The accidents at Mithani col-
lierv on the 12th April, 1963, and
Sripur colliery on the 10th April,
1963 resulting in come deaths and
injuries to several™

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): I regret to inform
the House that an accident occurred
in the Sripur colliery on the 10th
April, and another in the Mithani
Colliery, on the 12th April 1963

The accident in Sripur colliery was
due to a down-going cage striking
against the bottom of the shaft. There
were nine persons in the cage and
cne of them sustained eerious injur-
ies.
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The shaft in the mine ig 800 feet
deep and is fitted with good winding
arrangement. The accident has been
inquired into by the Mineg Inspecto-
rate and has been classified as a case
of misadventure,

The accident in  Mithani colliery
was due to fall of roof coal from a
height of about six feet  striking
against three loaders who werns busy
loading coal into baskets. Two of
the loaders were killeq instantly and
one received serious injuries.

The accident has bezn inquired into
by the Inspectorate. The supervisory
staff and the management have been
held respon:ible for the accident as
it occurreq owing to non-observance
of safety precautiong contained in the
regulations, Action is being taken
for instituting legal proceedings
against the management and officials
concerned.

Shri Yahpal Singh: May I Eknow
whether the Mines Inspector had
previously reported any possibility of
such a danger?

Shri R. K. Malviva: We have not
got anv information about it, It is
after the accident that the Inspecto-
rate made an inspection and gave the
report.

Mr. Speaker: Shri Banerjee:

Shri Yashpal Singh: What is the ex-
gratia payment......

Mr. Speaker: Order, orde'r; 1 have
called Shri Banerjee,

Shri S, M. Banerjee (Kanpur): 1
want to know whether it is a fact
that thig accident in Sripur and ad-
inining areas took place at a time
when Safety Week was being observ-
ed in those mines, whether there is
any truth in it and what action has
been taken to safeguarg the interests
of workers who are working more
during the emergency and to apply.
safety measures which are not applied
by the mine-ownerg now.

Shri R. K. Malvlya: Tt is a fact that
these two accidents took place at the
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time when the coal mines were ob-
serving the Safety Week. So far as
the precautions are concerned, the
regulations are there and they are
being  observed ery meticulously.
As I have just now said in the case
ol Mithani we are going to prosecute
the management. Apart from this.
recently two more actions have been
taken—one is for ‘training the work-
€rs biofore entering the mine and the
second is that we are constituting a
National Safety Council very soon to
take all precautions in future to re-
duce the number of accidents as much
as possible,

Shri Hari Vishnu Kamath (Hosh-
angabad): I would request you to ask
the Government if Safety Week pro-
duced those accidents‘ what will han-
pen in other weeks during the year.
If you can ask it, it woulg be better
than my asking it.

Mr. Speaker: Should I ask the sup-
plementary myself?

Shri Hari Vishnu Eamath: No, Sir.

" Mr. Speaker: Papers to be laid nn
the Table.

12.17} hrs.
PAPER LAID ON THE TABLA
Corree AMENDMENT RuUres, 1963

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): Sir, I
beg to lay on the Table a copy of the
Coffee Amendment Rules, 1963 pub-
lished in Notification No. G.S.R. 585
dated the 6th April, 1963, under
sub-section (3) of section 48 of the
Coffee Act, 1942. [Placed in Library,
See No. LT-IlGB,'G&}.

CHAITRA 29, 1885 (SAKA)
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APPROPRIATION (No. 2) BILL, 1963

The Minister of Finance (Shri
Morarji Desai): Sir, I beg to move:*

“That the Bill to authorise pay-
ment and approsriation of certain
sums from ang out of the Conso-
lidated Fund of India for the
services of the financial year
1963-64, be taken into conside-
ration.”

Mr. Speaker: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain

sums from and out of the Conso-
lidated Fund of India for the
services of the financial year
1963-64, be taken into considera-
tion.”

The Motion was adopted.

Mr. Speaker: The question is:

“That clauses 1 to 3, the Sche-
dule, the Enacting Formula and
the Title stand part of the Bill." |

The Motion was adopted.

Clause 1 to 3 the Schedule, the
Enacting Formula and the Titles were
added to the Bill.

Shri Morarjj Desai: Sir, 1 beg to
move:

“That the Bill be passed.”

Mr. Speaker: The question is:
“That the Bill be passed™

The Motion was adopted.

*Moved with the recommendation of the President.
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12.19 hrs.

FINANCE BILL, 1963—Contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri
Morarji Desai on the 18th April, 1963,
mamely:—

“That the Bill to give effect to
the financial proposals of the
Central Government for the fin-
ancial year 1963-64, be taken Into
consideration™

Shri Hari Charan Soy was in pos-
session of the floor. He might continue
his speech, « it

Wt Fo Wo W7 (Fareyw): werw
e, ¥ & a@ sfemé & WA
TERT w1 oo e w@r @ ow™
T # WR fs gfma Heda
aa faga, wfge, sreamw @i &
€@ ¥ oy gn ¥ A o & v ey
g IEH ¥ Yo gfawa ¥ #1 wiws
WTSE FT AT § | T8 ATTH! FT T8¢ qH
R TEER e F w14l § | g fegfa
TS APATT BY T § | a3 w1 faam
& R W I Tww g fF faam
T AT ¥ A g 2w § vk
S ¥ TET AT AT ¥ 50T Ysy
AT | 3R A S rar mav fas
3 0% 830 W\ W T49W fFAr T
RUR G | g .3 9IRS | Wy
S § wearr w14t i (T @ v
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% 33 wfrema a0 o W dge
¥ vo TIHZ AMMH 7 T | TRr w5
FTR Tl & ¥
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2w & wifg & fad gw &€ Jarw 9
Freagrd &4 @ g afse 3 & A
A G AW GAR ®, FEw § 13-
S WL TR g o @ € 1 ;Wmw
4 5 sy gfemr a1 arvEmr T
AT Z ABT A FAT AT ITHA G AT
T & | IF @Tw FE (HEAr | 7 T4
FLIAR0 BEA AT 4T |

W wERE oW g fAwam
] F A H T

! Fo o AT : g ATIFT fAe=or
TTE

at & 77 v A i+ 3 %« 9 ga
gw £ fr gfzar % s @ w8,
few a2 & AW &7 w0 AT ¥
FATET AT WIE | B T AT FE
mfz afed sarfos a< & 7 20 &
HT F1 SATIT AT 2 FF, ATEHA
agr & AT H T ETTAT S T2 W TART
9 AT qF AT gL TIAT MR |
ETHET & AT gz ara 1 1 A & Fg
g i Y 3 g H e
& T § ST anfas wEL S|
ST 0¥ 4gA T &1 @I R |

my oy 9w § faigw ¥
g § aifa wa gd ) AT mos
TRUTS &ae TH G Fi AL Z | TEAT
¥ ofi ag gEm AT gAY W 9T AT
T | @ & oW1 A featws i §
FAFT FTH ALD (HAAT | AT TARN F
FToor WY wafaEe dar g €
TAH Fg7 ¢ A6 F1 wAaT sty e
et fawar gaf@a wqn femw & a=r
TEIT & W% AL ARG FFAT ATAT
£\ T i A e ) veser AdY 5%
qr T & | M IE Fror A W & v A
IAFT AT T2 &1 A1ar 2 1 a7 qq
g & 42 fagw oo g fa awr

CHAITRA 29, 1885 (SAKA)

Finance Bill 10668

& foret o7l &7 gerar AT 4w 44
w17 fe ¥ a|m@y 9@ | 77 749 fay
F faare FiT F¥or-Frsfor i arfed
arfs S wwrEfaeg agi 421 §aid

3% ganr Ifaa fgemT fme 75

TF A A F; 06 A A9ET
54 fRery AT g | g e 9 A
ifeloas saw d9%ac a9 4T
ANAEATH ¢ ITH! A7 TIW AL
TUE ﬁ'ftm.g IaﬁFﬂ'ﬁ'ﬂ'ﬂ'ﬁﬂT‘:{-
ATH TAEAT %1 0 FCT % a9
o9F § Fgd € | AT Fvar g 5 a
A G AT &1 F qgr o7 fard
frmais F1 qem@T X w® 0 @
ATAATRATE  F1 fwegr &&mA Ov,
segaral &¢ gfaur agT WK 9T X
am wifzgg sfsw @ @ wfefaa=
qrorTES oe9 faesr i ¥ o5e’
foest & swigas goaml &1 T@©
FH FL 8 |

I HEQTE OF TTTITR FTH TAL
ngt F avd: § | 99 g § W
FIOT EIF & FTO ST a2 qEAr ¥ 3%
AR T AN FAAA HT T AT §,
qEl agT T/ X AF BAN ZHF A
M T FAW AT | § & agn
fr T e dARAT FTCTATEA T 59
qE AT TR F Fifaww w1 A1 fw a2
qur 9% 99 @0 4 | & aY e g fF
T U F1 U39 & fav faie @@
qaFl FT T4T T grE FT gl
CUll

& @ wwET Aiix 23 gu el
F art # woet a7 ¥ a3y gwadt (aEer
& Wi T T/ T Z 1 AT AT &7 q;
¥ oY iz AT T farEgeT T ¥ A
TR e T T AT E | T
aw @z § fa gart g fefaeet aea
T AN F 919 1% gWae] @



10669 Finance Bill
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Shri Sham Lal Saraf (Jammu and
Kashmir): I rise to support the Fin-
ance Bill which has been moved for
consideration by the hon. Finance
Minister. It was not possible for me
to speak on the Demands for Grants
of the Finance Ministry, I therefor
now pay my compliments to the Fin-
ance Minister, his colleagues and the
departments for putting up the pro-
posals for the year. I must say that
they must have done a pretty good
labour in compiling these proposals.
More particularly, I feel as if they had
used some searchlight to find out what
would be the taxable itemg on which
proposals had to be formulated and
submitted.

When we compare the total figures
of the year 1963-64 with these of the
last year or the wyear previous to that,
we are astounded to find how it has
been possible for the Finance Min
try to find such colossal sums by wot
of tax, and that too not by taxing in
such a way as to create a slump in the
financial world of this country through
which it would be wvery difficul* for
the Finance Minister to wade. I there-
fore congratulate the Ministry, parti-
cularly the hon. Minister, on giving
us such proposals which, while, on
the one hand, have not disturbed our
financial position in the country as a
whole, have, on the other, created a
lot of hope and confidence among th~
people that we in our country can
be in a position to meet the challenge
of the Chinese aggressors and also
to continue the tempo of planning
within the country. In this wview, I
am personally very happy that these
proposals are before us.

With the tax reliefs announced by
the Finance Minister the other day,
it has become all the more necessary
t, express one's gratification at the
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way in which public opinion expressed
in different quarters has found a re-
sounding echo in the heart of the
Finance Minister and the Finance
Ministry. For that also, compliments
are due to them. I say this while
reserving, of course, my right to ex-
press my reaction tg the taxation on
some of the itemns about which I may
have to say something hereafter.

Much has been said with regard to
excess profits tax. The way in which
attempt has been made to raise re-
venues is really commendable, but it
has to be conceded that the Govern-
ment policies must leave pretty good
incentive to investors to invest. Dur-
ing the last few years, especidlly dur-
ing the Second Plan, I have been
seeing that even smal] people with
little finances have been persuaded to
invest. But since the announcement
of the tax proposals, the share market
hag almost come to a standstill, may
be as an immediate reaction to the
present taxation proposals, but some-
thing should be dong to give a new
life to it.

The relief announced is very wel-
come, but T would request the Finance
Minister to consider the gquestion of
giving a tax holiday for ap least three
years for new concerns.

The Minister o° Finance (Shri
Morarji Desai): They have a tax
holiday for five years.

Shri Sham Lal Saraf: I am very
thankfu] to the hon. Finance Minister.

Mr. Speaker: It has been given
to him for the mere asking!

An Hon. Member: More than what
he has asked.

Shri Sham Lal Saraf: I am sorry
I have not been up-to-date informed
in this matter. I would really congra-
tulate him on thig bold policy and I
can say without fear of contradiction
and with all the emphasis at my com-
mangd that nobody could now say a
word against these tax proposals, and
particularly against excess profits tax.

CHAITRA 29, 1885 (SAKA)
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The other day, speaking on the
Ministry of Economic and Defence Co-
ordination I had peinted out two or
three things to which I could not get
a satisfactory reply. While raising re-
venues, there should also be econo-
my. No doubt, the Finance Minister
and the Home Minister have stated
that Government iz doing its utmost
to save wherever possible, but my
feeling ig that both at the Centre and
in the States, there is a lot of over-
lapping among the departments and
duplication of work. The Finance
Minister should take up this point both
with the Centre and the States, and I
am sure that the search light that has
enabled him to formulate the neces-
sary tax measures of for reaching
consequences will also enable him to
make a pretty good saving, though
not on the lines suggested by one of
my friends on this side about Govern-
ment getting hundreds of crores. It
may not be hundreds of crores, but it
will certainly help in making some sav-
ings. It will alsp gear up the entire
adm’nistration if all the officers and
the departments know that such a re-
view is being undertaken.

There is duplication of work in the
matter of inspection, whether it is on
behalf of the Finance Miristry, Lab-
bour or any other Ministry, with the
resu't that it is becoming increasing-
lv difficult for commercia]l units to
work. Is it not possible to simplify
this process? For instance, in respect
of the labour laws, it is not one ins-
pector that goes round the manufac-
turing units, but there are several such
Branches of inspection and supervision
in the same department. Similar is
the case with the health or the other
departments. This has created such
a nuisance with the people and the
public that it has become almost in-
tolerable. With regard tp the execu-
tion of policies, and more particularly
for inspection work, a number of ins-
pectorates and inspectors have been
set up. I request him to go into the
inspection business and see if that
could not be simplified,
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Shri Morarji Desai: May I ask the
hon. Member whether he expects
that one insp--torate will take care
of health, labour, engineering, educa-
tion, everything?

Shri Sham Lal Sharaf: | think I am
absolutely olear in what I am sub-
m.‘Etting. Perhaps the hon. Finance
;&hnixter did not hear me. Take, for
instance, any class of workers. Take
.an industria] unit. That unit is be-
ing inspected not only by different de-
partments but by different inspectors
of the same department. If the hon.
Finance Minister examines the lab-
our department’s factory inspectorate,
there is the factory inspector, then the
mach’nery expert, then the labour wel-
fare man who ig somewhat different
‘and so on and so forth. It is mak-
ing the working of these units almost
impracticable. If my submission com-
mends itself to the hon. Finance
Minister and his colleagues they may
kindly have a probe 'into it and find
out what is the actua] difficulty. An
opportunity may in this behalf be
provided to people outside who are
engaged in businesses or commerce
or industry or even people who work
in fields of health etc, to examine it.
A ot of saving would be effected.

“We have to be careful in one or two
things. We are attempting planned
progress. We need therefore foreign
exchange and interna] resources also.
For carning foreign exchange we have
to depend upon our export trade or
sometimes on loans raised outside the
country. But we have ultimately to
depend upon our own money and rest
upon our own oars. So, problems con-
cerning the international trade has to
be gone into very thoroughly and very
carefully. No doubt as far as the
Ministry of International Trade is
concerned, they have set up an or-
ganisation or directorates for different
Branches, and work has begun in that
department in right earnest. The per-
formance of this Department should
be seen very thoroughly and Tregu-
larly. 1 have no time to speak about
that in detail. For instance, certain
incentives have been offered or are be-
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ing given. I apprehend if it may not
so happen that on the one hand we
give and by the other we take what
is given and ultimately we may get
nothing, Without meaning anything
untoward with regard to the Ministry
concerned, I am al] praise for the
Ministry. Bul that alone would not
help. M~=» pz-tirularly, the Finance
Ministry has to be very carefu] about
it. As I said already, ultimately our
progress with regard to earning of
foreipn exchange wil] depend upon
our :nternational export trade. There
are a number of things about this but
this is not the occasion when 1 could
speak in some detail. The Minister
of Finance should remain in porfect
liaison with the functioning © and
working of that Ministry and see how
practically ‘things are done with re-
gard to the promotion of external
trade.

Permit me, Sir, to make a few re-
ferences to other items on which I
could not get time earlier education
and health. Social serviceg mainly de-
pend upon these departments. We
have done a lot of expansion of our
education. The future leadership of
the people is in the hands of children
that we have today. My feel'ng is
that the health of children is deterio-
rating. Schemes have to be thought
of so that the entire school going chil-
dren population could be checked up
about their eye sight, power of hear-
ing and power of speaking. I have
had occasion to work with that de-
partment; for sometime I was going
round the country, not only my State.
1 have seen the appalling conditions
of these children. More particularly,
the village children in the rural areas
should be checked up. This will be
one of the greatesl services that our
Finance Minister will be doing the
country if they take care of children
of today who are masters of tomor-
oW,

There are hospitals in our country.
But a proper health survey has yet to
be done. That is the need of the day.



10675 Finance Bill
A number of steps have been taken
on the preventive side and on the
curative side, I would ask my friends
in this House &s to how many of them
were in a position to afford the treat-
ment of a doctor in Delhi, if there were
not the CHS scheme. Hardly a few.
Attempts have to be made to cheapen
the system of treatment, especially al-
lopathic. It is the cry of today.

There are our pensionerg who have
‘been pensioned off sometime back. To-
day the amenities they get are not
commensurate with the demand and
the difficulties of the day. Is it pos-
sible for our Finance Minister to
look into that also and see what is
possible to give them more amenities?

Crime in the country is increasing
fast. Several times 1 tried to bring
a resolution on this matter before this
House but unfortunately that could
not get through the ballot. Will Gov-
ernment set up a committes or com-
mission of experts on criminology to
examine this question, region or State
or area-wise and then try to tackle
this problem to the satisfaction of the
people. I would take a few more
minutes Sir.

The hon. Finance Minister will
kindly pay attention to one more
thing—engineering scrvices. Dr. Rao
is not here. In the PWD, irrigation
and power departments, there is a big
racket going on in these days. A pro-
ject estimate is made and it is sanc-
tioned and sent on. Then, these esti-
mates are revised. Will the Minister
send a directive that whenever such
revisiong take place, the very persons
who prepared those estimates should
not revise it. There should be some
other agency to do it. Some other
checking agency should revise it. If
that is done, I am sure that crores of
rupees could be saved. Now, what
happens? I myself have seen what is
happening. Two years earlier, a pro-
ject is worked out and the cost showmn
jg X. Within a year thereafter, the
costs become X plus ¥, and within two
years it becomes X plus Y plus Z.
Thus, erores of rupees are spent. One
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is amazed as to how this change can
take place within such 3 short period.
Therefore, where this revision takes
place, it should be done by a different
agency.

?here is another very important
point. Take the river basin schemes.
Certain river basin schemes have been
worked out, but only partially they
have been done. If the river basin
schemes are taken up river-wise with
the help of the inter-State Boards or
whatever agencies we set up for this
purpose, immediate attention could be
paid to the schemes and the country
will be saved from floods which conti-
nually visil certain parts of the coun-
try and that wil] save us from the loss
of crops also, and help us in a number
of ways. With these words, T close.

Shri Subodh Hansda (Jhargram):
Mr. Speker, Sir, while speaking on
this Finance Bill, I would like to
make a few observations on certain
points. From the speech of the Fin-
ance Minister I find that he hag given
tax relief on the excise duty on kero-
sene. There has been a reduction of
two naye paise on superior kerosene
ang four naye paise on inferior kero-
sene. Of course 1 understand that
the Finance Minister has understood
the problems of the rural people. But
I do not think he has gone very deep
into the difficulties of those people.
Why I say this is because kerosene is
not used by the rural people as 2a
luxury good. It is used by those
people for lights and for the educa-
tion of their children. Since the rates
have been enhanced, I have found that
is difficult for the rural people to af-
afford to pay morep rice for kerosene.
And today everyone knows that the
income of the rural people has not
gone up. So, I believe that the hon.
Minister should have gone into these
facts, namely, the rura] people are to
depend upon kerosene for the educa-
tion of their children. I believe the
hon. Minister should have taken into
consideration all these problems.

Not only this. While replying to the
debate on the genera] discussion of the



10677 Finance Bill

[Shri Subodh Hansda)

budget the hon. Minister said that
the people should consume less kero-
sene and thus conserve the resources.
But I do not understand one thing; of
course, the city people may consume
less kerosene because they have the
facilities of electri¢ lights and so on.
But I would like to know what facili-
ties have been given to the rural
people who have no other facility then
to use kerosene. Therefore, it is, in
an indirect way, discouraging the
people, the rural people, to have their
children educated in the educational
institutions. So, I would like to
submit this tax relief of 2 nP and 4
nP on superior and inferior kerosene
respectively is not enough. I think
the Finance Minister should give much
more relief at least taking into consi-
deration the problems of the rural
people.

The other day some hon. Member
while speaking on the Demands for
Grants under the contro] of this Minis-
try of Finance said that there is very
little effect of these taxes on the
Scheduled Castes and Scheduled
Tribes. 1 do not know how he could
say that. I pelieve he comes from ex-
Bombay State. I do not know whe-
iher he has seen the tribal people there
or not, and whether the tribal people
there are using kerosene or not. He
said that the triba! people there use
wood, ete., for the education of their
children. It may be so. But in my
part of the country, in my State, I
woulg like to say that the tribal
people there and also the Scheduled
Castes are the worst-affected by this
tax. I do not say that since Indepen-
dence the Government have not been
trying to improve the condition of the
rura] people, bug still, today, the con-
dition of those people hag not been
improved at all. If such taxes are
imposed, and when the income of these
people has not gone up, in the cir-
cumtances it becomes very difficult for
these people to continue to give educa-
tion to their children. Therefore,
looking to thig aspect also, I would
request the Finance Minister to
consider that this tax relief should be
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much more than what he has already
announced,

As regards the tax relief or exemp-
tion from the compulsory deposit
scheme to the farmers, the Finance
Minister said that only those who have
a liability of less than Rs 5 per an-
num will be exempted from this com-
pulsory deposit scheme. But he has
not looked into another aspect of this
point either. Of course, I welcome
this relief. If the size of the family
ig small, I welcome it. But if the size
of the family is big enough and if
the family depends upon the agricul-
tural produce, I do not think the
Finance Minister has given justice to
those ®ig families. Therefore I would
suggest that he should make a slab
system so that the big families which
have to depend upon agriculture also
ge{ some exemption from the compul-
sory deposits scheme.

I am not going intc the other items
of the tax proposals. But what is of
greater concern to me today is the
food problem of the country. Every
year, the Government is importing
food from outside the yalue of Rs. 30
crores tg Rs. 40 crorey The Food
Minister said that he has peen able to
increase the production of feod in our
country. But I find from e reports
that though the production has in-
creased, the yield per acre has not
increased at all. I do not know whe-
ther the Food Minister has gone into
the details as to why the yield per
acre has not gone up. Of course, re-
cetfflly the Food Minister has decid-
ed to go to the State headquarters
and find out the reasons. But I
would like 1p say that he should not
go to the headquarters alone, he
should go to the villages and find out
the real reason why the yield per acre
hag not improved at all.

I would like to suggest a few things
which should be considered by the
Government if the food production of
our country is to be increased. The
first thing is, I find that most of those
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experts who are responsible for the
implementation of the schemg for in-
creased food production have no prac-
tical knowledge of agriculture at all.
I say this because from the reports I
find that the agricultural experts who
demonstrated better farming methods
in our country in the demonstration
farms attained only a lesser yield per
acre than in the farm of any indivi-
dua]l farmer. In spite of the big ex-
penditure they incurred, it was found
that the yield per acre is much below
than in individua] farms. Therefore,
from this it is easily understood how
our experts in agriculture function.

In my State, a few weeks back, in
one of the daily papers it appeared
that in West Bengal there are about
110 demonstration farms. In them, it
was found that the yield per acre is
much below than that in the farm of
an individual farmer. The explana-
tion wag that al] these farms have got
very inferior quality of land. I do
not know whether this explanation
could be accepted, though the Govern-
ment spend more than four times of
what an individual farmer spends. So,
there are other aspects too.

For instance, there was propanganda
to apply chemical fertilisers. But the
adverse effect which was caused by the
application of these chemieal fertili-
sers has not been considered at all.
The farmers have been asked to apply
chemica] fertilisers without going into
the details of the type of fertilisers
to be applied and the kind of soil on
which it should be applied. The re-
sult was that the yield per acre has
automatically gone down. Not only
this. There are other aspects too. The
Government spent crores and crores
of rupeeg for giving seeds and also
credit facilities to the farmers. But
these seeds and credit facilities have
not been given in due time. That is
one reason why the yield of our coun-
try has not gong up.

13 hrs.

The most important thing is irriga-
tion facility. In the last two Plans,
Government have given more atten-
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tion to the big multi-purpose projects.
But small schemeg which can give good
results have been neglected so far. In
the last two Plans, I believe Rs. 210
crores have been spent, but only 70
million acres of land have been irri-
gated. Out of that, only 12 million
have been irrigated by minor irriga-
tion scheme, ie, by tank irrigation.
etc. I do not know the result of tank
irrigation in other States, put in West
Bengal Bihar and Orissa, most of the
tank irrigation schemes have become
a failure. All this has become a tax
burden on the farmers. But the most
important  schemes—medium  and
small-size schemes—have been totally
neglected so far.

In my area there are a number of
smal]l streams and nalag which have
continuous flow of water. These re-
sourceg have not been tapped so far.
The small cultivators used to build
kucha dams during the summer
months and use the water for irriga-
tion of boro paddy and other erops
cultivation. If the schemes have been
taken up by Government, I believe
the food production o! the country
would have gone much more than

~what it is today.

Government iry to waste money on
the Japanese method of culiivation.
It has become a slogan that the Japa-
nese method should be introduced. Of
course, 1 believe by the Japanese
method production can be doubled.
But the very secret of the Japanese
method is not known tp the experts
of this country. This has been point-
ed out by the Japanese team which
came io India to demonstrate this
method in our country. They submit-
ted a report in 1961. There they have
clearly stated that the Indian ex-
perts understand that the Japanese
method means transplanting in lines,
application of heavy fertilisers. in-
terculture and weeding, But actually
the secret from the seed bed to har-
vesting—that technique—is not known
to our Indian experts. They have
also mentioned that by using chemical
fertilisers, they have completely spoil-
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ed the soil. Seeing how our Indian
experts work with this Japanese met-
hod of cultivation, naturally one can-
not expect that enthusiasm could be
created amongst the farmers. There
fore, I say that if this method has
to be introduced, the experts them-
selves should hove very extensive
knowledge of t..s- method. Not only
this. The cost on Japanese method
is very heavy. I do not believe our
agriculturists in this country would
be able to bear that cost. From the
report, I see that the expenditure per
acre comes to Rs. 300 for paddy cul-
tivation and Rs. 150 for wheat cultiva-
tion. I dp not believe that this heavy
amount can be borne by our Indian
agriculturists to adopt this method.
Therefore, I request the Government
not to waste money on this Japanese
method of - cultivation.

Another most important thing is the
forest policy of the Government. We
require forests for our own interests.
But the interestg should not be such
that they cause harm to our agricul-
ture. I have seen in many parts of
the country, after independence, since
the zamindaris were taken up by Gov-
ernment, Government began to cut
trenches round the forests, not only
round the forests but inside the for-
ests also. The result was that the
water which used to flow from the
forest hag been blocked. Previously
the milliong of acres of land which
are situated near the forest areas were
very fertile, because of the organic
manures that they used to get from
the forests. Today all these organic
manures and the water which used to
flow down into these lands have been
totally stopped, making all these
lands barren and fallow. Therefore,
Government should see that this suiei-
dal policy of cutting trenches round
forest should be stopped.

Sir, there are milliong of people in
this country living in the forests for
whom the Government has not done
very much. 1 am referring to the
scheduled tribes of this country. Since
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independence, no doubt Government
has spent crores of rupees for their
economic development and even in
the Constitution, there is a safeguard.
B_ut in spite of the safeguard that is
given and the amount spent fo, their
economic development, they have not
made any satisfactory progress, This
is obvious from the fact that the Gov-
ernment appointed the Dhebar Com-
mission in 1960. That Commission has
made certain recemmendations which
have been adopted by the State Gov-
ernments. 1 would like to stress that
Government should see tp it that all
these recommendations are totally im-
plemented. The Dhebar Commission
also recommended about financial as-
pects. 1 would request the Finance
Minister to look into this, so that for
want of finance, these recommenda-
tions may not remain unimplemented.

There are certain people who do
not want that these people should
get their share, which is given under
the Constitution. This is obvious
from the fact that in this House a
number of times it has been emphas-
ised that the stipends that are given
by the Government should reach the
students in time. But even today, in
spite of the matter having been rais-
ed in the House g number of times,
the stipends are given at the end of
the financial year. 1 do not want to
blame the policy of the Government,
but 1 blame those officers who are
responsible for all these things. I feel
this is only to discourage the students
of this community from further deve-
lopment,

1 would like to conclude by say-
ing a few words about their service
conditions. The same attitude is adopt-
ed everywhere, even in Class III and
Class IV staff. We always see that
there is a short-fall. Nobody dares
to look into the reason for these short-
falls. The Home Ministry appointed
a cell at the Central Secretariat. I do
not know what this cell will do un-
lesg it is made effective. The cell
which has been set up to look into
the service conditions of these people
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should be made effective and the exe-
cutive officers who are responsible for
implementing all these things should
be given a strong directive to fill up
all the vacancics that are reserved for
the scheduled tribes people.

13.09 hrs. ’

[Mgr, DepUTY-SPEAKER in the Chair]

Shri Moerarka (Jhunjhunu): Sir,
this ijs the heaviest Finance Bill which
has evur been presented to the House.
It proposes to raise a tota]l additional
revenue of Rs. 240 crores as follows:
Excise Rs. 106.1 crores, customs
Rs, 87.39 crores, corporation Rs. 6.00
crores; inccme-tax Rs. 39 crores
and wealth tax and estate duty
Rs. 0.52 crores. Over and above
these, there is the super-profit tax, for
which a separate Bill is coming. So,
1 do not propose to refer to super-
profit tax during the consideration of
the Finance Bill.

The Finance Minister has tried to
obla'n ‘he required resources from
a wide sector of our economy. Accord-
ing to me, he has followed three main
principles in raising this revenue, The
first is to rollect as much revenue as
possible from direct taxes. In that,
he has recognised that the sector
which earns the highest profits in our
economy today is the corporate sec-
tor. Hence he has taxed these corpo-
rationg under the S.P.T.

Secondlv, he has tried to put excise
duties on articles which are rfot strict-
1y necessities of life such as tobacco,
motor spirit, radios, refrigerators, air-
conditioners, transistors ete.

Thirdly, he has tried to tax those
commodities more which are imported
and for which we do not have enough
of foreign exchange. The example
here is of kerosene. On kerosene
the duty i: imposed not only for re-
venue purpos~s but also for discourag-
ing its impo-ts. and whatever imports
we have we have to conserve it for
the use of our armed forces.

Now, it is said that the present
Finance Minister is more sympathetic
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to the monied class of people or to
the private sector and, therefore, he
imposes less taxes on them, I would
like to examine this point in some de-
tails. I have collected some figures
which 1 would like to place be-
fore the House. Just before the pre-
sent Finance Minister took over—
this is the fifth Budget of the present
Finance Minister—our total tax re-
venug wag Rs. 715 crores. The same
has been increased this year t0
Rs. 1518 crores—an incerase of Rs, 803
crores or 112 per cent. The customs
h~" been increased from Rs 135
crores to Rs. 308 crores, excise
from Rs. 307 crores to Ra. 690
crores and income-tax and cor-
poration tax from Rs. 221 croreg 10
Rs 445 crores—an increase of Rs. 226
crores or Rs. 45 crores per year.

As against this, if you take the pre-
vious seven vears, what do you find?
From 1952-53 to 1958-59, the indirect
taxes were increased from Rs. 250
crores to Ts. 442 crores—an increase
of 77 per cent or Rs. 28 crores per
year. But the direct taxes were in-
creased from Rs. 182 crores to Rs, 221
crores—that means an increase of
Rs. 40 crores or Rs. 5°7 crores per
year. The point is, the direct taxes
were increased at the rate of Rs. 57
crores per year during the previous
seven years before the present Finance
Minister came, and they have been
increased at the rate of Rs. 45 crores
a year after he has taken over.

Now, another thing I want to sub-
mit about the direct and indirect
taxes is that it is commonly believed
here that direct taxes always fall on
the rich and indirect taxes on the
poor. 1 think this is an o'l theory
and it does not hold good in the pre-
sent days. The super profits tax,
which is a direct tax, is levied on the
corporations and ultimately affects the
shareholders, particularly the poor
shareholders.

Shri Warior (Trichur): Consumers.
Shri Morarka: How can it be said
that the super profits tax is more
direct than the excise duty on auto.
mobiles or the customs duty of
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machines. The customs duties pa:d
on machines are paid directly by the
carporations or the companies and the
burden of those levies is also borne
by those corporations. Similarly, the
excise duty paid on an automobile,
though it ig called an indirect tax, is
paid by the person who bears the
burden. Therefore, to regard all in-
direct levies ag the levies on the poor
and the direct levies as levies on the
rich is now a little bit fallacious.

Sir, as a matter of fact, the customs
duties were regarded as indirect tax-
es and duties on the poor because our
imports at that time consisted largely
of consumer goods. Naturally, when
the dutliz e lovizd on lae consumer
Z25as everybody pays more or less in
the same proportion, and therefore it
was correct to gay that these duties
fe]] more on the poor than on the rich.
But gince the introduction of import
controls and various other things it is
no more valig to say that these duties
are only on the poor or even mainly
on the poor people, and therefore
there is no objection in having direct
taxes while there .s objection only 1n
having indirect taxes,

Sir, a 1ot has been said about eco-
nomy in the government expenditure.
The Finance Minister while answering
the debate the other day made the
point that whatever increase people
find this year is mainly due to the
expenditure on the border police. I
want to give the illustration of only
nne department T will show you
how the percentage of expenditure
has considerably came down in the
Central Board of Revenue which 1s
directly under the Finance Minister.
Turing the year 1959-G0 th total reve-
nue collected was e, 812 crores and
the cost of collection was Rs. 20°83
crores—in termg of percentage it
works out to 2'6 per cent. In 1963-64,
that is the budget year, our tax reve-
rue is expected {0 be Rs, 1518 crores
and the cost of collection would be
Rs. 23:83 crores—in ierms of percen-
tage it works out to 1'6 per cent.
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From 2:6 per cent the cost of collection
would come down to 1'6 per cent.
This is a very gerat improvement, a
very admirable achievement, which
indicates the necessary economy in the
administration of our tax collection
machinery. There is actually an in-
crease in expenditure from Rs. 20
erores top Rs. 23 crores over a period of
years, but looking to the proportion
of work that has increased, looking to
the amount of revenue that has in-
creased, this increase ig not at all
objectionable.

Now, I want to give some figures
about expenditure. Out of every
rupee that the Government collects by
way of tax 42 naye paise are spent on
defence, 16 naye paise are spent for
our interest payments, 13 naye paise
fr. mrants-in-aid to the States and 9
naye paise on social developmental
services. Then there are other minor
and miscellaneous items. Much has
been said about defence and, there-
fare, T will not repeat those things.
I would instead examine the positioa
about the interest payment and our
public debt. The total amount of
Rs, 275 crores which is budgeted for
the payment of interest is divided
into Rs. 143 crores for the internal
debt, Rs, 60 crores for external debt,
Rs. 65 crores for unfunded debt like
Post Office savings, Provident Fund
ete., and Rs. 8 crores for other misce-
llaneoug items. It would be interest-
ing for you to know that the interest
obligations have increased phenome-
nally between our year 1952-53 and
the budget year 1963-64. It has in-
creased from Rs. 70 crores in 1952-53
to Rs. 275 crores in the budget year.
But the more encouraging thing is
that the receipts of interests have in-
creased still more. They have in-
creased over the same period from
Rs. 42 crores to Rs, 217 crores—an
inerease of 417 per cent.

Now, Sir, our public debt which
was Rs. 2523 crores in March, 1951,
has reached the herculean figure of
Rs, 9364 crores in March, 1964. The
orthodox economists naturally feel



10637 Finance Bill

worried about this ever incerasing
public debt. But, Sir, they forget that
in our country the public debt, the
borrowing which the Government re-
sorts to, is invested in all productive
ventures. As long as public borrow-
ing is matched by the increase in the
nationa] income, the borrowing actual-
ly does not become a sign of danger.
It is a dangerous thing if you invest
the amount that you borrow in ventur-
es which are not productive or in
ventures such as war, etc,

This year the Finance Minister has
taken credit of Rs. 400 crores for mar-
ket borrowing, and this includes
Rs. 100 crores for the States. As re-
commended by the National Develop-
ment Council, this year our borrowing
programme is going fo be a combined
one. The States will not borrow sepa.-
rately and the Centre would not bor-
row independent of the States. They
are going to have a combined pro-
gramme., This combined programme
has both advantages and disadvantag-
es. The advantage is that there
would be proper planning and it
would not be ag if one State can bring
pressure on certain banks and borow
more while the loans of other States
would not be subscribed at all but the
disadvantage would be that once the
Centre takes the responsibility of
borrowing, then the initiative, the en-
terprise, from the States is taken away
and they do not move their little fin-
ger to help the Centre to borrow this
amount. Therefore, while the centra-
lisation of the borrowing programme
is a desirable feature, the Finance
Minister should have given some in-
centives to the States and he should
exert some pressure on the States also
to contribute their help in achieving
this target.

It is felt in some quarters that actu-
ally the amount that the Government
borrows s mostly subscribed by the
Reserve Bank and, therefore, it is not
actually ‘»ning the saving of the
public but it {s more or less another
form of deficit financing. This ecriti-
cism would be correct of the premise,
namely, that all the loans are subs-
eribeq bv the Reserve Ban':, and not
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by the public institutions, is valid. It
is true that out of the entire target
of the Second Plan, namely, Rs. 780
croreg the contribution from the pub-
lic, including the commercial banks,
was less than Rs. 300 crores; the rest
was subcribed by the Reserve Bank
and some other institutigns. As
against this, our borrowing progra-
mme of last year was a spectacular
success. As against a budgeteq figure
of Rs. 260 crores, we actually bor-
rowed Rs. 329 crores. This year our
effective borrowing would be only
Rs, 170 crores, because the remaining
is the repayment of the maturing
loans. So, the additional borrowing
actually comes to Rs, 170 crores, as
against Rs. 205 crores last year. So,
there does not seem to be much doubt
about the success of this programme
particularly when the annual invest-
ment of the provident funds alone
come to Rs. 100 crores and the life
insurance premium comes to Rs. 50
crores.

But there iz one thing which we
should pot forget. So far as the com-
mercia] banks are concerned, their
holding of Government securities has
gone down from 28 per cent in
December, 1958 to 21 per cent in
March, 1961. The reason for this fall
is obvious. Government securities
mostly carry interest rates of 33, 4}
or 44 per cent, depending on the date
of maturity, while  the rate
of interest prevailing with the
banks is 64 to 7% per cent,
Therefore, the banks cap ad-
vance their money more easily and on
very good security within safe limit,
at these rates of interest. Last year,
Government increaseqd their borrowing
rate by ¥ and % percent. I think
Government should examine whether
there is any need or necessity for in-

creasing the borrowing rate by a
slight percentage still more to en-
courage the commercial banks and

other trust institutions to invest their
money and earn suitable rates of
interest, By law many of the trusts
and institutions, like insurance com-
panies etc. are obliged to invest money
in Government securities irrespec-
tive of the return in the form of in-
tiest. When you compe] them by law
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tp invest in Government securities,
justice and fairness demands that you
must give them a reasonable return,
which is quite in line with the bank
rate of the country and the prevailing
rate of interest. If that is done, I
am sure the borrowing programme of
the Government would succeed still
more.

Mr. Deputy-Speaker: He should
row conclude,

Shri Morarka: Please give me two
more minuteg to make some comments
on the clauses of the BIll

Clause 6 of the Bill puts a ceiling on
the salaries and perquisites of persons
employed by the companies. When
the hon. Finance Minister announced
reliefs recently, he exepted foreigners,
persons who are not Indian citizens,
from this provision. In this connec-
tion, 1 would like to mention only
two points. Firstly, I want to know
whether the provision, as it stands,
would cover the contingency where
ong person may get Rs. 5,000 from one
company, another Rs. ‘5000 from a
second company and yet another
Rs. 5,000 from a third company. 1
think it is the intention of the Finance
Minister to see that a ceiling ig put
on the income of individuals and,
therefore, it is necesary to safeguard
against this.

Shri Himatsingka (Godda): The
word “indirectly” is there.

Shri Morarka: Yes, so far as one
company is concerned. If the hon
Member, who is a solicitor, reads in
what context the word is used here,
when you say that when you assess
the company the following deductions
shall be made ang the deduction shall
be Rs, 5,000 directly or indirectly, he
will find that it i directly or indirect-
ly getting from that company.

Shri Morarji Desai: It is a doubtful
point.

Shri Morarka: Secondly, directors,
including the Managing Director,
should also be covered by this. There
is a judgment of the Lahore High
Court where it has been held that a
Managing Director is not an employee
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of the company, because he is an agen.
of the company. Thiz is anothel
point which the hon, F nance Minister
should take into consideration.

Now I come to registered firms.
They stand on a special footing. On
the one hand, there are companies,
both private and puble and, on the
other, there are individuals; registered
firms come in between. Sp far as
companies are concerned, they are
assessed at certain rates as an entity
first; whatever remains is distributed
by way of dividends and when the
shareholders receive the dividend that
is again taxed. S‘milarly, an indivi-
dual is taxeq according to the level of
his income. As his income rises, his
tax ig at a high rate. So far as regis-
tered firms are concerned, they were
not taxed as an entity at all; the total
income which accrued to the firms
were distributed among the partners
and then each partner was taxed ac-
cording to the share of his income.
Some years ago, a new concept was
introduced for the first time and a
smal] tax was levied op the register-
ed firms as an entity. Since then, it
has been increased from time to time,
and this year a surcharge of 20 per
cent on business firms and 10 per cent
on professional firm is levied. So far,
so good. My complaint is that every
day the income-tax law ig becoming
more and more complicated. The first
innovation we made wag registered
firms with four or less partners and
registered firms with more than four
partners. This time we have introduc-
ed anther conrept, ie., registered
firms of professionals and registered
firms of business people. According
to me, the rate of tax which is levied
on registereg firms is not a high rate
and looking to the taxes which we
are levying on individuals as wel] as
on corporations, I feel there is enough
scope and, therefore, this further clas=
gification or division was not quite
necessary. With an income of Re.
150,000 even today a firm has to pay &
tax of gnly R=. 12,375, So, I think, if
for nothing else at least in the interest
cf simplicity this further division and
sub-division should not be introduced.
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I wish to conclude by making only
one point. I heard with great atten-
tion the speech of the hon. Finance
Minister which he made while moving
for consideration of this Bil] as I al-
ways do. While I respectfully agree
with the arguments contained in it in
support of the Finance Bill, there is
one point on which I was not convin-
ced well, namely, the import dutly on
machinery. The argument given by
the hon. Finance Minister was that
this is not only a revenue measure but
that this is also a measure to give
protection ¢o the growing industry in
our country. With great respect I
submit that this argumeat is pnot very
impressive because so far as the pro-
tection to the industry is concerned,
it is automatically given. One cannot
import anything today without an im-
port licence and an import Jicence is
not given unless it is approved, unless
the Government is fully satisfied that
a similar machine or a substitute
machine is not produced in this coun-

try.

My objection to this levy is this.
Every year we import machinery
worth about Rs. 260 crores almost half
of which is on Government account
and half on private account. But even
those machines which are on private
account are only for those projects
which are approved under the. Plan.
Now, on the one hand, we want to
keep the cost of the Plan projects
low, on the other, by imposing this
Import duty on machines etc., wa In-
crease the cost of the projects. There-
fore, if there was a justification for
this levy, it was only for raising the
revenue. Protection ag such to the
industry is already there. It is there
automatically. We cannot afford to
import a machine or spend foreign ex.
change merely because it is wanted
here or is available abroad. There-
fore, I respectfully submit to the hon.
Finance Minister to0 re-examings this
thing and see if something could be
done. He might consider it.

Shri Warior: Mr, Deputy-Speaker,
Sir, first of all I w'sh to convey my
heartfelt thanks to the President of
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the Republic for having given us the
sanction to move certain amendments
to the Finance Bil] which we had for-
warded to the hon, Speaker. I also
thanl thz hon. Speaker on behalf of
the three signatories to the amend-
ments for having forwarded them to
the President. That itself implies, in
an indirect wa yand not in a very
direct way, that the President admits
that there is room for some more im-
provement in the taxation proposals
contained in the Bill.

Shri Morarji Desai: May I say, Sir,
that this is taking a wrong advantage
of my showing this consideration,
namely, that nothing should be pre-
vented from being discussed for want
of sanction. Therefore, 1 have got the
sanction,

Shri Warior: I am thankful to the
hon. Finance Minister also for the
clarification and the convenience that
he has extended to the Opposition and
for not coming in the way of getting
the sanction of the President, I did
not mean tp say that it was a direct
admission, that is, the sanction given
by the President, for concession in
taxation. We simply got them for-
warded to the President and since the
President did not absolutely reject
them, I said that.

Shri Morarji Desai: That is demo-
cracy,

Shri Warior: That is demoeracy and
we are thankful for so much of demo-
cracy.

Shri Morarji Desai: Which they do
not understand...... (Interruption).

Shri Warior: Coming to the Bill, the
first point that I want to raise is this.
Whenever there is some demand from
the people Tor some tax relief, for
example, in kerosene and other things,
at gnce the foreign exchange question
comes in.  This foreign exchange has .
become a real ghost haunting all tune
hamiets of our people. What actualls
is the position of our foreign ex-
change? -
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The Third Plen envisages that we
should at least have Rs, 3,200 crores —
if 1 remember correctly—of foreign
exchange for the entire period of fve

. years. Out of that about Rs 600 crc-
res are to be excluded because that
amount comeg under PL-480; the rest
is to be found for our own capital im-
ports, maintenance of our machinery,
raw materials and repayments. How
is it that all of a sudden when we are
in the middle of the Third Plan that
we are told that our entire foreign
exchange resources are depleted? Of
course, I am glad to see that the hon.
Finance Minister has now come down
upon certain categories of imports,
particularly the item which just a
little while ago Shri Morarka was
hinting at. Is it not a fact that the
hon. Finanve Minister came too late
to lock the stable? The horses are
already stolen and there is nothing
left in it. Now these restrictions are
coming and, I believe, they are too
late. Otherwise, in a planned eco-
nomy, how is it happening that all of
a sudden we find that our foreign ex-
change resources have depleted to
such an extent? There must be some-
thing and somebody responsible for
that. Who is responsible?—that I do
not want to say because the key of the
exchequer is in the hands of the hon.
Finance Minister. So, nobody will
naturally take the blame for that.

Now what is the position? Ewery-
body is asking for more foreign ex-
change to import material to run those
industries which are already in exist-
ence and which are producing certain
things which go for export. Suppose,
these licences are not given for the
fresh import of raw materials and es-
sential gpare partg for these industries,
the resu't will be that their produc-
tien wi]] be impeded and export will
be impeded. Naturally, the vicious
cirele rounds up in more imbalance in
our balance of payments position. n
this connection zomething should be
done. A probe should be made to see
how in a planned economy this alarm-
ing situation has developed. There
should be ways and means to see &l
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our balance of payments position s
fully balanced and, at the same time,
the country finds sufficient foreign ex-
change resources for the smooth flow
of imports of raw materials and essen.
tial spare parts.

I should like to allude in this con-
nection to a few industries which we
have been carrying on in our State.
Take, for instance, the ilmenite indus-
try. I had pccasion to go to the Ato-
mic Research Laboratory in Bombay
and to see what actually ilmenite is in
laboratory conditions. It is such a
beautiful thing. But the real, precious
thing in the ilmenite that we are ex-
porting is taken away by the foreign
firms and we import that precious
thing contained in the ilmenite at a
cost which is much higher than the
cost of the actual bulk quantity of
ilmenite tha twe are exporting. There
are four or five elements in ilmenite
and the most precious element is
something connected with monazite.
Now, what is the position of that in-
dustry? About 10,000 people engaged
in that in Travancore side are now
without a job. The whole industry
has collapsed. The Government of
India has not found out any means or
measures to make that industry work
once more. At one time, we Wwere
told that that industry is one of the
prides in our country. What is hap-
pening there? The titanium industry
of Truvancore, which is producing very
precious things, can be re-modelleg to
use this ilmenite. Technically they
say it is possible. The titanium indus-
try is having some other method so
that this available material which is
near by the titanium industry is not
cared for,

About the other existing industries,
I had occasion to say a few days ago
in this House about the cashew nut
industry, about the coir industry,
about the handloom industry. All
these are exportifig industries, not in-
ternally consuming industries alone.
The cashew industry has collapsed for
want of vigilance on the part of the
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Central Government, in pot checking
properly the imports of raw nuts from
Africa, and not having standard qua-
lities exported to the markets available
both on the continent of Europe and
in America. So also the coir industry.
The coir industry met its doom be-
cause of competition of Rotterdam and
Holland industries which have been
mechanised while we are doing in the
old crude type. So also, there are so
many other industries, especially in
that part of Kerala where industriali-
sation not gone so far. All these
exports are at a standstill. Then also,
spiceg or some of these agricultural
products: for instance, tobacco. All
these are finding no market at all out-
side and our foreign exchange is going
down bit by bit.

When we think of export of these
things, there are so many things to be
done. Today, we had questions in the
House. There are thousands of preci-
ous stone cutters. Shri Manubhai
Shah was pleased to say that we are
exporling more. I do not know, Tens
of thousands of stone cutters are
without jobs. Al] these industries
which are cottage industries have beecn
doomed. Everything is closed. Take
tile industry. We had been exporting
to Malaya, Singapore, Borneo, and all
these countries and even to African
countries. We cannot export that.
We will not find any market. May be
there are reasons. May be, the manu-
facturers are not keeping up to the
standard. At the same time it is up
to the Government to see that proper
standard qualities are available for
export and we have export markets
in these far eastern countries. This
is not done.

We have come to a stage where ac-
tually the people are so much econo-
mically burdened, without employ-
ment and if at all emploved, with
slashes in wages, and al] these things.
It is at such a time that such a Budget
comes. Not because anybody is un-
willing to pay for the defence of the
country. Actually, I was examining
my heart. I wag putting my hands on
my heart as Shri Shastriji advised
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from the House and radioed to us im
the jail. I put not only my hand, but
also my soul into my heart. I did not
find any fibre there throbbing for
Chinese aggression. I did not find, I
also examined the hearts of so many
of our friends in jail. I did not find
anybody in the jail—not a single per-
son who has woted in favour of the
Chinese aggression or wvoted against.
the budget which wil] give enough for
the defence of the country. No. But,
I always thought that there are many
people in this country who had been
better put in my place and I be left
out. There are 14} ct, people here in
this country. Where 223 ct. people
are put in jail, they should have been
put.

What happened to Gold control
order? 1 was very glad when I heard
in full with rapt attention and with
respect, the speech of the Finance
Minister from jail comopund coming
through the radio, that the Gold Con-
trol Order has come. Well and good.
1 thought many a family will have
peace of mind, What has happened?
Actually, if we cannot give opur people
who are consuming only a very small
quantity of gold, a very small percen-
tage, not more than 1 crore, for their
daily use, for their social use, unless
and until Government can give them
at internationa] price this much of
gold, never in this country, this Gold
Control Order is going to be successful.
Today, I was reading an article in the
AIC.C, Economic Review, I wondered
whether the Finance Minister has come
acrosg that. In Bombay, 14% ct. gold
ornament shop has been opened. Pre-
cisely because that shop has been
opened, there is more scramble for
gold. In any shop in India you can
get -22% ct, gold ornaments even now.
Perhapz, at a higher price: not the re-
duced price. Where has gold smugg!-
ing stopped? I quite welcome that.
I will be tho first person to go along
in this country and ask anybody to
stop smuggl.ng gold, because we know
the pernicious effect of gold smuggiing
in this country. We know how they
had been entered into politics and
done so much mischief in our part of
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the country which is on the coast and
which had connections with those
countries from which they are getling
gold, like Arabia for 3000 years or
more. But, you have not stopped
that. You cannot stop that unless
and until the Government can satlsty
the people with thcir natural, with
their real and very 1'ttle claim of gold
at the controlled price or internatio-
nal price. Then and then alone, goid
price will come down. May be far
our own satisfatcion—we can have
small satisfaction ‘n small things
aleso—for tho small gat'sfatcion of the
Finance Minister, gold price can be
quoted as l-wer. Bu!, that is on'y
pyrotechnic figures and nothing more.
I fully approve the policy. I do not
speak a word against the policy of
gold control. The intention is some-
thing. Implementation is something
else, It is in implementing this order
that we are failing. As a matter of
fact, I hope Government will get the
co-operation of all in tracing out the
emugglers and bringing them to book

instead of putting the real 22} ct. peo-
ple to trouble,

I come to the other point about taxa-
tion. About taxes, I was hearing with
rapt attention to what Shri Morarka
said about the taxation proposals. I
wonder how any of these taxes will
not come on the consumers of the
country. Take, for instance, the
super-profits tax. In the final analysis,
where is the super-profits tax coming
from? It comes on the consumer.
Naturally we say direct tax for the
reason that that tax cannot be shifted
upon some other person and it must
come direct. Unless the taxation
policy itself is thoroughly changed—I
think a revolutionary change is called
for—unlesg we know how to have the
taxes collected frcm the source and
not from the distribution end, we
will not get it properly. What about
evasion of taxes? [ was reading an
article in the Economic Review itself
or in some other economic papers
that according to a rough calculation,
the income-tax in this country ought

APRIL 19, 1963

Pinance Bill

10698

to haive been about 284 per cent. Ac-
tually it is only 5 per cent in relation
to the national income. When the
national income is rising by one per
cent, income-tax ought to increase
2:6 per cent and according to that
calculation, income-tax at present
should have increased to 28 and odd
per cent, whereas it has increased to
5 per cent. Even in this income-tax,
so much of evasjon is going on. I do
not know. A paper has come to me
from Calcutta. The Commissioner
there orders that no income-tax should
be collected in January and Febru-
ary. Why? The reason adduced here
is that they have over-collected al-
ready—over the target—pgone over the
target for the year. Let the balance
remain for the next year so that the
target can be reached. When the
Finance Minister is going round the
whole country to find out ways and
means of getting more money, the
Administrators are now finding it
very hard to take the money even
when it is possible to collect it. Now,
this is the order or this is the news
about the order:

“The Commissioner, it is learnt,
issued a confidential circular
directing his subordinate officers
not to collect Income-tax in Feb-
ruary and March, 1963.",

1 correct myself; I had stated ear-
ler ‘January'; actually, it is Feb-
ruary and March' And it is further
gtatod:

The reason for this extraordi-
nary directive was, it is stated,
that the assessm=nt <forecast for
1862-63 b the Commissioner had
been fulfilled by the end of
January.”.

An Hon. Member: Is it a fact?

Shri Warior: Yes. It is a big crime.
Tt is a big crime or a very seritus
crime in this country to say that the
Comm’ss'oner has fulfillad his target
by January,
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Now what about the evasion of in-
come-tax? Opinions differ very much
from Rs. 31 crores top Rs. 200 crores.
The range is very large. But conser-
vative opinion itself admits, know-
ledgeable economic circles in India
themselves admit that it is anything
between Rs, 60 and Rs. 70 crores, and
it has been of the order of Rs, 80 or
70 crores for the last so many years.
If we add Rs. 40 crores of smuggled
gold to Rs. 70 or 60 crores of evaded
taxes, it comes to Rs. 100 crores an-
nually. And for the last ten years,
how many crores does it come to?
When that is the position, where is
the necessity for aditiona] taxation? I
cannot understand it. ] am sure the
Finance Minister must have looked
into this and he must have cogent rea-
sons for it, and T am quite sure that
he will convince at least the country
that there is so much of a necessity
for more taxation,

Certain complaints have come t> me
that the income-tax commissioners
are forcing the people within their
jurisdiction to part with their money
for the Defence Fund. 1 said that I
would not raise that complaint here.
If T had the authority, I would ask
those commissioners to force them
more to part with their money for the
Defence Fund. Where else can .we
get money for our Defence Fund? Are
we to get it from the poor people,
from the toiling masses, whose incomes
have not gone up even a bit more
during the last ten vears? There are
statisticse and statistics, and I can
quote the figures also. But where is
the necessity for those figures? Even
the Central Government Ministers
have told me even Shri Nanda him-
self has admitted that the vast masses
of the agricultural workers did not
have even an iota of increase in their
wapes for the last several years; and
in fact, it was the other way about;
their wages have shown a decrease.
About the ordinary factory workers,
everybody knows the position; about
the unemployed workers also every-
body knows the position. There is,
therefore, absolutelv no necessity for
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quoting any figures and facts to com-
vince anybody that the ordinary wor-
kers cannot contribute to the huge De-
fence Fund which is required now.

I think the Defence Minister will find
it necessary to raise about Rs. 2000
crores for our defence. Rs. 700 to 800

crores is a paltry sum so far as our

defence requirements are concerned.

But how can we have Rs. 2000 crores

when the Finance Minister cannot find

the resources for that? Where can

The Finance Minister find the

rsources from? He is now groping

in the dark, in the small ear-

then gruel pots. He canot get much

out of them,

So, I say in regard to this system
of collecting taxes, whether direct or
indirect that is, taxes which come on
the lower classes, there must be some
ways and methods found by Govern-
ment to see that they take as much
money as possible from the richer
classes amd thus have our defence
necessities met. That is the only pos-
sible way, For this purpose, the col-
lection must be at the source and not
at the distribution end. It the collec-
tion is at the source, I am quite sure
that the taxes can be collected well,
whether it be the wealth tax or the
income-tax cr the super-profits tax
and so on, 1 canot evade tax in that
cases. I am also liable to pay
income-tax etc, So . I find from
the monthly salary bill which I
get from the Lok Sabha Secretariat.
I cannot evade it. I had been racking
my brain over it as to how ta» evade
this sum of Rs. 3.50 or so per month.
But [ canot evade it because the tax
is deducted at the source or I am
taxed at the source. If I get all the
money in my hands, and then you
ask me to pay the tax, I would not
pay; I shall find out some loophole or
the other to evade; there are a thous-
sang and one loopholes in the Income-
tax Act for this purpose.

Shri Morarjl Desai: The hon. Mem-
ber may be doing so for his other in-
comes.

Shri Warior: No. But that is the
way of the world, I cannot help it. The
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last thing that I want to say is about
the taxation itself. Why should not
the wealth tax also have been in-
creased? If that is considered to be
a pertinent question, I am sure the
Finance Minister will look into it. If
that is done, the question of income-
tax evasion will not arise at all, In-
come may be evaded or hidden or
avoided from being shown, and there-
by income-tax may be evaded, but
when the wealth tax is touched, it can-
not be done; there cannot be any es-
cape from the tax in that case, I
would like to know why the wealth
tax has not been increased and why
it has been ignored. What is the
policy behind it? What is the inten-
tion behind it? How was it that this
sector of taxation did not come into
the mind of the Finance Minister at
all? 1 wonder how it is that in an
emergency like this, when the last
nava paisa is sacrificed by the workers
from their meagre wages, the accu-
mulated wealth of some of our God-
blessed people like the Nizam of Hy-
derabad who has been given a con-
cession for his electricity bill by the
generous Andhra Pradesh Govern-
ment, and those others of his type
have been left alone. Let us at least
issue bornds to them and let them give
the money to us for defence purposes,
and let us have the Rs 2000 crores
budget needed for our Defence Fund.
Why should that not be done?

In this country, the difficulty is that
patriotism cannot be of the same level
for everybody. If T am too patriotic,
somebody must be not too patriotic or
less patriotic. When all the too-patrio-
tic and the super-patriotic and the
post-1947 patriotic people are at large,
the real patriotic men cannot have a
place here. That is the difficulty. That
is the whole difficulty. I do not want to
go against them in any way which is
detrimental to their existence or any-
thing of that kind. I do not want any
revolutionary changes in the whole
social structure all of a sudden, but 1
demamd in the name of the toiling mil-
lions of people who had contributed
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for the defence of the country in the
most patriotic way, even sacrificing
their own many wants and needs, that
the Finance Minister should ecatch
holg of these tycoons, should catch
hold of the wealthiest of the classes
patriotically. If they*do not learn
patriotism at least now when the bpr-
der is attacked, when the enemy is at
our doors, if they do not learn patrio-
tism even now, then it is up to the
Finance Minister and the Government
to teach them a bit of patriotism for
which some of us at least have spent
our whole-life-time_
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Shrimati Yashoda Reddy (Kurnool):
I would like to have a clarification.
When the hon, lady Member was very
humbly saying that there was no
repres.niation for Adivasis in the Mi-
nistry, it was very wrong on the part
of the hon. Member to say ‘Mr.
Pandey is there’. 1 would like to
have a clarification from him. It is
a very unjustified remark—to say such
things. What does he mean by that?
(Iaterruption). Shri Pandey is not
in ti:e Ministry. I would like to know
which Pandey he was referring to.

An Hon. Member: It should not be
taken seriously.

Shri Surendranath Dwivedy (Kend-
rapara): There has been only a whis-
pering remark,
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Dr. P. Mandal (Vishnupur): Thank
you for the opportunity you have
given me to take part in the debate
on the Finance Bill,

I thank the Finance Minister for
announcing certain reliefs to the
common people prior to the discus-
sion of the Finance Bill, but the
measures are not adequate, because
the high price of kerosens will indirec-
tly hamper education in the rural
areas where kerosene ig the only meang
of light. So, I would request him to
reconsider it for the sake of the
poorer sections.

The hon. Finance Minister is work-
ing under hard pressure to face the
Chinese challenge. The people also
know the critical gituation and they
have voluntarily donated to the
Defence Fund, They are ready to
bear the burden to meet the challenge,
but the burden should be propor-
tionate and not be unbearable. It is
the first and foremost duty of the
Finance Minister to open avenues for
resources to meet the mneeds, but at
the game time the people think that
it is the first and foremost duty of the
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Minister to regularies the expenditure
also and thereby a great deal of sav-
ing can take place. Tax evasion
should be looked intoe tactfully.
Arrears should be realised up to date
with the greatest effort. Rules of
income-tax will have to be amended
in such a way that there is no scope
for evasion

The Finance Minister of West Bengal
has stated during his Budget speech
that our State is not getting its due
share from the Centre. It is a serious
complaint. It is a problem State be-
cause of the refugee problem and

acute unemployment of educated and
uneducated. So, you should not cut
the due share of the State from the
Centre. Now, I would like to quote
a few passages from his Budget
speech. He says:

“It was however indicated that.
we would be getting Rs. 19'16
crores in 1962-63 as a result of
the recommendationg of the Third
Finance Commisison in the place
of Rs. 23-50 crores as estimated in
1961-62 on the basis of the Second
Finance Commission’s award. The
break-up is given below:

4
Share of income-tax including Grant under
Article 282
Union Excise Duties (Basic)
Additional Excise Duties
Estate Duties
Taxes on Railway Fares
Grant under Article 275 (1)

196162 196263
Revised Budget
Est‘mate Estimate
Rs. Rs.
(Crores) (Crores)
11.50 10.84
2.92 3.71
334 3.52
.20 .30
79 Y
4.75 Nill

23.<0 19.16"

Then he says:

“Let us look at it in another way.
The total revenue transferred to all
the States increased from Rs. 90.27
crores in 1956-57 to Rs. 281.44 cro-
reg in 1962-63. The increase was
more than 200 per cent. West
Bengal's share in 1956-57 was Rs.
1016 crores which rose to Rs.
19.16 crores in 1962-63—apn increase
of only 80 per cent. All this shows
in unmistakable terms that the
percentage allocation to West Ben-
gal out of the total Central revenue
earmarked for the States has been
drastically reduced to meet the
needs of other States. This is mnot
a very happy way of doing things,
to say the least”

He further adds:

“During the Second Plan period
West Bengal was required to raise

Rs, 15 crores by way of additional
taxation, but West Bengal actually
raised about Rs. 43 crores by way

of new measures of taxation. Per

capity taxation in West Bengal is
the highest in India. It the prin-
ciple of per capite equality leads
in actual practice to the people of
‘West Bengal bearing a higher tax
burden with a lower level of pub-
lic service, and people in other
States bearing a lower tax burden
with a higher level of public ser-
vice through higher devolution of
Centra] revenues, the position must
be described as extremely anomalous.
In the memorandum to the Third
Commission it was indicateq by us
that for every hundred rupees of
income-tax colletced in each State
in 1958-59 Andhra  received Rs.
132:3, Bihar received Rs. 182.8,
Kerala, received Rs. 885 Madhya
Pradesh received Rs. 187.8, Madras
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received Rs, 40.6, Mysore received
Rs, p6.9, Orissa received Rs. 3983.1,
Punjab “received Rs 103.9, Rajas-
than received Rs. 192.5, Uttar Pra-
desh received Rs. 2164, Jammu and
Kashmhir received Rs, 3739,
whereas West Bengal received the
least (Rs. 16.2 only).”

He further adds:

*The prevailing pattern of trans-
fer of Centra] revenueg to the
States has worked to the disad-
vantage of industrial States, parti-
cularly West Bengal. The require-
ments of the industrial areas should
not be overlooked in the way it is
being done. The results of this
inequitable distribution of Central
taxes and  granis-in-aid to the
States are writ large on the condi-
tions of Greater Calcutta and have
attracted the attention of foreign

observers. The World Bank Mis-
sion made the following com-
ments:

‘In the Mission's view one of
the most dangerous weaknesses in
the Plan is the continued neglect
of the problems of urban develop-
ment in Calcutta, If this is to be
remedied, it is essential first, that
the Central Government should
accept a direct and special finan-
cial responsibility for the improve-
ment of conditions in this city’.”

Many times on the floor of the
House wg have been assured that
Government would look into the
development of backward areas.
Prulia and Bankura districts are the
most backward areas in the State
of West Bengal. They are at the
same stage as before though the
Third Plan is being implemented. It
is often said that the State of West
Benga] is saturated with industries,
but it is a great pity that no indus-
try has been established in these two
districts so far. The main livelihood
here is agriculture. But for cultiva-
tion there is no provision for irriga-
tion, which is the primary need for
good crops. Cultivation depends on
the wvagaries of rain only. So, you
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can well wunderstand their pitiable
condition. Consecutively for two
years crops have failed due to drought,
and acute scarcity of foodgrains is
prevailing. The labourers have left
their hearths and homes in search of
work.

InBankura District, the Kansabati
Project for irrigation has been under
construction since the Second Plan,
Aliocation of funds has been so inade-
quate that the progress of the project
has been very slow. You will be sur-
prised to hear that it will start pro-
viding irrigation only in the Fourth
Plan, though irrigation is essentially
required in this area. So people are
frustrated for so much delay. Similar
is the case,with the Farraka barrage
which is urgently needed as a multi-
purpose project but its progress is not
at all satisfactory. The project eng-
neer is handicapped. He is not en-
trusted with full power to execute
the work in full swing. It should be
rectified so that progress may be ex-
pedited.

Leprosy is a curse to Purulia, Ban-
kura and some portions of Midnapur
district of West Bengal. Government
have taken so many eradication pro-
grammes. But if special measures are
not taken to control leprosy in the
said districts, then the major portion
of the population will be affected
within twenty years because it is a
contagious disease,

Lastly I bring to your notice the
proposal of construction of Bishnupur
Santragachhi railway line. It was
planned by the then B.N. Railway for
construction. The report says that the
expenditure will be returned within
ten years. It will pass through den-
sely populated areas. It will be the
second and shortest line from Northern
India to Howrah. It will touch the
world pilgrimage places—Jayrambati
and Kamarpukur which the hon. Mi-
nister had visited. It will bring great
relief to Kharagpur Howrah line and
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on the Kharagpur yard  Bishnupur-
Howrah viag Kharagpur is 122 miles at
present. Bishnupur  Santragachhi
line is 70 miles only. There is & rail-
way line up to chapadanga. For con-
nection of Bishnupur with Chapa-
danga only 50 miles line will be re-
quired. By constructing this line, the
distance will be 50 miles shorter. So,
I request the Finance Minister to con-
sider all these sympathetically,

Bhii Kappen (Muvattupuzha): Sir,
a sick man has to swallow many bitter
pills. But in swallowing he must re-
member that he is doing so to get bet-
ter. This country is sick of the threat
of war and as such it has to swallow
some bitter pills like the present Fi-
nance Bill. The Finance Minister has
been pood enough to sugarcoat them
with some tax remissions and I am
really thankfu] to him for what he
has done,

The day before yesterday this House
passed all the demands for grants and
allowed the Government to incur an
expenditure of Rs 1852-4 crores. It is
of course a huge sum. In 1960-61 the
entire expenditure of the Government
was only Rs. 826 crores, while this
vear the defence expendtufe alone
comes to about Rs 867 crores. But
having voted all the demands, there
is no purpose now in speaking against
the Finance Bills or complaining
against the taxes, We have allowed
Government to incur expenditure and
then Government must find money
for that. Taxes are compared to night-
soi]l depots which are concomitants of
city life, the result of the activities of
the city ’dwellers. But whenever there
is a proposal to put up nightsoil
depots anywhere, it will be strenuous-
iy opposed by the people who reside
there. So are the taxes. Those who
have to pay will ertainly oppose it.
But if you want the Government to
look after our education, health, pro-
tection of our frontiers then you have
to pay for it. Therefore, there i8 no
purpose now in comphimag against
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the taxes. There is one aspect about
which I would like to say a word; 66
per cent of the revenues sought to be
got by the new taxes comes by way of
indirect taxes. It has been pointed
out by somebody that here is no par-
ticular meaning in saying direct or
indirect taxes because ultimately the
burden goes to the poor man It how-
ever, affects the prices. Even before
the Budget proposals were announced
in this House, the prices of commodi-
ties went up. It has become a habit
in this country to stock some goods a
few weeks before the Budget. This
vear the stocking was unprecedented.
A few examples of them are: keros-
ene, cigarettes petrol; these alone ac-
counted for not less than Rs 50 crores
and the profits on these must have
gone into the pockets of the middle-
men. Not a pie of it comes to enrich
the Coffers of the Government It e
indeed a pity that neither the Finance
Ministry nor the Planning Cammission
takes note of this.

I have also serious doubt about one
item of revenue mentioned in the Fi-
nance Minister's speech—surcharge on
excise duty, I feel that it offends the
provisions of the Comstitution. Article
271 reads as follows:

“Notwithstanding anything in
articles 269 and 270 Parliamont
may at any time inereas: any of
the duties or taxes referred to in
those articles by a surchage for
purposes of the Union and the
whole proceeds of any such sur-
charge shall form part of the
Consolidated Fund of India™

It mentions that the Centre can im-
pose ‘a surcharge on the taxes men-
tioned in articles 268 and 270. Accord-
ing to me, it excludes any surcharge
on any other taxes other than those
mentioned in articles 289 and 270. I
doubt whether it does not offend the
Caonstitution. Of ocourse the Finance
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Minister wag cleverly (rying to knock

off the share of the State. But how

far it will stand the test of a court of
It ma

law hes to bg seen. ¥ be look
od into.

0

1 have referred to indirect taxes
which bave g tendency to boost prices.
Added to this comes the Rs, 151 crores
of the overall deficit which has now
increased by Rs. 30 crores, which
means more deficit financing It will
have its effect on the prices too. The
result will be that exportable commo-
dities will go to the home market ins-
tead of to the export market  Our
exports will dwindle. More than that
the indirect tax and deficit financing
are bound to increase the cost of pro-
duction of artiles. Even now many of
our traditional exports are losing
their markets due to competition and
due to the high cost of production.
Leaving aside the achievements of the
engineering industry, and a few mar-
ginal gains here and there, our posi-
tion in regard to exports is not one
over which we can be happy. Not to
speak of actual achievements, even
the target fixed by the Finance Com-
mission in the Third Plan is hardly
sufficient to meet our maintenance
imports. As against the maintenance
imports of Rs. 3650 crores, the Finance
Commission has fixed only Rs. 3700
crores export target. What does it
mean? It means we are going to pay
all pur capital imports by borrowing.
Already we have to find at least
Rs. 500 crores annually in the Third
Plan period to pay off the interest on
past loans and a part payment of the
principal.

Added to this comes our very diffi-
cult foreign exchange position, Ten
years back our exports formed 6 per
cent of our national income. Now,
despite the two Plans, our exports
form only 5 per cent of our national
income. It means That we are not re-
leasing enough of the exportable com-
modities for export. MNot only that:
we are impinging upon our imports.
S0 much so, that there is not enough
to go round and cater to the full ins-
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talled capacity of our export indust-
ries. This iz a vicious circle. If this
goes on at this rate, how long can we
be able to meet our commitments, is a
matter to be very seriously considered.
When we are speaking about the chal-
lenge on our border, we have to meet
another challenge and that is the
economic position. That, according to
me, seems to be a greater challenge
than even the challenge of the Chinese,
Well, it is time that we sat down and
thought how we are going to get out
of this crisis.

Naw, at a time when we have to be
thinking seriously about both these
challenges, I am sorry to find that
some very respaonsible Members of
this House are concerned with small
matters like the Serajuddin business
and all that,

Shri Ranga (Chittoor): Why?

Shri Kappen: At this point I pray.
I request them to exercise more
moderation in this matter, After all,
why make much ado about nothing?
Because the only result will be that
we will be giving the Chinese an op-
prtunity and a handle for propaganda,
and you will hear the Chinese propa-
ganda ‘“here are corrupt ministers,
their whole adminisration is corrupt”
etc. As responsible leaders they must
kindly think that we are in a crisis
and that our utterances will be made
use of by our enemies,

Shri Ranga: Are we to hug corrup-
tion?

Shri Kappen: There was only one
State where the PSP was in power,
and that at the genernsity of ihe
Congress. ...

Shri Hari Vishnu
(Hoshangabad): Oh!

Kamath

Shri Kappen: And I would only
ask those who said about all these
things, let them have a heart search-
ing. Were there not allegations of
corruption? And it was not raised by
the Congress or the other opposition
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parties; it was raised by the PSP
members themselves. May I know
what the PSP party did in that
matter? Please take out the beam
from your eye before you try to take
the mote out of another's. I do not
want to say anything more than that
regarding this matter.

Another matter on which I would
like to say a word is that at a time
of crizsis like this, when we have to
be very careful about things and
about any scheme on which we are
embarking, I feel that the Gowvern-
ment is not particularly cereful in
some matters. I am speaking with
particular reference to the plantation
industry, especially about the rubber
plantation industry. India, wunlike
other rubber-producing countries, was
fortunate that its industries based on
rubber made rapid advance, so much
so that the internal production was
not sufficient to meet the internal
demand. In 1962 we imported 36,000
tons of rubber, costing Rs, 12 crores,
while the internal production was
only of the value of Rs. 9°43 crores.
It is estimated that by 1970 the
internal demand will be 250,00 tons,
whereas the internal production will
be only 110,000 tons, leaving a margin
of abou! 115,000 tons, costing Rs.38.3
crores. And that is in foreign ex-
charge, you must remember. Gov-
ernment was put in possession of all
the facts to show that this is going
to hamspen. Various representations
wore mode to Caverrraent. But the
Guvernmest did not olic any pioper
steps, except to leave the whole
matter to the Rubber Board. Now,
the Rubber Board is; threatening to
have ihe moncpoly of purchase of
rubber, 1 fee! that the Rubber Board
may be restrained from doing that,
because it will be a very dangerous
situation. There are sixty thousand
small growers in this country. If the
Rubber Board is to take the mono-
poly of purchase of rubber, that
means that there will be corruplion,
nepotism and so many other things.

APRIL 19, 1963

Finance Bill 10718

Because, rubber is not like coffee. It
has several grades,

Another thing about which I wish
to say a word here is with regard to
the synthetic production of  rubber.
One unit is now about to go into
production. The authorised capital
of that unit is Rs. 15 crores. Its
issued capita] is Rs. 4.5 crores of
which the Indian jinvestment is only
Rs. 3.37 crores. And the cost for
foreign. collaboration for a period of
ten years of production is Rs. 10°03
crores. [ would like to compare the
advantages and disadvantages on a
capital investment of Rs. 15 crores
with regard to synthetic production
and with regard to natural produc-
tion. In the synthetic rubber produc-
tion, on an investment of Rs. 15
crores, we can say that B0 per cent
of the capital invested goes for
foreign exchange, whereas in natural
production not a pie has to be spent
on foreign exchange., Again, the pre-
centage of capital for employment in
India is only 15 per cent in svnthetic
rubber production, whereas it is 70
per cent in natural production. On
an investment of Rs. 15 crores in the
synfhetic plant the production per
year wil] be only 20,000 tons, whereas
in the natural production it will be
33,000 tons. Therefore, Government
has to consider whether it should
embark upon synthetic production of
rubber. On the other hand, if Gov-
ernment would only encourage the
sixly thousand small growers in this
country by giving them adequate
finance and encouraging them to have
scientific planting, I am gure this
country would have enough of rubber
to meet the industries’ demands.
This malter may be ‘aken into con-
sideration and encouragement may be
given o the small growers What
has to be done is to purchase the
rubber from the small growers at the
time of overproduction. Now the
small grower is left to the mercy of
the industrialists and the manufac-
turers. That may be changed.
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Sir, 1 am closing with one sentence.
Another matter is regarding the are-
canut plantation industry. In the
arecanut plantation industry the pro-
ducer was getting some good price.
But now arecanut is being smuggled
from Malaya, large quantities are
being smuggled into rthis country.
Unless that smuggling is prevented,
the arecanut plantation industry is
going to die down. 1 therefore urge
Government to take al] steps neces-
sary to see that this smuggling is
stopped.

Shri Hari Vishnu Kamath; By your
leave, Mr. Deputy-Speaker, 1 should
like to take less than half a minute.
My hon. friend from Kerala has
made cartain  baseless allegations
against the PSP, my party. [ would
only like to state that it was not
Congress generosity; it was the Con-
gress Party in Kerala which appealed
to us for co-operation because their
factors could not agree among them-
selves, in the Congress, about a
leader. And, secondly, the Congress
Law Minister in Kerala when he was
in office wanted to bring forward a
Bil] for contating corruption, the
Anti-Corruption Tribunal Bill. More
than once he tried, but it was his
Congress colleagues in the Cabinet
who opposed the introduction of that
Bill in the Legislature, and that was
why the Anti-Corruption Tribunal
Bill could not be brought in the
Kerala Legislature,

Shri P. Venkatasubbalah (Adoni):
Hew do you know?

Shri Hari Vishnu Kamath: I know
the facts better than you do.

Shri Ranga: Mr. Deputy-Speaker,
Sir, I wish to preface my gpeech today
by quoting one sentence from an
ariicle written by my leader in the
Swarajya dated the 13th April, 1963.
He said:

“China has successfully sct a
ruinous expenditure-and-taxation
prograrmnme going on in  India
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which is like to break us before
any Red soldiers again arrive.”

That is exactly what is happening.
One of my hon. friends had said that
three disasters have befallen India:
one, the Chinese invasion, the second,
the Gold Control Order and the third,
this budget and the financial pro-
posals. I agree with him. Now, the
hon. Prime Minister has been saying
that this crisis is likely to be a very
prolonged one, certainly not less than
five years. Easily it may run into
ien years. Then would it not have
been a wiser thing for the hon.
Finance Minister and the Cabinet to
have thought of a phased programme
of taxation in order to raise the
respurces, instead of trying to clamp
on our country and on our economyg
such a heavy burden of taxation, all
at one effort, in these proposals?
They have not given unfortunately
any consideration to that possibility.
I wish they had done so, in which
case the peopel would have fared
better and our country’s ability to
to raise tax revenues in years to come
would have been increased and our
social economy would not have been
dealt with such a blow,

In the PBritish days it used to be
said that they were trying to balance
their budget while the people’s
budgets were unbalanced But now,
not only are the people's budgets
unbalanced but also the budgets of
the State Goevrnments as well as the
Union Government go unbalanced.
On the other hand, they take pride
of the fact that they indulge in
deficit financing. The pervious
speaker has already stated quite cor-
rectly that this deficit financing run-
ning up to Rs, 180 crores in this, year
and several more hundred crores
during the previous years has landed
the country in inflation, and nobody
can gain say this. In addition to this,
the tax burdens are being increased
and have been increasing during the
past 15 years, year after year, in the
name of the Plan and earlier in the
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nmme of rehabilitation go much so
that the capacity of our people to
bear any more burden has become
almost nil. Yet, my hon. friend has
thought it fit to impose more than
Rs. 100 crores of additional tax
burden by way of exceise duities and
more than Rs. 100 crores of additional
taxes by way of direct taxation.

Now, our nationa] income index
used to be Rs. 100 in 194849 and it
has come to only Rs. 117 by 1960. On
the other hand, the excise revenue
has gone up from Rs, 83 crores to Rs.
883 crores, Income-tax revenue has
also gone up from Rs. 185 crores to
Rs. 375 crores. The total tax revenue
has gone up from Rs. 444 crores to
Rs, 1,200 crores, nearly three times,
The burden of interest payment has
gone up from Rs. T0 crores to Rs. 255
crores. What does it show and what
does it speak of except that our coun-
try is becoming bankrupt thanke to
the financial policy of this Govern?
ment And they want us to feel proud
of the fact, and be grateful to the
Government, that so many develop-
mental schemes have been under-
taken and have been carried out. At
whose cost? With all the borrewed
money, and who is going to pay all
this interest on these debts—Rs. %55
crores? There is no provision at all
for amortization of debts, Our Gov-
ernment is busy negotiating with so
many of countries for postpone-
ment, even by  instalments, of the
payment of the capita] that we have
borrowed from them; As a prodigal
son, they have been carrying on, and
at whose cons-at the cost of posterity
to come, the generations to come, so
that today, this Government could get
the laurel; for having started these
various State enterprises and so on.

My hon. friend the leader of the
communist party was suggesting yes-
terday, not being satisfied with the
miserable failure of the more than 50
State enterprises started by the
Union Government as well as by the
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State Governments &ll aover, that ban-
king s well as general insurance
should be immedistely nationalised
and so many other things also should
coments be nationalised. But can
Government's record be considered
to be satisfactory. I am sure my hon.
friend the Finance Minister cannot
say that the record of achievement
of these State enterprises can be
considered to be satisfactory,

Shri Daji (Indore): So, do Yyou
agree in principle?

Shri Ranga: No, What has hap-
pened? They themselves have given
the information in Appendix XV of
the Explanatory Memorandum. 44 en-
terprises have been mentioned exclu-
ding so many which are run by the
Railway, P&T etc. They have
interested  Rs. 638  crors as
share capital, and what was their
achievement? Rs. 11 crores deficit, in
addition to it. so far as the giant steel
plants were concerned-three great
projects-more than Rs. 600 crores
were invested and Hs. 40 crores was
the loss. In addition to this, Rs. 638
crores of Central loans had had te
be given to all these enterprises in
order to make them work. Not be-
ing satisfled with it, the Government
wants to invest another Rs. 168 cro-
res during this year. When such is
the achievement of the Government,
1 do not know why my hon. friends
the communists want our Govern-
ment to nationalise everything, ex-
cept for the fact Lhat when they
nationalise more and more industries,
the country would be faced with
greater and greater losses, and the
present insolvency would grow to be
too unbearable in future. Then they
would have an opportunity of taking
charge of the Government when the
whole nation becomes bankrupt, and
afterwards deal with the nation in
the same crue] manner in which they
have dealt with all those countries
which have gone under their control
Soviet Russia, China and all the sate-
llite countries,
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In anmy nationml crials, the very
first duty of the Government is to
possible and con-

been able to do that? Do they
propose to hold it even now?! Is it
capable of doing it with Lie flnancial
proposals that they have placed be-
fore themselves? Several Members
from the Congress Benches themsel-
ves have rightly said that all those
surcharges that have been levied will
lead only to one result. Look at the
enormity of the surcharges: from 10
per cent to 33 1/3 per cent upon the ex.
cise duties that we have already had
en a large number of commodities,
consumer commodities, intermediary
comanodities and the commodities
that are being turned out in the en-
gineering industries and so on. All
these surcharges can lead to only one
result, and that is, higher prices,
and that will lead to the intensifica-
tion of the spira] of inflation. It is
that inflation which is the gift of this
Government during all these 16 years,
and it is likely to become worse and
worse as a result of these proposals.

My hon. friend the Finance Minister
was trying to draw some satisfaction
as he had put it, from the absence
of too much of criticism of these ad-
ditional imposts he has offered to
place upon our excise duties. I stated
in my earlier speech that we were op-
posed to these additional imposts, and
1 say it once again that these addi-
tiomal imposts are the real core of
these proposals that he has placed
before us and we are of posed to
them.

Some Members have been congra-
tulating him for having made certain
concessions. [ would have certainly
felt a little satisfied if he had come
forward boldly and said, “It is true
that 1 have propased a surcharge of
10 per cent and more. 1 would like
to halve it.” That would have meant
that he has some consideration for
the poor people and alsa for the
social economy of the country. He
has not said a word about it. He
does not want to reduce them ian any
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way, Tuat is the gravamen of my
dharge.

In this connection, I feel inclined
to agree with his erstwhile colleague
in the Cabinet that thess surcharges
are likely to affect the varieus inter-
mediary medium-ascale industries
which are growing up in different
parts of the country and whose
growth contributes very targely in-
deed to the development and sound-
ness of our social economy. There-
fore, it is wrong for him to have
imposed these .urcharge and that too
right up to 33 1/3 per cent.

What about the  administrative,
managerial and developmental equip-
ment of our Government? Are they
such that the Government will be in
a position to expend all this monecy
that they have obtained from Parlia-
ment in a scrupulous and efficient
manner? Why is it that there is this
cry from all sides of the House and
from all parts of the country against
corruption? Everyone admits that it
has grown too unmanageably. Why?
It is because the bureaucratic machi-
nery, the administrative machinery
and managerial equipment of our
Government are not developed
enough to be capable of spending all
this money without waste and with-
out indulging in a ot of coruption.
No wonder the public enterprises on
which, as I said, Rs. 638 crores have
been invested, have failed to yield
even one-tenth of the projectd profits,
which they themselves expected and
they did not get.

A constructive approach to the
budget would huve been to stop any
further adventures in this direction
and encourage private entreprenurs.
to go ahead. While failing to utilise
the nationa] resources easconvmically
the State enterprises are incapable
of achieving as much development as
peoples enterprises. If we can derive
any lesszon from our past 16 vears of
experience, it is that the govern-
menta] apparatus is  incapable of
helping our country to achieve as
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rapid a development as is needed or
as can be planned for and as econo-
mically, and that peoples enterprises,
buttressed as they must be by Gov-
ernment, with all its resources and
supervisory functions, can achieve
more constructive, rapid and satis-
factory results. The peoples enter-
prise cannot bte expected to function
by itself; it has got to be nursed and
encouraged. Bul unfortunately, the
Government has pitted itself against
the private chterprise and has begun
to treat 1t as if it is a kind of orphan
and a dangerous orphan too. In that
way, they have been u:liomiining the
development of our scoial economy.
Without the public revenues being
mortgaged so heavily as had been the
case with State enterprises, one wnuld
have expected the Finance Minister
to give just that needed orientation
and fillip to peoples enterprise, during
this crisis. Instead, he has produced
this monster of SPT.

We are convinced, judging from the
miserable performance of the Defence
Ministry itself, which has failed to
make proper and full use of the
funds voted for it during the past 10
years, that ihe Government would
be found, at the end of the year, to
have failed to utilise more than half
of the Rs. 880 crores now being voted
for the Defence Services or much of
it would come to be wasted, in their
over-anxiety to spend somehow. We
simply do not have the necessary
ordnance factories, training schools
and other equipment needed to utilise
these funds properly. Therefore, we
must be prepared to devote more
than half of this sum and easily half
of the other funds aliotted for deve-
lopment necded for both defence and
Plan-projects, upon the import of
foreign machinery etc. If we have to
get foreign machinery, would it not
be much better for ovur Government
to negotate with the foreign couniries,
instcad of ourseives trving to raise
a!l this money at this terribie cost and
in such haste with all the damage
that it is capable of doing and that
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it is causing to our social economy,
and try to get them either as gifts
or on lend-lease basis from such of
those countries as are willing to help
us? Unfortunately, our friends begin
to say that we must be independent.
All this talk of independence seems
to be a kind of screen for their own
inability to manage the affairs of our
country ably and in a statesman-like
manner. For al] this Plan expen-
diture, are we depending on ourselves
alone? Are we. not welcoming and
start iaking assistance from wvarious
? Now, even for defence,
why is it that we have sent so many
missions abroad? In that case, why is
it that we could not have a phased
programme for these financia] pro-
posfis a-d at the same time make
sure of the supply of defence equip-
ment that we need so badly from
friendly countries? We can get them
only from abroad because we cannot
produce them in the country within
the short period of cne year or two
Years,

Surely if the Prime Minister thinks
that this war atmosphere and emer-
gency are to continue for another five
or ten years, is it not more reasonable
for the Finance Minister to plan his
financia] proposals in the same way
and with the same perspective? The
chief justification for this heavy and
extortionate tax proposals is the
extraordinary necessity for defence
expenditure. But is it not the duty of
the Government to make an equally
extraordinary effort to cut down all
such civi] expenditure as could con-
veniently be postponed or avoided or
minimised in order to meet this
abnormal and insistent demand? The
very admissions made by Community
Devclopment Ministry about jts
readiness to abstain from spending
Rs. 1 lakh for every block-there are
more than 5000 blocks and it comes
to Rs. 5 crores—the recommenda-
tions made by the high-powered
ecconomy WCommittee to  refrench
several thousands of officers without



10727 Finance Bill
any loss of efficiency—they have
themselves appointed that committee
only recently— and the complaints
made by the PAC about the continued
wastage of crores of rupees in social
activities, khadi wvillage industries,
etc. and the colossal losses sustained
by the State enterprises including the
three new iron and steel factories
indicate how great is the scope for
economies,

I would have expected the Finance
Minister first of all to give ypecial
attention to this particular aspect of
our economy and then come before
the House and say, *“These are the
economies that I have already plan-
ned to achieve and, I have done all
that is possible for me to prevent
amount of money that should be
given to us.” If he had done that,
then there would have been some
sense in his proposals. But he has
not come forward with such pro-
posals. Only name-sake efforts are
not going to satisfy this House.

Not being satisfied with one State
Trading Corporation, they are going
to start another State Trading Corpo-
ration and further intensify the
wastage that is going on and the
troubles that our peoples’ enterprises
are having from the State Trading
Corporation, bureaucratic controls
and permits. This morning, we were
told that sugar control has come. My
hon, friend said that he has not in-
creased the sugar excise duty. Why
should he think of increasing it when
he has already burdened the consum-
ers by imposing such a heavy excise
duty on sugar that it amounts to more
than one-third of the total price that
is being paid by the censumers in our
vountry?

Let the Government make il
unequivocally clear that it is
nol their intention to discourage
corporate enterprise and investment
of peoples capital in large medium
cad small-scale enterprises on their
own responsibility. Let jt also reas-
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sure them that it is its duty to en-
courage, strengthen and safeguard
their interests both from monopolists,
managing agents, state trading and
bureaucratic controls,

Qur party is unable to support or
accept these tax proposals of the Gov-
ernment. My hon. friend haa
followed two wrong principles in
regard to finance. Onme ig to try to
tax those intermediary commodities
which go into the production of vther
commodities which will eventually
become  consumers’ commodities.
Every economist gll over the world,
even including the Soviet economists,
has warned financiers not to burdem
these intermediary commodities with
taxes. Yet, my hon. friend has done
it,

15 hrs,

Secondly, this Government seems to
take particular pleasure jin under-
estimating revenues to such an extent
that they queer the pitch for every-
body. My hon. frind, Shri Mahavir
Tyagi has made a special study under
the leadership of the Public Accounts
Committee of how these revenues have
come to be under-estimatd. They have
made a study for 1960-61. In regard
to excise duties their under-estimate
came to Rs, 36 crores and in regard
to income-tax it came to about Rs. 23
crores. In this year also several hon.
Members have already warned the
House and the Government about it.
Even in these proposals there is much
under-estimation. Indeed, when he
made up his mind to make conces-
sions he knew that he had so much
elbow room left. I think he said
once: “Where i the harm in having
more and more of this elbow room”.
But, Sir, that is not the way a
naiion's public finances are to be
managed. It must be recognized that
money Jeft in the pockets of ordinary
people is more precious, more useful
and more valuable to the nuation than
money that is taken out of their
pockets and placed in the hands of
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the Government, because the cost of
callection ie itself very high and it
is riging from year to year as you can
seg from the Explanatory Memo-
randum, and as well as in the Eco-
nomic Survey. Therefore, the Gov-
ernment hag got to recognise and
respect that principle that unless it
is absolutely needed, the money which
is in the hands of the people ought
nat to be taken away or sought to
be taken away by the Government.
But this Government has dismissed
all such principles. That is why they
want our peasants, our middle class
people, the lower middle class people
and also the salaried employees, to
place at their gisposal their so called
savings, if they had any savings at
all. Even if thev were to have no
saving at all, Government insists
upon those helpless people contribut-
ing a part of their total income and
call it as a saving for namesake and
then hand it over to the Government.
They do it in a compulsory manner
with all penalties gttached to it. If
by any chance any person were to
fail to pay it within the prescribed
time, then he is to be penalised by
being made to pay twice as much. Is
this the way in which the finances
of any nation are to be managed?

That is why we charge this Gov-
ernment of having been inconsiderate
not only towards the finances of the
nation as a whole and of the Sov-
ernment but also of the general
public. For that reason we szay, Sir,
that the tax proposals are not dewve-
loped mostly, if not solely, for the
purpose of so developing our social
economy as to prepare us to vacate
Chinese Communist aggression. The
development schemes and projects
which are to be financed are not
intended directly 1o develop our
defence potential, but they are mainly
a part and parcel of the Government's
“gocialistic take-off policies”. The
country wants g “victory plan” inte
which development would be dove-
tailed. But the Geovernment is
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anxious to treat our defence mind-
edness as an opportulity to pack its
Fourth Plan’s rigours into the Third
Five Year Plan period. It wants to
exploit the present national emer-
gency in order to achieve so many
of its objectives ocontemplated
for the Fourth Plan This is unholy.
It is calculated to ruin the middle
classes, emasculate the masses and
destroy our social fabric just as un-
conscfously as has been done in Soviet
Russia and China.

If such are not the ulterior motives
of this Government why have some
of its Ministers initiated the *“‘Socia-
list Action” after the declaration of
the emergency? Why have they gone,
from the Prime Minister onwards, in
order to bless this wonderful paper
Patriot as if in this country there has
been no free Press at all? Why have
a section of the Cabinet risen in revolt
against the Food and Agriculture
Ministry's acceptance of the decades-
long-just demand of the peasants that
the price policy should be producer
oriented and not consumer oriented?
Why has Government failed to take
the public into confidence before they
formulated the Super Profit Tax and
compulsory savings proposals for
which there was absolutely no need
for secrecy as is usua] in the case of
other customary financial proposals?
So we oppose these proposals totally
and vehemently.

Wt &o ATe wAW (TAALHT) :
Imew HEiEw, 1853 1 feAiw faw
§EA ¥ §TAA NS & | 3@ &7 0% fauy
T ¢ few ww R AT EA
fau & fx ug awe-wrAm feafs ¥
e foam war & | i T g 2w
wrrRy T, AW T % WA, T
w1 A fasht, T ¥ 3@ A W
vy fear, ot W ¥ (A fawme
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waatfar &t wrawawan g€ | 3w %1 feate
fafre wg WX faa e ¥ T
AT § A7 F G W A F A
¥ M |

™ faw w1 g wieg Hr g &
T e gIqdiw A F oma
e H, N fd 2, w7 faw wega
21 Tw ¥ aga # 7 e
it wedr § W1 fom &1 qu dAn &
F1 gufgEret @@ & fav wa
aws ¢ | 39 & foo o adr a9-
TIfer 7 AraEEAr 9 | W 9 FHE
AT WX AATRl & Wg| T /W
I W ®W S ¥ SR A G
#R AT faar 7 7o W= e §
fza

T Zo ¥ feami, olE 87
gl FT Y qEHw g, 99 A fw
o §T 39 ¥ agam fzar " 39
F A® I 9 A A 9T @ R, R
g FT & w9 ¥ g1 AT A WA
F99 GIFAT & FA A FY, IT AT AT A
AT¢ WgT 3 F) JUC § | 9 A
F Amg 7 g 70T 39 A
21a3F@E AT Imed & fw ot I Ay
T FATE FT 48§, " o 79 g,
T8 ® AgwEm g W Ag fege-
=l F 7 99 | F gg o =g € f*
qearfl & a7 FE(E % 3T &1
it i faw 1 fewed &, T 57 gT A1
914 A FH F 7 IH RGN F TTEH
§ &t IFET ¥ Ffearsai @ Ugd 77,
FFrE X F W wT FIEE F SART
ot fead & wTE g W1 Wy T
g, Fa% g fogr o A9 @ faww W
I wgfea fod

T awc-Fre feafs o &gl T
F AN AR A TE JE GTHETC W
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g qeT, Tt oF qaw A, oF fE e
TIFT TEATA §, WY ATGAT H AT
wt e & warfay wn |@ AR
|1 T § ORI FT 92 G I
¥ g €Y Fgan fa fawger 71 7, afe=
st e & wanfaw Ad &1 @@
gt f& gw @ &g &7 g @
dara, afew T 7 g F fag g3
o) a7 g2 F fow o sfaq saw
I, I AT A FAH WIWA AT AT
T 7 qUAT F wAET w97 F 5
qTE T ¥ IUH fAFe | o 4Tt o7
sfas eqr9 37 & AT €

ogT A% Ui #1 699 g, 79 o
F-a0S 7 F1- FHfgurr a0 &
fod QoA & g7 AW K1 FAT SSAT
1 7@ g | Afew w1 Ay At
¥ waq ¥ Afa® 19 1 & 7 FE T8
T AT 9T 1 gfez ¥ Fmy @@
¢ & 39 a7 faegw whewfam w m
g | FEC Ry F fams & o ava
TEAT g g | Tt W< ag feafa @
fr =g g Faf # e & famg A
g, foer ¥ faog & 21 o1 fasft ==
fama ¥ faag & g, ag waw fogzar
AT AT TG E TG ZHL WA F qHIEA
7 TG ag WA f1 9 29 AR
UF Wi F SO7 ¥ (e gAY g F
TaraT 41 fF qEr NTEHIY 1A F TIh
F foa Y 50 ¥ H 11 7 F 87§,
A% UACHAE FT qEHET WY P F
AfF M A A AR, T TFAE |
99 {¥ aF to.¥ T g WX §¥
¥ toaF &Y T § 1 7T T2 R,
forest wTATEY W @9 AW ¥ SATET
%, Tx T & foen ¥ fawy 7 fogean
=T ATH, T 31F GT ¢ ) IR qCHTL
F T VT ' R @y @ @
wifed st 3y Wi A frggen s
STET |
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7 form &1 & wiaw g, fom T
T, I IO W F § | I W
T T W £ | ow ot gas fad
o F1 T0 gdT § A 3y gl et
F AW F5< gt g o fe ofmat
forel} @r ATy FET AT & gAY @
g S Ot et g s 7 @t gilf fe=t
¥ war & AR A & of fae @
IEET AUAT EIAT & | FEH T A T F15
gesl § W A w=t 3T § WA
& v T F F1 ok feanwde gur g
§ g &1 w1 T A WEad
FCl g F 9 ¥ 79 9@ FE GRY
@ g W 21 wagd faw Hik am
T o F &9 F dme o= g0
T o] F1 foams o7 s &8 qrae
g ¥ 1@ el o=t A s faan
feut ST, AAST 9 OF GF 4 a1 WA
A F AT &1 qwA &, OF fow § ga
fax §t wTOR ¥ ST W AW o
FEaT g WA oy < awg ¥ faw-
foa g1 wwa & & =rgar g ¥ T W
woFT o | TF

sufEeF IR AH 99 Ty I
FEAT FEATE | THA agy AT gl
grisiamig g agg § fr
o J ¥ FIETAT v wafaw
AT HART TE | ST G,
¥ oufoe ywmr  wEiaw AT
e A IF A § A & qwwaw § forw
T A T B VERGT G £ | R qadr
g fmemd feqmram g &
wY gfomt § ' & T
T g W faag F o e f
fedt w17 #1 wwET B, S§ ¥
mufer & Faw T femre@a
afe 7 frde gioaT o &9 & T
¥ g I g gt § 1 W SR A T
T grg & § | N JW WY AN FoAT
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X &, T FAT AT E d T
F THC AL I AT T NAC F@ 7 (@
Tg &I & &1 TS §, T8 A1 qEhe
T}, I FT THR GE A
wfgd ¥ fAdew & fF o7 @i &
AT | AT A WY | Tg 70T AWl
¥ fgg 1 a1 g W% TEAT 0 @l
srat =ifed 1 &, 9%H §9 W 8,
fosr gz fFar s wweT & few &
K 9 oF 74T g & 5 frdl oo §
UF {9 § W0 TR AT A § | W
IqH g § g o 7 @ A F
g at vud feera 421 T &, waa &t
gfer ¥ off o7 gut admi ¥ ofr ) 1=
T 1 wfagt 1 g2 faqr s1g | afew
Wifgfam #1 wafra 7 fawar smo | =t
waTq | @I S |

g & fawfoer 7§ aga §g 1
g1 w1 &, wfeT fog awg & @1 g
fed, 99 a7 & A W R | T
¥ qa1 st 7 s § s fore e &
IE H FT ST g1 Tifed 7@ gran
¥\ a9 Wal 9T W g, TV aga &
o g1 oA g wT prt w1 few
&t & 1 Y daT T ¥ faam oAt &, o
TT Tgr ¥ SAFI & AT §, SEAT AT
F ¥ fou femer arz st 1 Qe
T 8, F4T T4 {gAEd aw @il § wmat
st srasr FEAT J1fed 7T 59 faaaat
1 T AN 7 Awm weAr =gl o
gl o W WA oF wfafa 4, sER
e @ #¢ faar ¥ 1 wa somE w
9T STAT § W17 qgr e § 6 99
G 1 AgTEET TEN &1 91T & 1 gEHT W
=T T@r aT Sifgd 1 geeT &
FgaT wifgd f St d&T a0 ¥ wwar €
gfwomi & 14 ¥ fau, seaT agwam
1 WM TR TE AT OF &
A a1 & Wt §, Ay o @
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TG o & fo R FIAAT FEr Are
¢, fFg AT | ST N ATAT 1
B¢ UF TG FT #A 7 fagn ar T1fgd
@rfr Fg a1 @t & fF g 717 € @I
& | WO T FATE g, TF Heg wA A
§ W1 3% WG & I § 79 3G
fs for f@a mEl & 99 F o F1
ReagaRmm¥mERI RaE ¥
faw & sifsar T@r §ifo) arfe s
TZ FC 13 91 §F W1 Y F o
£ faasa gL &% | 399 S G
gl W) wE § % frma @1 @t
gFaT 1

O Haq T3t faawa st S w2
B, 98 WA 1 &\ 9 F gaAr Fr g
&, T g g W g § 91T OET =y
TRl T EN g f 999w & A9
qifeq 7€ GWAd § | 9" W W
@ R, 2w A amafa w1 @ &, W
9% Y F5F, 5% Wl T @ @ &,
at § garfed 78 THag § & o =y
TEI A AR T A sfaa @
& | I Wl § wedg g e
F1fed 9T a7 ¥ faq | & =emr g 7
T T 1 ¢ AT AT AT FL
/T 3G 90 saTw wEEE F gr ar
faat & o g ¥ g fy
foT P #1 @A 71 fagwa &, oA fam
RIf & qrE Tgd & fow 9T A & 37t
! 9T FH F AU F § F7 GO
FT Wg AT &Y ST |

Afeai # ara A #r s
Afal F 35 a1 § faq #1 gww
s R, fosraam foem o & 1 sy @
¥ 7g ser qU A e & 1 am A g
W FAE ¢ AT FATd 3 I Agfear
§ S99 4l TIE §EqT aga & FH
& AT aEe @ sERr O faEg
w1 faar sar aifgg o wdt s w2
F T T AT g1 ¢ Fr ge-dRd @
AT gOT a1 91T e 7 7 fA% qig
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& AT T | w5 AT T ST G
MR AR FT A FAE N
oy T & B & a7 ¥ ag w@i Fgr ov
w1 @ & IreaiT wE e g,
HEaw HEisc Agl (A § | TAF T
TR deqT 7 9 fog 9w ¢ /1T geaw
Y & 1 ot ot Frer U1 7 faaT s
g1 & faqe vt g & 39 e faaw
T femr s o

Shrimati Joytsna Chanda (Cachar):
Mr. Deputy Speaker, Sir, at the outset,
I would like to extend my gratitude
to the hon. Finance Minister for his
kind consideration in giving conces-
sions in the case of some levies which,
I feel, would give some relief to our
countrymen.

1 rise to support the Finance Bill thay
is before the House. At the same
time, I would like to make a few
humble submissions for the considera-
tion of the House and the Government.

Last year, I had occasion to refer to
the lapses on the part of our security
forces posted on the border of Cachar
district in Assam which led to the
escape of a large number of Nagas into
Pakistan. Now there is fresh trouble in
Nagaland and the adjoining areas, I
fee] the underhand activities of Pakis-
tanis in helping the Nagas must be
vigorously counteracted. But, I wish
to draw the attention of the House to
the reported activties of the Rev.
Michael Scott, who enjoys consider-
able reputaion as a champion of the
underdog. I was, therefore, impressed
when [ read in the newspapers that
Mr. Scott had joined the Delhi-
Peking friendship March but, much to
my surprise, Mr. Scott went back to
England after a symbolic march of a
few miles and came back to India to
negotiate with the Gowvernment
Phizo's cease fire proposals which, to
say the least, are absurd. Obviously,
Rev, Scott is g multi-purpose man, who
is perhaps equally proficient in peace
and war. If there is no war, how can
there be cease-fire?
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1 wish to emphasise once again the
urgency of the Naga problem, especial-
ly when the Chinese are knocking at
our door. 1 am not pleading for a
ruthless policy towards the Nagas but
a ruthless policy towards the middle
men and undesirable and unwanted
champions of independent Nagaland.

The House is well aware of the fact
that Assam js under-developed and
economically it is a backward State.
Mizo Hills district is one of the most
forlorn and backward, districts of
Assam. I speak with some first-hand
knowledge about the conditions in
Mizo Hillg, as I have the honour to re-
present that district. For more than
one reason, 1 feel the Government
should pay special attention to the
problem of rapid economic develop-
ment and, in particular, the transport
and communication problem in Mizo
Hills. In these days of emergency,
this has an added importance. If an
outlet is found down the Kaladan river
in Mizo Hills to the port of Akyab in
Burma, the danger of East Pakistan
paralysing the traffic to and from
Assam and creating a  formidable
bottleneck will be lessened.

You will recall, Sir, that soon after
the Chinese aggression there was the
steamer strike ip East Pakistan which
was in fact an act of sabotage on the
part of the Pakistanis. Burma is
friendly to India and I see mo reason
why with Burmese co-operation we
cannot develop an alternate transport
channel from Mizo Hills through
Akyab. 1 think, this proposal has al-
ready been brought forward by the
Assam Government for the considera-
tion of the Central Government, I sub-
mit, therefore, that the Government
should immediately appoint a high-
powered committee to look into this
matter.

1 draw the attention of the House to
the statement of the hon. Home Minis-
ter in Shillong in February last, after
the unfortunate incident at Silchar in
January last, that the Assam Govern-

ment would make ap inquiry into the-
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recent j &t Silchar and would
deal with the situation sternly. Re-
ferring to similar incidents in the Dis-
tricts of Cachar in the past Shri
Shastri said that the problem was be-
coming more and more difficult.
Silchar was becoming a difficult area
and it did not concern the Assam
State Government alone but all other
States should think about it, al] should
put their heads together and find out
how peace could be brought about on
a permanent basis. I very much agree
with the hon. Home Minister, but at
the same time I feel that we must ap-
proach the problem with boldness and
courge from a larger point of view and
try to go deep into the roots of the
matter.

1 very much feel that this can only
be achieved if deep-seated distrust
and misunderstandings are removed
from the minds of the people irrespec-
tive of community, religion and lan-
guage. Unfortunately this was not
done in our part of the country. At-
tempts were made only to remove the
scars of the holocausts after these had
taken place In Assam which had ex-
perienced all these for the last few
years.

I wish to congratulate our new
Defence Minister on his frank and
forthright presentation of the Defence
Demands, The country has high hopes
from him, but if I may utter a word
of caution, I should like to point out
that the mases will pay even higher
taxes ungrudgingly if omnly they are
hundred per cent sure that every
naya Paisa that they pay as tax goes
to defence and development. I have
full confidence in the ability of Shri
Chavan and I am sure, he will ensure
the maximum efficiency and economy
in defence expenditure which has
overnight doubled.

Once again I draw the attention of
this august House to the most urgent
and immediate need of developing the
State of Assam industrially as I feel
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industry is the backbone of economic
development. As far as the security
of railway communication in Assam
is concerned, the hon. Railway Minis-
1:r has recently stated in this House
that thick jungles on both sides of the
railway track would be removed. May
I humbly submit that only clearance
of jungles does not ensure security,
rather inhabitation in such cleared
areas would be more beneficial? Hence
I would urge upon the Gavernment to
consider this qucstion which, besides
providing for security, would open
avenucs for seltling the landless agri-
cultuial population of the S.u.i

1 would like to draw ke -itsnton
to the training of the Home Guards in
the States. As far as I can under-
stand the Home Guards were original-
I¥ meunt 1o act as auxilisry to the
armed forces, but as far as my infor-
mation goes the training of Home
Guards 'was given under charge of the
Police in  West Bengal. Henve
transpires that the Home Guar  will
be required to do only policing duty
and also assist the Police. I under-
stand that the Home Guards have onlv
been training for giving ceremonizi
salutes to the dignitaries. So, tre-
mendous frustration has been caused
to the trainecs. I would urge upon the
Guvernment to introduce weapon trai-
ning immediate!s so thot e Home
Guards can play an effective role as a
second line of defence in the wake of
a possihle Chinese attack.

I convey my gratitude to the Chair
for giving me an vopportunity.

Shri Koya (Kozhiknde®: Mr.
Deputy-Speaker, Sir, when the House
sanctions enormous amounts to the
Finance Ministry I would like to draw
the attention of the kon, Finance
Minister to see that the allotments for
developmen: as well ag defence are
spent in the most useful way and to
the best advantage and that wastages
are avoided. There is a chronic
disease in Governments, both at the
Centre and in the States, to rush ex-
penditure during the last quarter of
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the year and there are standing ad-
verse comments in Audit Reports. I
hope, the Govornment will be more
careful in seeing that the amount that
the House sanctioned to the Finance
Ministry is spent most wisely and te
the best advantage. We are spending
money sactioned for agriculture and
for other departments through the
State Governments and we must sce
that those amounts are spent usefully.
Witnin the short time at my disposai
would like t: paivt out a few more
things,

1 am very glad that the hon. Fina:ce
Minister was kind enough to announce
a few concessions even though in the
beginning we heard that & “oncessions
will be made. But I do not think that
he has gone too far as far as the poor
people are concernd and I even now
feel that in his concessions he should
have gone to a {'rther extent, Kero-
sene is perhaps & important as salt so
far as the poor m -4 is concerned. We
are not taxing salt even though many
peopie have suggest. 1 it because it is
connected with the poor man and be-
cause Gandhiji was always opposed
to it. I do not know what the great
Mahatma would have said if he had
heard about the taxing of kerosene.
After rice and salt kerosene is the mosi
important thing as far as the poor man
is concerned. '

il ‘garding compulsory savings. c\'e-.n
T.hO'ngh S0me concessions were an-
uounced, they did not go very far. As
far as the poor low-paid employees
are concerned, even now they are
struggling hard to make both ends
meet and theyv are put to too much
difficulty because of the rise in prices
and because of the taxes both Central
and States. Now with this additional
burden of compulsory savings .I do npt
think the poor man will be able te
meet his expenses. This is not the
oceasion to discuss the Compulsory
Deposit Scheme Bi!l and I have not
gone very carefully into the amend-
ments suggested by the hon. Finance
Minister. but according to the defini-
tion that he has given to the term
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[Shri Koya]
‘urban area’ in which Panchayats
having a population of 10,000 and
above are included, as far as my State
# concerned, the whole State will per-
hapes be covered by that.

Another point that I want to bring
%0 the notice of the hon. Finance
Minister, is about some of the difficul-
tes faced by the people who are
coming from Burma, because of cer-
%ain restrictions by the Finance Minis-
#wry. They were allowed in the past to
Bring some Indian currency. People
were coming via Calcutta and they
used to spend the money to meet their
wavelling expenses from Calcutta, to
Madras and other places.

Mr. Deputy-Speaker: The hon.
Member may continue his speech to-
morrow. The House has to take up
Private Members' business,

15.30 hrs.

CRIMINAL LAW AMENDMENT
BILL* (by Shrimati Lakshmikan-
thamma)

Shrimati Lakshmikanthamma
¢Khammam):1 beg to move for leave
%0 introduce a Bill further to amend
#he Indian Penal Code and the Code of
®riminal Procedure, 1898.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill further to amend the
Indian Penal Code and the Code
of Criminal Procedure, 1888.”

The motion was adopted.

Shrimati Lakshmikanthamma: I in-
woduce the Bill,

1074~

15,31 hrs.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 363 by
Shri Hari Vishnu Kamath)

Shri Hari Vishnn Kamath (Hoshan-
gabad): Mr. Deputy-Speaker, I bheg
to move for leave to introduce a Bill
further to amend the Constitution of
India,

Mr. Deputy-Speaker: The gquestion
is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted

Shiri Hari Vishnu Kamath: [ intro-
duce the Bill.

15.32 lars.

CONSTITUTION (AMENDMENT)
BILIL—contd.

(Insertion of mew article 153A and
amendment of article 167 by

Shri Tika Ram Paliwal)

Mr. Deputy-Speaker: The House
will now take up the further consi-
deration of the following motion
moved by Shri Tika Ram Paliwal on
the 5th April, 1963:

“That the Bill further to amend
the Constitution of India be taken
into consideration.”

Shri Hajarnavis.

Shri Hari Vishnu Kamath (Hosh-
angabad): The discussion is over and
the Minister is to reply?

dated 19-4-1963.
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Mr. Deputy-Speaker: Only 33
minutes are left He wanted to have
some time,

Shri Harl Vishnu Kamath: Half an
hour?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
Mr. Deputy-Speaker, I acknowledge
the deep debt of gratitude which I
owe to the hon. Mover of this Bill, for,
the discussion of this Bill has enabled
us to examine certain fundamental
assumptions and premises which form
the basis of our constitutional struc-
ture. 1 will also express my grati-
tude and appreciation for the wide
support which I have received in
support of the view that I am going to
express on behalf of the Government.

As I have already said, it is often
necessary to go back to the funda-
mentals. For, where a doctrine deve-
lops and scaffolding is piled on scaffol-
ding and we are far removed from the
place from where we started, it often
is a distinct advantage if we go back
to the fundamentals from which we
started and examine them and find
out whether they are still valid , find
out whether the structure on which
the whole scaffolding rests is still safe,
and is still......

Shri Hari Vishnu Kamath: Founda-
tion itself.

Shri Hajarnavis: I would not call
the structure at the bottom of the
scaffolding the foundation.

....still secure. That must be ex-
amined. Often coming back to the
fundamentals re-vitalisea the deduc-
tions which we derive from the funda-
mentals,

What, then, are the assumptions of
the Constitution? I would suggest for
the consideration of the House that
there are four pillars of the Constitu-
tion, four cardinal principles on which
the Constitution rests. First, the
common sovereignty of India; second,
respomsibilty of the Government of
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India to protect this country from
external aggression and grave inter-
nal disturbance; thirfl, responsibility
of the executive to the legislature both
at the Centre and at the States; and
fourth, rule of law. Having given the
best consideration and having listened
carefully and attentively to all the
arguments which fell from the hon.
the Mover of this Bill, I must say, 1
regret, to say, that his Bill wviolates
every single principle which I regard
as vital to our Constitution.

Before I come to the Bill which is
very short—though it is short, it has
very wide repercussions— I will start
with the provisions of the Constitu-
tion which are likely to be affected if
the amendment of the hon. the Mover
is accepted. First of all, we have
division of both legislative power and
executive power between the Centre
and the States. Enumeration of the
powers is given in article 246 of the
Constitution. Whereas certain powers
are said to be contained in the Union
List and the others in the State List
the remaining are in the Concurrent
List. From that division we go to
article 73 of the Constitution which
says that the executive power of the
Centre is coterminous with legisla-
tive authority. If we consult article
162, we find that the executive power
of the State extends to the subjects
which are committed to the legislative
competence of the State legislature
and secondly, it also extends to sub-
jects under the Concurrent List which
power itself is subject to the law made
by Parliament in that behalf. Thai is
to say, if nothing is known, if nothing
is expressed, then, the power remains
vested in the executive at the State.
Otherwise, Parliament may withdraw
that pow-r ang vest it within itself.
That is the scheme. That scheme is
intended to be disturbed by this Bill.

Shri Hari Vishnu Kamath: May T
ask how Parliament will withdraw
without amending the Constitution?

Shri Hajarpavis: 1 shall noy be in-
terrupted.
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Shri Hari Vishnu Kamath: It is not
interruption. Youn should clarify
yourself.

Shri Hajarnavis: I believe the hon.
Member is provided with a copy of
the Constitution, He may read it

Shri Hari Vishnu Kamath: Parlia-
ment should amend. How can it
withdraw? However, go on in your
own way.

Shri Hajarnavis: [ will certainly go
on. What I said was that the executive
power of the State in respect of a
matter in the Concurrent List, if no-
thing is known, if nothing is cxpress-
ed, vests in the State unless Parlia-
ment withdraws it. Parliament, if it is
vested in the State executive, by an
amendment of the ordinary law—it
does not require any constitutional
amendment whatever—by an ordinary
amendment of the law, may re-invest
that power in the Central executive.
That is article 162,

Then, we come to article 155. A new
article 135A is intended to be intro-
duced:

“Having regard to the circum-
stances obtaining in a State, the
President may, along with the
warrant appointing a Governor or
at any time after the appointment
of a Governor, issue an ‘Instru-
ment of Instructions’ to him con-
taining directives in general or
specific terms regarding the carry-
ing on of Government and the con-

duct of Government business in
that State.”

I do not think it is excessively pre-
cise. All that the President has to
do is to issue an Insirument of instruc-
tions and write whatever he intends
to write, indicate as to what is to be
included and what is to be excluded,
containing a directive in general or
specific  terms—it may be perfectly
general; no limitation of any kind.
After that is done, that Instrument of
instruction issues. Clause 2 says:

“Notwithstanding........
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Mr. Deputy-Speaker: Order, order;
The hon. Minister must sit down
(Shrimati Tarkeshwai Sinha): Not
Shri Hajarnavis.

Shri Hajarnavis: “Notwithstand-
ing anything contained in this
Constitution, a Governor, when-
ever he feels it necesary, may act
in his discretion and take such
<teps as he deems proper to give
effect to the Directives confained
in the ‘Instrument of Instructions’.

That is to say, first of all, unlimited
executive power is given to the
Governor, Apparently, I assume that
this means that the sphere is the same
as the sphere of the State executive.
That power having been given, he has
been further given authority to over-
ride the whole of his Government,
formed by the elected representatives
of the people. Thirdly, that authority
he has got to exercise on his own
responsibility. He is not responsible
to the legislature. If this was not
clenr, it has been made clear in
clause 3:

“The Governor shall be the sole
juet~~ as to the scope of the Direc=
tives contained in the ‘Instrument
of Instructions’.”

Lest it be said that there was any
suggestion that this authority with
which the Governor is to be endowed
is to be exercised under the President
or under the authority of the Presi-
dent or subject to the control of the
President, the proviso makes clear the
extent of his obligation to the Presi-
dent. The proviso reads thus:

“Provided that all cases in which
th2 Governor acts at his discretion

shall be rep--ted by him to the
President.”

So, only a report has to be made. As
to what the President is to do after
he receives the report, no one knows.

Then, coming back now to the four
propositions which I submitted for the
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consideration of the House, the first
thing is that here we are constituting
an authority which is not responsible
either to the State or to the Centre,
an absolutely irresponsible authority.
I am not the only person who is
making that observation. My hon.
friend Shri Harish Chandra Mathur
has already alluded to it; in a very
thoughtful and thought-provoking
speech, he has said ‘To whom is this
Governor going to be responsible'?
Therefore, we create a thoroughly
irresponsible authority. He owes no
allegiance or no responsibility to the
Central Legislature and acts indepen-
dently of it. And then, to the Presi-
dent all that he owes is making of a
report, and after the receipt of the
report, as I have already said, the
President will probably file it in his
record and kcep it there, and after
he considers the report, I believe, if
he thinks that the Governor is not
acting in a very satisfactory manner,
he may get rid of him. That is all
probably that can be done.

The assumption in all this is that
if there is an elected executive, that
is irresponsible, and that is subject to
pressures, as [ understood the hon.
Mover's observations when he moved
the Bill for consideration. But this
particular individual will be such a
paragon of virtues, and he will not
be a human being subject to bias, sub-
ject to his own inclinations, and he
will not be subject to making any
mistakes, but he will be so chosen
that his administrative action will
meet with the approval of evervbody.,
But if it does not meet with the
approval of anyone, there is no forum
in which his action could be called
into account.

1 have always . understood, and I
understand that that is the complaint
of the hon. Mover also, that power
corrupts. But the further corollary to
that is that absolute power. corrupts
absolutely. So, finding or his obser-
wvai.on being, that the power which
b been constitutionally entrusted to
the elected Ministers may be misused
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even though they are responsible to
the Legislature and to public criticism,
he thinks still that if an irresponsible
authority is created, then that power
or that authority shall be exercised in
a most responsible manner, On what
baszis and on what logic he bases his
deduction, I, for one have not been
able to follow. But that is not the
lesson of history. We have seen the
cases of despotic rulers. The mere
fact that there is no check on them,
the mere fact that they are not called
to account by any elected represen-
tative, the mere fact that they have
no members of the Assembly whom
they ought to please in order to main-
tain their position, has not enabled
them in all cases to do what the
people regard as right. It has not met
with the approval of any right-minded
people at all.

Therefore, his solution that the
executive must be relieved of any
checks or of any responsibility to an
elected legislature in order that the
administration may be improved, in
my opinion, is based on entirely an
erroneous assumption.

Then, secondly, in clause 3, what
does he say? Suppose once a decislon
has been taken by the Council of
Ministers; there is provision under
article 167 of the Constitution that if
the Governor receives the report of
any action, any executive action, taken
by a Minister, he has the power, of
course acting in his discretion, to refer
it back to the Council of Ministers,
and in the Council of Ministers it will
be considered, and such action as the
Council of Minfsters thinks proper
will be taken. Here the suggestion of
the hon. Member ‘or to submit for re-
consideration of the Council any
matter in which a decision has been
taken by the Council’. He says further
that after such consideration or re-
consideration as the case may be, with
special reference to any points to
which the Governor may have refer-
red, the matter shall be resubmitted
to the Governor who may give assent
or may act in discretion under clause
2 of article 155A or may reserve it
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[Shri Hajarnavis]
for a direction from the President. I
do not know how it will work. If he
has the power under the first clause
to act in his discretion, if he himself
will be capable of making a decision
which will be carried out, when he
will himaelf be able to direct what
executive action may be taken in a
particular case, I do not know what
function the proposed clause (c) of
article 167 is intended to perform. For,
after all, if he has got the power, if
the President has already given him
a wide authority to interfere as he
likes, I do not know why he should
also be invested with a power to geek
instructions from the President. I do
not see how the two powers can be
worked simultaneously, because there
is no classification suggested, and there
is no indication in the two clauses
about the class of cases in which the
first authority shall be exercised, and
the class of cases in which the second
authority shall be exercised.

As [ said earlier, the first proposi-
tion which I submitted for the con-
sideration of this House is that there
ought to be the common sovereignty
of India which has been upheld in a
judicial pronouncement of a strong
Bench of the Supreme Court in a
recent case where a claim was set up
on behalf of a State that the State
was sovereign in respect of a matter
which was committed to its charge;
the Supreme Court completely nega-
tived this proposition and said as
follows. I shall read out from the
judgment. ...

Shri Paliwal (Hindaun): Nobody
disputes it.

Shri Hajarnavis: All right. If that
is so, why has the hon. Mover not
made this Governor, this authority
whom he intends to create subordinate
to the President? Of course, I will
agree with him if he says that the
answer to that is that he derives
authority from the President.

Shri Paliwal: Yes.
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Shri Hajarmavis: But that is no
answer, because the two things are
different; the President cannot have
no authority to control how it is
exercised. He will not get the autho-
rity till the President has given it.
But after the President has given it
to him, the manner of its exercise....

Shri Paliwal: He has to report every
action.

Shri Hajarnavis: I have already said
that mere reporting does not mean
authority to cancel that action or
supersecde that action, if the President
disagrees with him.

Shri Paliwal: The President can
dismiss him.

Shri Hajarnavis: Then, the second
proposition that I submitted for the
consideration of the House is that it
is the Government of India which has
to bear overall responsibility for the
whole of this territory, to protect it
from external aggression and grave
internal disturbance. But, subject to
that, there shall always be provincial
autonomy, and there must be provin-
cial autonomy. I shall not repeat
what has fallen from a most respect-
able Member of this House, Dr. M. S.
Aney. He has already stated: ‘If you
do not like provincial autonomy, if
you think that provincial autonomy
has not worked well, then, surely,
come forward with a straight amend-
ing Bill trying to abolish the States
altogether’. But this sort of an in-
direct attempt to interfere with the
provincial autonomy when the States
exist is an insidious attempt to under-
mine the fundamentals of the Consti-
tution. If you want to demolish pro-
vincial autonomy, say so. But it is
obvious that such a proposition will
never be entertained. In a country
which is so vast as this where we have
different languages, it is our experi-
ence that with the best will in the
world we are not able even lo com-
plete the legislative business ve con-
template. The other day we heard a
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complaint from Shri Kamath that we
had not come forward with the legis-
Jlative programme on which we had
set our heart. That is because we
are pressed for time.

Shri Hari Vishmu Kamath: I{ is not
a question of time. It is Government's
very bad planning of business. Let
him not reveri to that. The Minister
of Parliamentary Affairs has already
replied to that.

Shri Hajarnavis: 1 have my own
views and I am entitled to them. The

point 1 am making is that our own
responsibilities are so great that we
have to sit long hours everyday.
Though we sit for the major part of
the year, we find it difficult to pay
adequate attention to each measure
before the House and to finish our
business in time. If in addition we
are going to be entrusted with the
responsibilities which each State legis-
lature discharges, then what business
Parliament can transact can better be
imagined than described. 1 do not
think anyone who is serious about
working the democratic institutions
effectively would dare to suggest that
the matters which are now being
discussed and disposed of by State
legislatures should come up here. For
instance, how many members should
constitute a particular municipal com-
mittee? [s it a matter which can be
discussed here in this House?

The integration of this country is a
fact which has existed through the
centuries. It will persist. Though
empires have come and empires have
gone, this country has remained.

Shri Prabhat Kar (Hooghly): It will
remain.

Shri Hajarnavis: It will remain.

Shri Paliwal: That way.every coun-
try has remained.

Shri Hajarnavis: It will certainly
remain. As industrial integration pro-
gresses, we are coming nearer and
mearer. When an electric grid of one
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part becomes connected with a grid
from the other part, there is nothing
which can put this country asunder.
That is bound to happen.

If that is so, the subjects which are
given to the State legislatures ure
subjects which can only be disposed
of in the best possible manner locally.
Take, for instance, education. Pro-
blems arise in connection with pri-
mary or secondary education in eack
part of India. Is it seriously suggested
by the hon. Mover that this House
should address itself to those ques-
tions, whatever differences of opiniom
he may have with the local legisla-
tures?

Then I come to the third thing
which I suggested. Here I am grate-
ful to Dr. M. 5. Aney because he,
within his very short speech, put this
point with great force, namely, that
this Bill is a revolt against the con-
cept of democracy. If you make the
Governor an irresponsible authority,
you have expressed a distrust in the
democratic processes. So far as [ am
concerned, so far as this Government
is concerned, we are completely com-
mitted to the great principle of
parliamentary responsibility. Whether
it is in the States or it is in the
Centre, the executive shall not derive
any authority unless it be in pursu-
ance of a law made by the legislature.
It will not spend any money unless
it has been voted by the legislature.

I will recall something which hap-
pened about two years ago. A ques-
tion arose as to whether a vote of
grant could be by an ordinance. A view
was propounded that it would be a

‘law made in pursuance of the ordi-

nance making authority; such a law
is & law.

But this Government took the view
that any law which invests Govern-
ment with the power to spend money
must have the support of the legis-
lature. Unless the legislature votes
the money, the executive will not be
able to get it, will not be able te
draw it. That is a dogma of our
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[Shri Hajarnavis]
political life and we are not going to
compromise won it, whatever may
Wappen.

Shri Hari Vishno Kamath: Not
dogma. That is rather wunsavoury.
Better say a ‘principle’.

Shri Indrajit Gupta (Calcutta South-
West): Let him not be dogmatic.

Shri Paliwal: He means that.

Shri Hari Vishnu Kamath: 1 hope
30,

Shri Hajarnavis: Therefore, we
resolutely oppose any attempt any-
where by which any authority is
sought to be created, by which any
power 1s sought to be located, in
which there is no responsibility to
Parliament.

There is often a talk of creating an
mdependent person. Independent of
whom? As I read tae Constitution,
understand it and interpret it, basi-
cally the responsibility of every
authority to the elected representatives
must be t -re, if democracy is to
function properly. Take the judiciary.
It is absolutely independent. Omce a
Judge is appointed, he continues till
he reaches a certain age. He dis-
charges the great responsibilities
entrusted to him without fear, with-
out favour. But even so, in certain
circumstances, he is liable to be re-
moved by a vote of this House. Simi-
lar is the case of the Election Com-
mission. He is thoroughly an indepen-
dent authority. But he is also liable
to be removed in the same manner.
Judges of the Supreme Court are also
liable to be removed likewise.

Therefore, I view with apprehen-
sion, and resist with all the strength
at my command, any suggestion that
here under our authority we should
ereate, erect or introduce some autho-
rity which Parliament will not ulti-
mately be able to call to account. It
W on this principle that I object to
#his Bill.
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Fourthly, I have already said that
the Constitution enshrines the princi-
ple of the rule of law. Under article
256, the State Government has been
entrusted with the responsibility to
see that due compliance is shown to
the existing laws both of the States
as  well as of Parliament. If any
authority does not act in accordance
with the law or acts in excess of it,
power is given under article 226 by
which the authority remiss in dis-
charge of its statutory duty will be
called upon by a writ of mandamus
to discharge that authority; if it acts
in cxcess of a law, then the High
Court will certainly restrain it. Here
we give an authority under the pro-
posed article 155A to the President to
give any authority that he chooses to
the Governor to act in any manner he
chooses, in which the authority is not
defined, in which his responsibility is
negatived I submit, it goes com-
pletely counter to the accepted princi-
ple of rule of law.

I know the intention and sentiments
behind this Bill. But if we are dis-
satisfied with the present position, if
we want to remove the present short-
comings, the remedy does not lie in
getting rid of the democratic Consti-
tution. We have got to live with that
democratic Constitution in order that
it may become better and better. We
have got to see its imperfections, and
to remove them. That is the essence
of the democratic process. As we live
through it, even though we discover
its shortcomings, we are constantly
improving, building up conventions,
rising to a higher political level and
certainly developing higher political
ideas. Therefore, 1 submit that the
remedy is not to demolish the Con-
stitution or remove the responsibility
from the elected representatives, but
to give them more authority. That
being so, I oppose the Bill.

16 hrs.

Mr. Deputy-Speaker: Shri Paliwal.
He has got only three minutes.
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Shri Paliwal: How can 1 reply
within three minutes?

Shri Hari Vishnu Kamath: He may
be given a fair chance.

Shri Paliwal: This is a very impor-
tant Bill, and I must have some time.

Mr. Peputy-Speaker: What does he
want to do with the Bill? He is
opposed to it.

Shri Paliwal: Never mind that. I
should explain my point of view.

Mr. Deputy-Speaker: He can take
two minutes more.

Shri Paliwal: At least 15 minules
should be given to me.

Shri Hari Vishnu Kamath: Ten
minutes may be given.

Shri Paliwal: To begin with, I beg
to submit that I accept the amend-
ment moved by my hon. friend Shri
Sidheshwar Prasad. 1 accept that
amendment in the hope that Govern-
ment will, even at this late stage....

Mr. Deputy-Speaker: Does the hon.
Minister accept any of the amend-
ments?

Shri Hajarnavis: No, Sir.

Shri Paliwal: ....will give it a
second thought and at least agree to
its circulation, because even for Gov-
ernments I do not think it is very
unusual to give a second thought to
important matters.

1 must confess that I have been com-
pletely taken by surprise by the argu-
ments that my hon. friend has
advanced. I would have appreciated
it if he had simply stated that for
certain understandable reasons Gov-
ernment are not prepared at this stage
to agree to this Bill, and that they
might consider the matter in future
and bring some alternative measures.
That I could have understood, but the
way in which he has dealt with the
whole thing and has described it has
completely taken me by surprise.
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My hon. friend says that I am seek-
ing to make the Governor an absolute
authority, absolutely irresponsible,
responsible to none, he will become a
despot so to say. Such words falling
from the lips of a Minister of the
Home Ministry is something strange.

From the very nature of things, the
Governor is appointed by the Presi-
dent on the advice of the Home
Ministry. The Instrument of Instruc-
tions sought to be n-iv..ei hess is to
be issued by the President on the
advice of the Home Ministry. The
Home Minister is responsible to this
House, and the Governor is in every
case responsible to the Home Minis-
try. 1 cannot understand his argf-
ment that the Governor will be a
despot who is irresponsible and that
once the Instrument of Instructions is
issued, there is no control over him.
The wvery fact that he has to report
all his actions to the President implies
that the Home Ministry has to be
satisfied that the action taken by the
Governor under the Instrument is
correct, and if they feel that he has
in some way acted wrongly or used
his discretion in a wrong way, they
can ask him to rectify it.

Shri  Hajarnavis:
provision?

Under what

Shri Paliwal: For that my hon.
friend could have suggested an amend-
ment. He can suggest an amendment
that the Instrument of Instructions can
be revoked. I am prepared to accept
such an amendment even now. I am
prepared to give such an amendment
on my own behalf, if he is prepared
to face facts.

If he had said that the administra-
tion in the States is running so
smootnly that there is no necessity
for such an amendment, I would have
appregiated it, though I would not
have been fully convinced by it, but
he has chosen a different line of argu-
ment which is absolutely unintelli-
gible to me at least. Had it come
from somebody else, from someone
other than the hon. Minister, I would
not have been so much surprised.
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[Shri Paliwal]

Anyway, there have been two main
attacks on this amendment. The first
is that it militates against our demo-
cratic set-up or State autonomy is a
I submit that our State autonomy is a
limited autonomy, that we are not a
federation? Ours is not a federal
Constitution. For this, I have only to
refer to the debate that took place in
the Constituent Assembly on clause 1,
article 1 of this Constitution.

Article 1 says:

“India, that is Bharat, shall be
a Union of Siates.”

When the Con t..il Assembly was
considering  this  article, several
amendments were moved to bring into
it the idea of a federal constitution. 1
may refer particularly to two amend-
ments, one moved by Prof. K. T. Shah
and the other by Shri Mahboob Ali
Khan. Prof. K. T. Shah moved that
in clause 1, article 1, after the words
“shall be”, the words “secular, fede-
ral, socialist” be inserted. The Con-
stituent  Assembly rejected this
amendment. Shri Mahboob Ali Khan
moved that in clause 1, artiele 1, for
the word “Union”, the word “Federa-
tion” be substituted. He wanted this
article to read:

“India, that is Bharat, shall be
a Federation of States.”

This amendment was also rejected.

This is what Dr. Ambedkar had to
say during the course of the debate
on this. He said:

“Though the country and the
people may be divided into
different States for donvenience
of administration, the country is
one integral whole, its people a
single people living under a
single imperium derived from a
single source”

We ourselves can also see. Are
there any characteristics of a federal
weustitution nere? The first thing in
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a federation is that there are certain
sovereign States which agree to fede-
rate. Here, there were no sovereign
States. Thig Constitution itself created
these States. No States existed before
this Constitution.

Then, in-a federation the residuary
powers always rest with the States.
Here, the residuary powers rest with
the Centre.

Shri Hajarmavis: It is not so, May
* remind the hon. Member of article
X of the American Constitution
wherein the residuary powers are
with the States?

Shri Paliwal: My hon. friend has
referred to the American Constitu-
tion. 1 shall also refer to it. In a
federal constitution, there are two
citizenships generally, Central citizen-
ship and State citizenship, as in the
case of America. Here, there are no
two citizenships, but only one.

I have no time to dilate on it, other-
wise 1 could convince any man of
ordinary intelligence that from every
point of view ours is not a federal
constitution.

Mr. Deputy-Speaker: Anyway, it is
not necessary for the purpose of this
Bill.

Shri Hari Vishnu Kamath: Ordi-
nary inteiligence is nol necessary?

Mr. Deputy-Speaker: He was saying
whether it was a federal or a union
constitution.

Shri Hajarmavis: I hope Mr. Kamath
qualifies for that description.

Shri Hari Vishnu Kamath: 1 do not
know; it all depends on vou. He
is replying to you.

Shri Paliwal: After all this discus-
sion about the federal or unitary form
of Government, it is said that it is
against democracy. I pointed out in
the beginning that I am not introduc-
ing any new principle in the Consti-
tution. The principle of discretionary
power is already there. Had it been
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against democracy, why should the
Constitution contain that element al-
ready. Under article 163 the Gover-
nor is given certain discretionary
powers under the Constitution. My
friend has made such a big show of
abhorrence against any discretionary
powers to the Governor. 1 would
refer him to the amending Bill which
this House passed as late as 1956. He
hag made such a virtue of elected res-
ponsibility. 1 am referring to article
371 where it says that the President
may by order...... Instead of the
words ‘instrument of instructions’, the
words here are ‘by order’. [ am will-
ing to substitute my wording ‘by
order’ if it suits him. It reads as
follows;

“Notwithstanding anything in
this Constitution, the President
may, by order made with respect
10 the State of Bombay provide
for any special responsibility of

the Governor for......"”

It provides for the special responsi-
bility of the Governor. I am only ask-
ing that these powers for the Gov-
ernor should be given at the discre-
tion of the Home Mimstry with a
view to check the maladministra-
tion. What for are these powers given
here? The powers are for establish-
ing separate development boards for
Vidarbha, Marathwada and the rest of
Maharashtra, Saurashtra and Kutch
and the rest of Gujarat with the pro-
vision that a report on the working
of each of these boards will be placed
each year before the State Legislative
Assembly. It also refers to equitable
allocation of funds for developmental
expenditure over the said areas gub-
ject to the requirements of the State
as a whole. Mark the word ‘equitable’.
it is significant. It refersg further to
an equitable arrangement providing
adequate facilities for technical edu-
cation and vocational training, and
adequate opportunities for employ-
ment in services under the conirul of
the State Government, in respect of
all the said areas, subject to the re-
quirements of the State as a whole.
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What are we to think of this elec-
ted responsibility in this case. The
responsibility is altogether divested
and given to the Government. Why?
Because under certain circumstances it
was felt that the responsibility will
not be discharged satisfactorily. This
amending Bill was moved by our
eminent and respected leader of this
country, the late Pandit Govind
Ballabh Pant and was accepted by
this House. There was an amend-
ment to thiz clause moved by Shri
N. C. Chatterjee. The amendment of
Shri N. C. Chatterjee was to the
effect that in the place of the words
“The President may, by order,” the
words ‘“Parliament may, by law, pro-
vide” may be substituted. The amena-
men{ was rejected.

Mr. Deputy-Speaker: He musr
close now. He has already taken 15
minutes.

Shri Paliwal: I have not been aoie
to reply to all the points.

Mr. Deputy-Speaker: The other hon.
Members are waiting. Time is allot-
ted to each Bill. We have exceeded.
the time by seven minutes,

Shri Paliwal: I Lkope, in the end,.
the Government will consider it
seriously. It is not necessary that
whatever comge:z from the non-official
side should be considered as wrong. I
am gure that today, or tomorrow, they
will find it necessary to bring some
measure of this nature before the
House. Especially in view of the pend-
ing amendment to article 311, I
thought this would inspire confidence
even among the services if some such
powers are reserved for the Governor
to safeguard the interests and the
morale of the services which is going
down and which is being deliberately
undermined in some of the Stales, as
it happened in Kerala.

Mr. Deputy-Speaker: What about
the Bill? Do you want the motion tor
Ye put to the wvote?
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Shri Paliwal: I have no other option
.except to withdraw it. It is no use.
(Interruption).

Mr, Deputy-Speaker: There are two
amendments, Amendment No. 1 is by
Shri Sidheshwar Prasad, He is not
here.

Shri Paliwal: I have accepted the
amendment already.

Mr. Deputy-Speaker: Siill, I have
to put it to the vote. He may accept
it but the House may not accept it. I
shall now put the amendment of Shri
Sidheshwar Prasadg to the vote. The
questions is:

“The Bill be ecirculated for
the purpose of eliciting opinion
thereon by the 31st July, 1963.”
().

The motion was negatived,

Mr. Deputy-Speaker: The other
amendment is barred.

Now, has Shri Paliwal the leave of
the House to withdraw his Bill?

Several Hon. Members: Yes.

The Bill was, by leava, withdrawn.

16.17 hrs,
MINES (AMENDMENT) BILL

(Amendment of sections 12, 64, 66, 67,
70, 72C and 73) by Shri S, C. Samanta.

Mr. Deputy-Speaker: The House
will now take up the Mines (Amend-
ment) Bill. One hour and a half has
been set apart for this. Shri S. C.
Samanta,

Shri S. C. Samanta (Tamulk): Mr.
Deputy-Speaker, Sir, I beg to move:

“That the Bill further to amend
the Mines Act, 1952 be taken into
consideration.”
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I seek to ameng sections 12, 64, 66,
67, 70, 72C and 73 of the Mines Act,
1952. I must express at the beginning
that this is not a new measure. I have
given the reasons, in the Statement of
Objects and Reasons, which actuated
me to bring this piece of legislation.
It appears from the repart about the
working of the penal provisions of
the Mines Act, 1952, that the courts
have generally taken a very lenient
view of the offences under the Act.
Consequently, the enactment has not
had the desired effect., Hence, these
provisions have been proposed for pre-
seribing the minimum sentence.

16.19 hrs.
[Dr. SAROJINTI MAHISHI in the Chair]

Opportunity has also been taken to
amend section 12 of the Act so as to
provide that the Mining Board meets
at least twice a wyear and takes deci-
sions speedily.

This is a thing which was expressed
by the hon. Minister, Shri Nanda,
while he moved for the amendment of
the Mines Act in 1959. While he was
moving and while he was replying to
the Members of this House who were
so viceferous against the increase in
penalty, any increase in the fines and
other things, they protested—he was
asdamant, and he put forward so many
reasons for the proposals he brought
before the House,

In the course of his speech, he said:

“Having observed the working
of the Act, ie., the Mines Act,
and (e outcome of the prosecu-
tions according to the Act, has been
felt that considering the serious
nature of the risks involved and
the stakes of a large number of
workers engaged in ‘he industry,
it is very necessary that the sane-
tions should. be strengthened—
sanctions for more penalties.”

You will be astonished to hear that
at that' time the penalities were pro-
posed to be increased two-fold and
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three-fold even and he defended that
by saying these words,

In this respect, he gave some s.atz-
ments also, He said:

“But before I proceed to show
what exactly is the perspective
regarding the statistics about acci-
dents, I may just draw atiention
to one very important fact. In
relation t> the quostion of penal-
ties, I have a tabie here indicating
the amounts of fine imposed in
rupees. I have figures for 1954
1755, 1956, 1957, 1958 and part of
1059, as far as I could obtain.
There is a very striking revelation
here. The figures show that the
large bulk of decisions gn the pro-
secutions resulted in fines of Re. 1
to Rs. 100, If you include fines from
Rs 101 to Rs. 200 that  will pos-
sibly constitute the overwhelming
majority of those cases Then there
are some cases between Rs. 201
and Rs. 300 and more, Above Rs.
500, there may be in the whaole
course of these six years not more
than 8 or 9. Between Rs. 401 and
Rs, 500, there are in ail about 25
or so. Betwecen Rs 301 and Rs.
400 also, there iz practically al-
m3st the same number and the
rest are mostly below Rs, 200 and
some between Rs 201 and Rs,
300."

These are the figures about fine,

What about imprisonment? There
is hardly any case of imprisonment of
an owner or manager, the Minister
told us. If that is the case that even
by increasing the punishment in the
form of fine and imprisonment the
condition as was apprehended by the
Labour Minister at that time did not
improve, it is the duty of the Govern-
ment now to look to it. So, I have pre-
scribed the minimum sentence of fine
or imprisonment,

There are sections 64, 66, 67, 70, 72
(3) and 73. It will be found from
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the body of the Act that in every case
I have tried to prescribe the minimum

sentence, There should be some
minimum sentence. It should
not be a fine of one rupee

Madam, you know how  hazar-
dous, how risky the life of a mine
worker is. He is risking his life, he
15 risking accidents, and where the
mine-own:rs or managers neglect th:
rules and regu!:ticns which may save
the lives of miners. what is the fine
that has been provided? Whatoever
may be the offence, how can it be a
fine of one rupee? T am not saying
ihis; it has been told by the hon. M:

nister In this House that the fine may
be one rupee also. So it is our duty
to prescribe this fine. It should have
bern the duty of the Government.
They should have brought this enact-
ment to prescribe a minimum sen-
icnee. a minimum fine and a minimum
imprisonment. They have not done
so. [ have now brought it. It is the
duty of the Government to accept. I
am going to help them in this respect.

bl

Madam, the other day, when a non-
oflici.”  Bill was accepted by this
House T requested the Government!
that where the Bills that are brought
forward by non-official Members have
some demerits or defects the Govern-
ment should eall the Members and
advise them how to do the thing. Sir,
1 accuse none. If there be any defect
or any flaw in the Bill, why shou'd
not that have been detecteq by the
Government earlier. If the Govern-
ment now comes forward and says
that my Bill has this defect or that
defect and that is the reason why it
cannot be accepted then what my hon.
friend said just now that because this
is a non-official Bill apd therefore it
cannot be accepted by Government
will eome frue. I think Government
has given thought over this matter,

Shri Warior (Trichur): The Gove-
rnment can bring forward amend-
ments.
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Shri S. C. Samanta: Let us wait and
see what the Government savs about
it. Sir, in 1959, when the Mining Bill
was being discussed, at that time 1
‘was against this penal provision and
I asked why it should be increased
‘two-fold or three-fold. I wanted that
instead of increasing the punishment
if the Government could spend some
money on the training of the wokers
they would know how to avoid acei-
dents and what are their duties and
thereby the number of accidents
will become less. When we were
going to increase the period of
incarceration and punishment, I said
I was not against it but, at the same
time, those who were the wvictims of
accidents should be trained. I pleaded
for training. I acceped the penal
‘provisions that were brought before
us, but at the same time, I wanted
training to be given to the miners. I
would like to know from the hon, Mi-
nister what has been done since 1959
for the training of miners.

At that time, Shri Aurobindo Gho-
sal, while moving his motion for refe-
rence of the Bill to a Select Com
‘mittee said:

“Even the hon. Labour Minister
said in the Informal Consu'tative
Committee that in 90 per cent of
cases the magistrates impose very
small punishmentls on the persons
who violate mining regulations.”

It was not contradicted by the hon.
‘Minister. When he accepts it that the
magistrates award smal] punishment
for the violation of rules and regula-
tions even when the life is in danger,
T feel that we must prescribe a mini-
mum penalty,

1 apprehend some difficulty in this
also. My lawyer friends might say
that by this provision we are inter-
fering with the powers of the judi-
ciary, Especially when a layman
proposes a Bill, they will come for-
ward with such erguments. I would
tespectfully beg of them to consider
-another aspect. When we say in an
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Act that the maximum punishment
will extend to that much, are we not
restricting the discretionary power of
the magistrate to go beyond that? In
every Act you will find it mentioned
that the punishment will extend to so
much fine or imprisonment, If that
is not interfering with the discretion
of the judiciary, why should it affect
the discretion prestige or indepen-
denre of the judiciary when we fix a
minimum limit also? 1 simply cannot
understand it is a layman. Those
friends ¢f ming may feel that they are
confronted with some difficulties in
prescribing a minimum limit, but I
find no difficulty. Though I have gone
through many Acts, I have noticed
that only the maximum penalty is
prescribed everywhere. I  would re-
quest the hon. Minister to consult the
Law Ministry and accept this proposal,
or let us know the difficulties they
are 'laced with. I would rather re-
quest the House to consider whether
the inherent power of the Legislature
will not be interfered with if this pro-
vision is not accepted by the Law Mi-
nister.  Se, in my view, this is a
simple Bill,

My next amendment relates to the
Mining Board. Acconding to section
12 of the Mines Act, the Mining Board
has been formed. But what do we
find? One year it sits and next year
it cannot find time to sit. So, I have
proposed by my amendment Bill that
every Mining Board, constituted under
this Act, shall meet at least twice a
year, which is neither in the rules, nor
in the regulations, or in the body of
the Act. So, now they can do as they
like; they may sit or may not sit.
Therefore, 1 have proposed an amend-
ment to section 12,

Last time we were told that we are
very harsh towards the managers,
towards the mine-owners. Still I
claim that there should not be inter-
mediaries. We have abolished zamin-
dari in the country. Why? Because, it
is in our interests not to have 30 many
intermediaries,
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It is & fun to know that the owner
of the mine can escape. The manager
is the man who gets the punishment
and not the owner. The owners pay
much heavy amounts to the managers.
When accidents and infringement of
laws and other things come the mana-
gers come forward ang save the
owners. So, however, strict provisions
we may make—we may increase the
period of imprisonment or the amount
of the fines—the owmners are left out.
Therefore Government should consi-
der this whether the intermediaries
should not go. There should be Gov-
ernment or mine-owners and labour
20 that there wil be no risk of acci-
dents, there will be less accidents and
there will be g-od relations between
the workers and the owners and we
will not have to increase the quantum
of punishment in the Acts,

1 think, T have expressed my feelings
before you and the House which com-
pelled me to bring forward this piece
of legislation and I would request the
Government and my hon. frichds here
to see that this is taken up by Govern-
ment and is turned ito action.

With this, Madam I move.
Mr. Chairman: Motion moved:

“That the Bill further to amend
the Mines Act, 1952 be taken into
consideration.”

Shri S, M. Banerjee: (Kanpur): Mr.
Chairman, I rise to support the Bill
moved by my hon. friend  Shri Satis
Samanta, The amendment of the Act
which he has suggested is based on his
vast experience which he had at the
time wen he acted as an assessor in
the worst mine disaster known as the
Chinakuri mine disaster. I have
watched the various amendments put
forward by him at the time of any
discussion on - the working of coal-
mines and , I am sure, the hon.
Minister who comes from an area
where there are mines will accept this
harmless amendment which, I am sure,
is going to minimise, if not eliminate,
the growing accidents in the mining
area. )
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This morning in reply to a calling
attention notice the hon, Deputy La-
bour Minister who is to reply to the
debate said that two accidents took
place in mines in the Raniganj area
when in a particular mine Safety
Week was being observed. The mine
cage was overloaded—that is my in-
formation; I speak subject to correc-
tion—and naturally ag a result of this
overloading the mine cage hit the
ground in a way that one worker was
seriously injured and, I am told, two
workers died,

Tae Deputy Minister in the Minmis-
try of Labour and Employment (Shri
R. K. Malviya): In another accidemt
and not that one.

Shri S. M. Banerjee: In another ac-
cident two workers died. Just before-
that there was another accident inm
Balihari mine where six workers, I
am told, died. Now you will appre-
ciate the sentiments expressed by my
hon, friend, Shri Samanta, or by us
when we discuss the various aspects
of this Bill. We have discussed im
this House as to how the conditions of
the mine workers could be improv-
ed. Accidends have become a
regular feature in these mines. The
hon. Deputy Minister, while he ad-
dressed g conference in the Dhanbad
area said something about safety mea-
sures. It was surprizsing that at the
time when safety week was being ob-
served in that particular area, these
accidents took place. These are not
the only instances. A proper analyss,
a yearly analysis will reveal that ac-
cidents in the mines, whether major
or minor, are on the verge of increase,
The hon, Minister may deny and quote
statistics. In the 7 or B days in tha
particular  area,—Dhanbad area—
nearly 5 accidents took place. What is
the reason?

During the emergency, when the
call was given by our Prime Minister
and the T.abour Minister, the mine
workers increased production. T am
told by the leaders of the mine wor-
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[Shri S. M. Banerjee]

kers, who were pere recently that
they have increased production to the
maximum. Taking advantage of the
co.d aud callous attitude of the Mining
Inspeciors and the Labour Ministry,—
1 am serry to use this expression—
they started iaking more work from
the workers. They did not care about
their fatigu> and when the workers
refused to work or expressed their
unwillingness, reported the maitter to
the wvarious wunions and they were
threatened with dire consequences
that “there wil be dismissals or dis-
charges. I want to know from the
hon. Minister whether during the
emergency, production has gone up,
whether with the rise in production,
accidents have glso gone up. Actual-

ly, the mine-owner: have been re-

questing the Government—I am sorry
to use this expression—they are
actuaily using ‘thullying tactics and
every time they demand gz price in-
crease, I was told in this House
many times that al the time when
price is likely to be increased by the
Governinent, proper steps will be
taken to see that wages also are in-
creased and the working conditions
also improved. MNothing has been
done sp far. Bi-psitile and tripartite
agreements have been openly flouted
by the mine-owncrs without the least
respect either to the unions or the
Government and they are deing what-
ever they like. This can only be check-
ed if the penal clauses are improved
upon Here is my hon. friend Shri
S. C. Samanta who has moved certain
amendments.

What are these amendments? Page
2, clause 3:

“In section 64 of the principal
Act, for the words “shall be punis-
hable swith ‘mprissnment for a
term which may extend to three
months, or with fine which may
extent tg one thousand rupees, or
with both”, the following shall
be substituted, nrmelv:—

“shal] be punizshable with impri-
sonment for a term which may ex-
tend to three months but shall
not be less than one month or
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with fine which may extend to one
thousand rupees but shall not be
less than three hundred rupees:,
or witn both.”

In the same manner, he has also
suggested certain other amendments.
For the information of the House, I
would like to read with your permis-
sion one or two more. In the original
Act, the provision was:

“which may extend lo two years
or with fine which may extend to
five thousand rupces”,

The following shal]l be substituted:

“which may extend to two years
but shall not bo less than six
months, or with fine which may
extend to five thousand rupees
but shall not be less than cne-
thousand rupees”.

In another amendmeni he has a'so
suggested ‘which may extend to one
year but shall not be less than three
months or with fine which may ex-
tend to Rs. 3000 but shall not be less
than iz 1000..

These are the few amendments
which the hon. Member has propos-
ed 1o move in this Bill, and T am
sure that if the hon. Minister 15 in-
terested in seeing that the accidents n
mines are minimised, if not eliminat-
ed, he should have no ground and
shall have np basis to reject these
amendments.

Another amendment which he has
propused in this particular Bl is this.
He has provided here that evesy min-
ing board constituted under the Act
shall meet at least twice in a year, He
has mentioned clearly that sometimes
there is no quorum, and k:cause there
is no quorum, the meeting does not
take place. So, there is no purpose
‘n having this board. So, he hag sug-
gested a provision that provided that
if there is np gquorum at the adjourn-
ed meeting, all questions shal]l be de-
cided by the majority of the persons
present and veting. Now. what is the
composition of thig board? The com-
position of the board is that there are
representatives, and there can be re-
presentatives of the workers. If there
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are one or more registered trade
unions having in the aggregate as
members not less than one-quarter of
the miners, the said persons shal] be
nominated by such trade union or
unions in such manner as may be
prescribed. I want to know from the
hon. Minister how many Members
arg there on thig particular board on
behalf of the trade unions, that is, on
the existing board which is known
as the mining board, and whether the
representativeg of those unions which
command the confidence of the majo-
rity of the workers have been taken
on th's board,

I am sure, that at present taking
advantage of this emergency, the
mine-owners are not at all ready to
discuss any matter across the table or
round the table, with the result that
there is a growing discontent in the
mining area which is resulting in more
accidents, and this may also result in
many more accidents if proper action
ig not taken.

Since there are other hon. Members
who would like to speak I would not
say anything further except to say
that T support this Bill and I hope
that Government wil] not hesitate to
accept this Bill which has come from
Member who has had much experience
in thig particular matter and who has
seen much disaster in mining,

Mr. Chairman: Now Shri Dinen
Bhattacharya.

Shri Mohammad Elias (Howrah): I
wanted to speak. Shri Dinen Bhat-
tacharya has sent my name for
speaking.

S-ilti C. K. Bhattacharyya (Rai-
ganj): There is a Bhattacharya to
your left and a Bhattacharya to your
right also.

Mr, Chairman: It was Shri Dinen
Bhattacharya whom 1 had called, If
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Shri C, K. Bhattacharya wants to
speak he will alsp get a chance.

Shri C. K, Bhattacharya:
you.

Thank

Shri Mohammad Elias: I congra-
tulate my hon, friend Shri S. C.
Sa‘manta for having brought forward
this Bill to amend the Mines Act. I
need not speak much about the life
and conditions of living of the mine-
wlurkers‘ The hon. Dtmuty Min;ster
himself comes from this field, because
he is a very experienced trade union
leader of mine-workers and he him-
self knows very well what the con-
ditions of the miners in our country
are, In our country, the conditions
of the miners most probably are the
worst in the world. I have got my
personal experience of the life of the
mine-workers in other countries, Re-
cently, I visited Czechoslovakia and
1 had 'an opportunity to go tg the
mines and see the life of the miners
of Czechoslovakia. There, day and
night, the authorities are working on
how to prevent accidents in the mines,
and it is only on a rare occasion that
accident takes place in those countries.
You will be surprised to hear that in
regard tg the salaries and other things,
the highest paid workers are he
miners in Czechoszlovakia. They are
given even more salary than what a
Minister of that country would get.
But as far gur country, the position is
well known, and 1 am not going to
discuss the question of wages and
other things in any detai] now. But
with regard to safety masures, in our
country the emplaoyers never observe
those measures. All  the time,
they violate the minimum safety
measures which are there. If 1 had
drafted this Bill, I would have propos-
ed a more severe punishment for em-
ployers because they are responsible
for the death of hundreds of miners
of our country. But in the provision
which mv hon, friend has made, he
has taken a lenient view and has pro-
posed only a little enhancement 1in
the punishment. I hope the hon. De-
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[Shri Mohammad Elias]

puty Minister will not hesitate to c-
cept this minimum amendment.

I would here draw the attention of
the hon. Minister to the functioning
of the board of inquiry, the mining
inspectors’ office. Hundreds of com-
plaints are being received by Govern-
ment regarding the functioning of the
mining inspectorate.

16.52 hrs,
[MR. SPEAKER in the Chair].

These people go to the mines. I do
not know what happens in their
office. After inspection, they come to
the office. They have some talks with
the employers and the inspectors re-
main silent. They do not take any
action against those employers, know-
ing full well that very soon there
would be a major disaster or acci-
dent. Even knowing all that, the ins-
pectors do not take any action against
the employers. )

So it is necessary to overhaul the
mining inspectorate. There should be
some measures devised to ensure the
proper functioning of the inspectorate
so that accidents can be prevented.

At the same time, we would like to
know from the hon. Deputy Minister
what particular measures are being
taken in the research section of the
mining industry to prevent accidents
in our country so that we may under-
stand that Government is doing
something in that regard.

With regard to representation in the

Méning Board, it is provided in the
Act:

“if there are gne or more regis-
tered trade unions having in the
aggregate as members not less
than one-quarter of the miners,
the said persons shall be nominat-
ed by such trade union or trade
unions in such manner as bay be
prescribed”,

APRIL 19, 1963

(Amendment) Bill 10774

This is very much necessary because
if the representatives of the workers
are not represented on the Board, the
inquiry cannot be conducted properly.
Here although there is some provision
in the present Act to the effect that
the Government can appoint any
trade union representativeg in the
Board, sometimes we find that inter-
union rivalry stands in the way. That
is why many real representatives are
not taken on the Board. So I would
request the hon. Deputy Minister to
see that the real representatives of
workers are taken on the Board and
that inter-union rivalry does not come
in the way of that being done,

With these words, 1 support the
Bill. As I said in the beginning, the
hon. Minister has himself got vast
experience about the life of the min-
ing workers and I hope he will not
hesitate to accept this small amend-
ment to the Act.

Shri C. K. Bhattacharyya: 1 was
much impressed by the emotion and
fervour with which my hon. friend,
Shri S. C. Samanta, was moving his
Bill. Usually, he is not given to emo-
tion, but in this case when [ found
him speaking with such emotion, I
thought he must have felt the dire
need of moving a B°ll like this. In
fact, the provisions of the Bill as
drafted here do not make any change
in the Act itself, so that it should not
be difficult for the Government to
straightaway accept it. In fact what
he does is to prescribe a minimum sen-
tence in every case. I have gone
through all of them. Whenever there
is a, penalty clause provided, instead
of merely stopping with the statement
that the penalty may extend to a ger-
tain termq of imprisonment or a Cer-
tain amount of fine, he has prescribed
the minimum, he has stated not less
than this term or this amount of fine.

From this I feel that a close
student that he is of the mines, their
working, their difficulties and the dif-
ficulties of the workers, he must have
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felt that the mining law as adminis-
tered by the courts is not sufficient to
prevent what the law intends to pre-
vent, because the penalty imposed on
the breakers of the lJaw is not such as
would deter them from repeating what
they did. That is why he has pre-
scribed in this Bill the minimum
penalty that should be there in the
pena] clauses of the Act,

But at one place 1 believe he has
missed providing a part of it. In
amending section 73 which says, “for
a term which may extend to three
months or with fine which may ex-
tend to one thousand rupees”, he
merely makes the minimum term three
months, but does not amend the por-
tion relating to fine. There also the
minimum fine should be prescribed as
not less than Rs. 300, as he has done
in other cases. If the Government is
of a mind to accept the Bill, they may
fill in this lacuna themselves.

There is another clause which
amends section 12 of the Act. It only
provides that the Mining Board should
meet at jeast twice a year. I have not
the experience of my hon. friend Shri
Samanta to know what the Mining
Board does, how long it meets, whe-
ther it meets or not, whether at its
meetings it does any effective work.
But he has made provision for a
quorum and stated that in the case of
a second adjournment, the decision
should be taken by a majority of those
present and voting. From this 1 be-
lieve that what the Mining Board
does is that it meets and for want of
quorum it adjourns, and no work is
done. I believe that is what he wants
to prevent. That is why he has pro-
vided that if there ig no quorum the
meeting shall be adjourned, but added
another proviso that if there is no
quorum at the adjourned meeting, all
questions shall be decided by a majo-
rity of the persons present and vot-
ing. When the Mining Board meets,
it should do some effective work as
enjoined upon it by law. That, I be-
lieve, is the intention of the Bill.
There is nothing in the intention or
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in the provisions of the Bill which
would put any difficulty in the way
of the Government accepting it and
putting it into effect.

17 hrs,

Shri K. N. Pande (Hata): Mr.
Speaker, Sir, whatever may be the
wording of the Bill which has been
introduced by Shri Samanta, the pur-
pose for which he has brought for-
ward this Bill is justified. Serious
accidents are taking place in the min-
ing areas. That shows that the pre-
sent Act is not competent enough to
punish the responsible persons or it
is not being implemented well and pro-
perly. To remove this, this Bil] has
been brought forward. I fully agree
with Shri Samanta that effective mea-
sures are needed. We know that the
workers have to work under the earth
in order to have coa] or any other
thing from mines. They are sur-
rounded by danger at every step and
much more protection should be given
in order to safeguard their interests
and their lives. If Government finds
it difficult to accept this Bill, they
should see that the present Act is im-
plemented in such a way that the wor-
kers' interests are served. That will
serve also the purpose of the hon.
Mover. If the present Act is not
enough to meet the requirements of
the workers, the Ministry should
bring a comprehensive amendment so
that these dangers may be avoided 1
have seen coal mining areas myself;
sometimes 20—40 people die under
the earth. Often roofs collapse and
the Government say here that they
are taking every possible measures to
stop these things. So. something has
to be done in this regard. The Mover
deserves our support. Maybe, some
technical difficulty is there for the
Ministry to accept it or not to ac-
cept it. But I hope they will take
into account the proposal made in this
Bill and they will bring forward a
comprehensive amendment taking al
these factorg into account.
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Shri R. K. Malviya: Mr, Speaker,
my hon. friend Shri Samanta has
sought to amend the Mines Act with
respect to two sets of problems. He
finds some difficulty in the procedure
and he seeks to add cectain amend-
ments to section 12 of the Mines Act.
Other part of the amendment deals
mainly with penalties. My hon. friend
wants minimum penalty to be fixed.
My hon. friend has probably forgotten
that along with the Act there
are also rules framed under the Act
which cover provisions for all the
amendment to section 12 of the Act.

1 will take first the clauses one by
one and will try to explain that every-
one of the provisions which he sceks
to incorporate through the amend-
ments is already present in the rules,
and sometimes it is present in a
better form and provides a better
relief. I will draw the attention of
the House to the rules which have
been framed under Chapter II of the
Act which deals with the Mning
Board. My hon. friend wants in sub-
clause (a) that “every Mining Board
constituted under this Act shall meet
at least twice in a year.,” I will draw
his attention to rule 11 of the Mines
Act which reads as follows:

“The Board shall meet at such
nlaces and times as may be ap-
pointed by the chairman™

Fo, there is no restriction on the num-
ber of meetings which may be held by
the Mines Board during the year. My
hon, friend wants to resirict it to two
meetings a year,

Shri 5. C. Samania: At least two In
a year.

Shri R. K. Malviva: Then it meets
his requirements, There can be more
than two meetings also. So, rule 11
mects the requirements of my hon.
friend. Tt gives full scope to the
chairman to call any number of
meetings during the year.

Shri S. C. Samanta: In spite of this
rule, the Board is not sitting, as a
matter of fact. So, I have been forced
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to specifically mention that at least -
two meetings should be called. The

chairman has the power. But he is

not calling.  That is the position. Seo,

I have brought this amendment.

Shri K. K. Malviya: The amendment
of hon. Member in sub-clause (b) is
as follows:

“The chairman or, in his
absence, any person chosen by the
said persons shall preside at a
meeting of a Mining Board.”

[ will draw his attention to rule 13 of
the Mining Rules. It reads thus:

“The Chairman shall preside at
every meeting of the Board at
which he is present. If the
Chairman is absent from any
meeting, the members present
shall elect one of them to preside
over the meeting and the member
so elected ghall at the meeting
exercise all the powers of the
Chairman.”

Dr. M. S. Aney (Nagpur): Who
will convene the meeting? Wio has
got the right to convene the meeting?

Shri R. K. Malviya): The chairman.
The members can approach the chair-
man; they can write to him and press
him to have a meeting,

Then, sub-clause (¢) of clause 2 of
the amending Bill reads as follows:

“All questions at a meeting of
a Mining Board shall be decided
by a majority of the votes cf the
persons present and wvoting.”

I will draw the attention of the House
to clause 15, (2), (3) and (4) of the
Mining Rules.

Rule 15 reads as follows:

“(1) Every question referrea to
the Board by circulation of papers
shall, unless the Chairman in
pursuance of sub-rule (2) of rule
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10 reserves it for consideration at
a meeting, be decided in accord-
ance with the opinions of the
majority sending their opinions
within the time allotted.

(2) All questions referred to a
meeting of the Board shall be
decided by a majority of votes of
the members present and votin
on that guesti.n. '

(3) In the case of equal division
of votes or opinions, the Chairman
shall exercise an additional vote
or opinion,

(4) Any member disagreeing
with the decision of the Board
may enter a note of dissent,
which ghall form part of the
record of the proceeding.”

So, the majority decision which the
hon. Member seeks by the amendment
is already provided for under rule 15.
Over and above that, there is rpovision
even for record of the minutes of dis-
gent. I feel that this meets the
requirements of the amendment which
ig sought by my hon. friend.

17.12 hrs,
[Mr. DepPUTY-SPEARER in the Chair ]

Clause 2(d) of the amending Bill
reads:

“(d) The guorum to constitute
a meeting of a Mining Board
shall be, as near as may be, one-
third of the total number of the
said persons;”
1 draw attention to rule 14, which
reads:

“No business shall be transacted
at a meeting of the Board unless
at least 4 members are present.
Provided that at any meeting in
which less than 4 members are
present, the Chairman may ad-
journ the meeting to a date not
less than 14 days later and inform
the members present and notify
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the other members that he pro-
poses to dispose of the business
at the adjourned meeting, irres-
pective of quorum and it ghall
thereupon be lawful to dispose of
the business at such adjourned
meeting irrespective of the num-
ber of members attending.”

So, there is provision of quorum. I
may also point out the advantage
which this clause has got over the
amending Bill. The amendment seeks
a quorum of one-third. The Board is
generally constituted of 7 members,
out of whom 3 are Government repre-
sentatives, 2 are representatives of the
workers and 2 are representatives of
the employers. If the quorum is pro-
vided in accordance with the amend-
ing Bill, it would come to 3 persons.
In that case, the Gowvernment mem-
bers alone can form the gquorum
and take decisions. But in making
a provision for 4 persons, even
if all the 3 Government TIepre-
eentativeg attend, there must be at
least gne representative either of the
employers or of the workers. Without
them there cannot be any meeting, So,
this is an added advantage under this
clause. So, I hope that the provision
which hag been made in the rules is
a better provision than what is sought
by my hon. friend in the amending
Bill,

So far as clause 2 is concerned, the
provision to cover all amendments is
there already in the mining rules and
it serves all the purposes for which
clause 2 of the amending Bill is
sought to be made.

Now, Sir, clauses 3 to B seek amend.
ment of sections 64, 66, 67, 70, 72C and
7 of the Act which provide for
penalties. These sections deal with
offences such as falsification of records,
omission to make or furnish plans,
returns ete., required under the Aect,
contravention of the provisions regard-
ing weekly rest day, hours of work
ete., failure to give notice of accidents,
contravention of laws resulting in loss
of life or injury and contravention of
provisions for whicn ne specific
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penalty has been provided in the Act.
What my hon, triend has suggested-is
to provide a minimum punishment
under these sections. My hon.
friend s feeling that the purpose of
the Act will not be served unless a
minimum penalty is provided. Our
experience has been the same, Under
the previous Mines Act, when we
found that the higher penalties were
not buving imposed upon the defaulters,
in 1959 we sought to amend the Bill
The feelings that were working then
are contained in the quotations which
my hon. friend has made from the
speech of the hon. Minister, and we
brought about the amendment by the
Act which came into effect from 15th
January, 1960.

After the amendment, a study of the
cases has been made and the decis.ons
which we have examined show that
the penalties awarded by the courts
are very much lower than the maxi-
mum p:rmissible under the Act. I
confess that there is justification in
what my hon, friend Shri Samanta has
said, and the Government themselves
are thinking of bringing forward a
Bill to amend the Act in certain res-
pects including the provisions for a
minimum penalty after due conside-
ration,

1 may, however, submit that the
Government has adopted a certain
procedure which we follow before
bringing any labour legislation. There
is hardly any labour legislation
on the statute-book which has not
been enacted after consultation with
the representatives of the workers and
employers. We hope to call a meeting
of the tripartite committee of the
workers and employers where we will
consider all the amendments to the
Mines Act, which cover a wide range,
including penalties, and after due
consideration a comprehensive amend-
ing Mines Bill will be brought forth
by Government, In these circum-
stances, T fes] that the wishes of not
only my hzn friernd, but of those other
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friends and of labour in general will
be adeguately met.

Certain other observations have been
made by my friends with regard to
training and the steps which are
being taken by Government to reduce
the number of accidents. I may sub=-
mit that the Government is very
muth alive and alert to accidents and
it has considered various measures for
training the miners, including educa-
tion and propaganda, so that the rate
of accidents may go down.

Shri P. R. Chakraverti (Dhanbad):
Sir, on a point of information. Is there
any idea of introducing deterrent
punishment for deaths resulting from
these accidents?

S=ri . K. ¥Molviya: I kavo o'ready
said that the pensalties will be consi-
cdered whenr we gre going to amend the
Act, and they will include accidents
by deaths also.

I was talking of the training. So
far as training is concerned, we have
already taken a decision and statutory
rules are being framed, making it obli-
gatory on mine management to pro=-
vide vocational training for workmen.
The draft rules will be published for
comments very shortlv. Besides the
coal mines a new code of safety regu-
lations for all mines is being framed.
The code has already been drafted
angd it will be published shortly.

There have been some comments
about safety, There have been acci-
dents which could not be avoided.
Even then, though it is not a matter
for very great satisfaction, it is of
some consolation that the rate of acci-
dents has gone down comparatively.

Shri S. M. Banerjee:
down in 19637

Has it gone

Shri R. K, Malviya:
are not available with me.

Shri 8. M. Banerjee: How do 1962
figures compare with those of 19617

1963 figures
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Shri R, K, Malviya: They are almost
the same,

An Hon. Member: Then. it has
riot gone down.
——
Shri R. K. Malviya: There is reduc-
tion in comparison to 1960. Also,
the figure has also gone down very
much in comparison with 1951 to 1955,
when it used to be 94 per thousand.
In 1961 and 1962 it was 65.

Shri S. M. Banerjee: How does the
1962 figure compare with that of 19617

Shri R. K. Malviya: It is the same.

Shri S, M. Banerjee: Then, it seems
it has not gone down.

Shri R. K. Malviya: It ig ‘65 per
thousand I am glad to state that the
Government have announced . the
constitution of a National Council for
Safety in Mines with the main objec-
tive of providing all sort of safety
for the mine workers. This will come
into force very soon and will operate.
So far as the main Bill is concerned,
I have already replied and I will
request the hon. Member that under
the circumstances which I have nar-
rated he may kindly withdraw the
Bill

Dr. M. 8. Aney: What arrangements
are there for training?

Shri R. K. Malviya: I have just
now said that statutory rules are
being framed making it obligatory on
mine management to provide wvoca-
tional training for workmen before
they enter the mine, The draft rules
will very soon be circulated for com-
ments.

Shri 8. C. Samanta: Who will bear
the expenses?

Shri R. K. Malviya: That will be
decided.
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Shri S. C. Samanta: I am glad and,
I hope, all the hon. Members of the
House will be glad to know that
Government has decided to amend this
Act again. [ think, when Government
is going to amend the Act further, not
only these penal provisions but other
things also—I mean, the opinion of
the general public, specially trade
unions—should be taken into consi-
deration to see how the amended Act
of 1959 has worked so that Govern-
ment may bring forward another
exhaustive amending Bill which will
be fruitful for the country and for the
industry.

Shri R, K. Malviya: In the tripar-
tite meeting it will be considered.
That will include representatives of
trade unions.

Shri 8. C. Samanta: I would request
the hon. Minister to bear in mind the
points that I have made out so that
they may also be included. I was also
feeling diffident because I had brought
forward the amendment of some penal
sections only. There are other penal
sections also which should be includ-
ed, So, we are thankful that Govern-
ment has decided this and I would
request the House, through you. to
permit me to withdraw the Bill.

Mr. Deputy-Speaker: Has the hon.
Member the leave of the House to
withdraw the Bill?

Some Hon, Members: Yes.
The Bill was, by leave, withdrawn,

17.28 hrs,
INSURANCE (AMENDMENT) BILL

(Amendment of section 314 and 40C)
Shri Indrajit Gupta

Shri Indrajit Gupta (Calcutta
South West): Mr., Deputy-Speaker,
Sir, I beg to move:

“That the Bill further to amend
the Insurance Act, 1938 be taken
into consideration.”
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[Shri Indrajit Gupta]

My object in moving this Bill is
rezliv three-fold. It seeks to remove
the lacuna in the Act; it also seeks to
remove a social injustice which has
been done through this Act to the
salaried employees of the general
insurance companies and it also seeks
to remove a legal disability under
which they are suffering as a result
of this Act. that is, regarding their
right as workmen to raise a specific
form of industrial dispute before an
industrial tribunal as is provided for
in the Industrial Disputes Act, 1947.

Insurance

With your permission, Sir, I would
just like to give a little background
of this matter as it appears to me.
Section 31A of the Insurance (Amend-
ment) Act was inserted therein by
an amending Bill of 1950. The parent
Act itself dates from 1938, that is,
the pre-independence days and the
amending Bill later became Act
XLVII of 1950 which introduced the
New Section 31A of this Act. By this
section 31A a provision has been
inserted that a general insurance
company referred to in the Act as the
‘insurer’ can provide for the payment
of bonus—I am quoting from the Act
from section 31A (c), proviso (vii)—

“The payment of bonus in any
year on a uniform Dbasis to all
salaried employees or any class of
them by way of additional remu-
neration, such bonus, in the case
of any employee, not exceeding in
amount the equivalent of his
salary for a period which, in the
opinion of the Central Govern-
ment, is reasonable having regard
to the circumstances of the case.”

Provision was made here that any
General insurance company which
wished to pay bonus inany particular
vear to its salaried employees would
have to apply to the Central Govern-
ment for its approval, both as to the
question whether any bonus should be
paid or not as also as to the quantum
of that bonus, That is the hub of the
whole matter. 1 may point out that,
despite this provision in the Act which
was introduced in 1850, an overwhelm-
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ing majority of these Insurance com-
panies continued thereafter to pay
bonus every year to their employees
in the normal course of things, They
used to have negotiations with their
employees or their employees’ asso=-
ciations and bonus agreements were
entered into. That can be cited; so
many examples are there. Even after
the insertion of this section 31A, I
would like to point out, on 20th
November, 1952, that is practically two
vears after section 31A came into
force, a Circular was issued by the
then Controller of Insurance, Shri
A. Rajagopalan—I have got a copy of
that circular here—addressed to all
insurers carrying on insurance busi-
ness in India. In this circular, it is
stated,—with your permission, 1 would
just read a portion out of it.

“It has been found that every
vear several insurers solicit the
opinion of the Central Govern-
ment under provise (vii) to sub-
section (1) of section 31A of the
Insurance Act 1938, regarding
payment of bonus to their staff,
in order to make sure that the
Government does not consider it
excessive. I am, therefore, to
give the following indications on
the subject, so as to minimise
references in this connection. It
is the responsibility of each
insurer to decide the rate of bonus
that he can afford to pay his staff
keeping in view the provisions
of sections 40B and 40C of the
Insurance Act....

No Insurer whose life insurance
fund is in deficit and who has not
made any profits in the preceding
year in general insurance busi-
ness as a whole should pay any
bonus to its staff.”

Having given this direction, the Con-
troller of Insurance goes on to say im
the Circular:

“Subject to these considerations,

(i) The Central Government will
not consider any bonus up to
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2 months salary as unreason-
able.

(ii) 1f any higher bonus had been
paid by such an insurer in the
previous year, then, he may
pay bonus at the same rate
for the current year, if he
thinks fit, without consulting
the Central Government.

Yours faithfully,
Sd. A. Rajagopalan.
Controller of Insurance.”

This circular was issued to all general
insurers carrying on insurance busi-
ness almost two years after the com-
ing into operation of section 31A which
shows how the mind of the Govern-
ment was working: in order to mini-
mise references, in order to give a
general directive that subject to the
profitability of the concern, they might
without consulting the Central Gov-
ernment go up to the extent of two
months salary as bonus for payment
to the staff. This shows that the
Government was taking a fairly libe-
ral and practical view of the whole
question,

Trouble began when this particular
case of the Hercules Insurance came
up before the Supreme Court. The
reference to a tribunal had been made
by the Central Government itself. A
bonus dispute of the employees of the
Hercules Insurance was referred by
the Central Government to the Indus-
trial tribunal at Dhanbad to adjudi-
cate the appellant’s claim for bonus
for the years 1954-55. This was chal-
lenged by the company on the ground
of section 31A, They claimed that
such a reference itself was bad and
could not come before the Industrial
tribunal, because section 31A makes
it imperative on any company to take
the prior sanction of the Central Gov-
ernment, executive sanction of the
Central Government for paying bonus
and also for deciding the quantum of
bonus and that, therefore, this was not
a field in which the Industrial tribu-
nal could int-rvene and give a judg-
ment. This view was contested, of
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course, before the hon. Supreme Court
on behalf of the employees. I may
just state it briefly, summarising the
arguments that were put forward. It
was argued that this proviso (vii) of
section 31A is really a proviso which
merely enables the Government to
prescribe a maximum quantum of
bonus. That is really the intention of
that rrovisn. This was one argument.

Another orgument ysed was that
this proviso does not take away the
Government's authority to refer the
bonus dispute to a tribunal, It may
enjoin upon it to prescribe the maxi-
mum but it does not take away its
authority to refer a bonus dispute, if
it so wishes, to an industrial tribunal.

The third argument used was that
in a particular case Government may
hold that payment of bonus is justifi-
able in general, but the Government
itself may wish that the actual quan-
tum should be decided by an indus-
trial tribunal. Subject to general
approval, it might even conceivably in
a particular case refer the matter to
a tribunal to go into the details of
the position of a particular company
and fix the quantum.

The fourth argument used was that
in a particular case Government may
decide that bonus is payable and
should be paid and may even decide
on the quantum, but the insurer con-
cerned may refuse to pay; in such a
case, the only remedy open would be
to refer that case to a tribunal and
get a binding decision.of a judicial
character on that.

However, despite these arguments,
because of the lacuna in the parent
Act itself, the Supreme Court dismis-
sed the arguments on behalf of the
employees and upheld the appeal of
the company and the matter was
dismissed.

The basis for my amending Bill
arises from the repercussions that this
judgment now has had. The effect of
this judgment has been that although
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prior to the judgment, in spite of the
fact that the Act was in force no
complications and difficulties had
arisen and the companies had in the
normal course been negotiating with
their employees and paying them
bonuses, and although, as I have just
stated a little earlier, the mind of the
Government of India which was
expressed in the circular of the Con-
troller of Insurance himself showed
that they were not averse to com-
panies paying bonus even up to the
extent of two months" salary per year,
yet, after this judgment of the Sup-
reme Court has been delivered, I
believe, on Tth December, 1960, imme-
diately after this, we find a marked
change in the attitude of these general
insurance companies towards their
employees’ claims for bonus. And
subsequently, it was found that even
companies which had been negotiat-
ing with their employees and had
come to bonus settlements year after
year, began to refuse to sign any
type of bonus agreement, and in fact,
the non-payment of bonus has now in
many companies become almost a form
of punishment of the employees, and
constant harassment of employees is
carried on on this basis and this
judgment is cited every time.

The other aspect which I wish to
bring to the notcie of Government is
this that the employees of these
general insurance companies are
workmen within the meaning of the
Industrial Disputes Act of 1947, The
Industrial Disputes Act defines ‘aa
industrial dispute’ in section 2(k) as
follows:

“‘industrial dispute' means any
dispute or difference between
employers and employees, or bet-
ween employers and workmen or
between workmen and workmen,
which is connected with the emp-
loyment or non-employment or
the terms of employment or the
conditions of labour of any per-
son.”.

And obviously, the issue of bonus
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comes within the scope of the Indus-
trial Disputes Act. The Third Sche-
dule to the Industrial Disputes Act is
entitled ‘Matters within the jurisdic-
tion of Industrial Tribunals'. Item 5
of this Third Schedule specifically
mentions the question of bonus and
relates to bonus, profit-sharing, provi-
dent fund angd gratuity, That means
that under the Industrial Disputes Aect,
it iz laid down that those who are
qualified as workmen under this Act
have the right to raise an industrial
dispute connected with the question
of bonus before an industrial tribunal
under the Third Schedule to that
Act.

In fact, I may also point ou! i’ 1
this very judgment of the Supreme
Court, in the case of the Hercules In-
surance, the Supreme Court itself
observed as follows, and I may quote
from the judgment.

“Bonus under the Industrial Dis-
putes Act is not a part of wages,
But the right to claim bonus which
has been universally recognised by
industria] adjudication in cases of

"employment falling under the said
Act has now attzineg the status of
of a legal right”.

This is stated by the Supreme Court
in this very judgment. A peculiar
position has now been reached which
is an anomaly or a lacuna or anything
you may call it where these em-
ployecs, who are certainly workmen
under the Industria] Disputes Act are
now being denied their legal right
under that Act because of the fact
that this section of the Insurance Act
has been interpreted by the Supreme
Court to mean that they have no right
to go at all in reference to the indus-
#ria] tribunal.

This question has now created a
sort of separate class, as it were, as
far as these general insurance work-
men are concerned. and they have
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been agitating on this question for
quite a long time, making several
representations to Government, urg-
ing upon them that a suitable amend-
ment should be made to the Act, so
that they are not debarred from the
right of agitating the question of
bonus, if necessary, before an indus-
trial tribunal. 1 find that on the 14th
December 1861 the General Insurance
Employees’ Association was written
to by an officer of the Ministry of
Labour and Employment in which he
€ays:

“I am directed to say that as the
question of the amendment of the
Insurance Act in the light of the
judgment of the Supreme Court is
being considered, it will necessarily
take some time for a final decision
to be taken”.

It seems quite clear that even as
long ags as December 1961, the Gov-
ernment hag under its consideration
the guestion of making a suitable
amendment to the Act. Since then,
quite a long time has passed by, bul
we have heard no more about this
amendment,

Therefore, I have brought this Bill

forward. I think the hon. Minister
will agree that the only gquestion
which is at stake here is whether

there is an adequate safeguard or not
to see that g particular general insur-
ance company whose financial position
may not be sound, is not compelled
to pay a bonus which it 'may not be
able to bear. My reply to that would
be that, that is the very purpose for
which the industrial tribunal is con-
stituted. It is for the general insur-
ance company to satisfy the industrial
tribunal, which is a judicial body,
that it is not in a position to bear the
burden of bonus in a particular yecar
for itz employees, and it is for the
tribuna] to go into the merits of the
question and decide. 'There is no
justification from any point of wview
for this matier to be excluded foom
the purview of a judicial body like
a tribuna] and to be left entirely at
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the discretion of the executive which
is what is the effect in fact of section
31A, Therefore I am proposing my
two amendments which are simple, I
am sure the hon, Minister has paid
some attention to them. My first
amendment reads;

“In sub-section (1) of section 31A
of the Insurance Act...... in item
(vii) of the proviso to clause (c),
the following words shall be omit-
ted, namely:—

‘such bonus, in the case of any
employee, not exceeding in amount
the equivalent of his salary for a
period which, in the opinion of the
Centra] Government, is reasonable
having regard to the circumstances
of the case.”

After this omission, the proviso would
read as follows:

“Provided that nothing in this
sub-section shall prohibit the pay-
ment of bonus in any year on a
uniform basis to a]] salaried em-
ployees or any class of them by way
of additiona] remuneration....”

So that a general provision is there
that the payment of bonus is not ruled
out. Whether in a particular year in
the case of a particular con-
cern a particular quantum of bonus
is actually justified or not is a
matter which should be left in the
normal course to decision by a judi-
cial tribunal, in this case by the in-
dustrial tribunal.

My second amendment is to section
40C which imposes some limitations on
the expenses of management in the
gereral insurance business, 1 ‘wish
to make an addition to sub-section (1)
of this section. I will just read the
section as it is, and then the propos-
ed addition, The section reads:

“......Provided that where an
insurer hag spent as such expenses
in any year an amount in ¢vross of
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the amount permissible under this
sub-section, he shall not be deem-
ed to have contravened the prowi-
sions of this section, if the excess
amount so spent is within such
limits as may be fixed in respect
of the year by the Controller after
consultation with the Executive
Committee of the General Insur-
ance Council....by which the ac-
tual expenses incurred may exceed
the expenses permissible under this
sub-section.”

-

wish to add the following:

“ag wel]l as the liability of the in-
surer to pay remuneration includ-
ing bonus, amounting to living
wages, to his workmen, as defined
by the Industrial Disputes Act,
1947,

These are my amendments. I hope
the Minister will consider them
sympathetically, because it seems
the matter hag been under considera-
tion for almost two years now, and I
think it is high time we removed the
injustice which has been unwittingly
perpetuated perhaps due to this lacuna
on one category of employees out of
the whole body of workers in India
who are debarred for no fault of
theirs from pressing their claims
before an industrial tribunal, This
restriction should be removed, and
they should be brought in line with
the rest of the workmen in the
country,

Mr Deputy-Speaker: Motion moved:

“That the Bil] further to amend
the Insurance Act 1938, be taken
into consideration™

Shri S, M. Banerjee (Kanpur): 1
rise to support the amendment
brought forward by my hon. friend
Shri Indrajit Gupta.

In the Statement of Objects and
Reasons he has given an indication
why this was necessary. Today all
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the Centra]l trade union organisations
have unanimously adopted the in-
dustrial truce resolution, and we do
not want, as trade unionists, that
there should be strikes and other
disturbances in any indusiry including
the insurance industry,

We have been demanding in this
House that general insurance should
be nationalised because we were
expecting some trouble. We expected
that the tripartite agreement would
be wviolated by the employers some
day, that they would seek the pro-
tection of the Supreme Couit and
taking advantage of any lega] lacuna
would deprive .the employees of
theiy legitimate bonus or other allow-
ances and emoluments. That has
come true as was ably explained by
my hon, friend Shri Indrajit Gupta.

After this judgement of the Sup-
reme Court, it will be almost impos-
sible for the employees to ask for an
industrial tribunal. Here wag a case
which was referred to an industrial
tribunal, and ultimately the Supreme
Court has given the judgement
against the interests of the employees.
Taking advantage of this, the em-
ployers will never sit in future
with the representatives of the var-
jous trade unions of the general in-
surance employees. They will never
agree to anything. In the S*atement
of Objects and Reasons, he has
written;

“The effect of the judgement of
the Supreme Court of India in
Civi] Appeal No. 531 of 1959 bet-
ween the Hercules Insurances Co.
Ltd., and its workmen, is to deprive
the employees of General Insurance
Companies of the rights conferred
on them by the Industrial Disputes
Act, 1947 in respect of raising a
trade dispute on the issue of Bonus
before a judicial body. The pur-
pose of the precent Bill is to remove
this anomaly by amending the In-
surance Act, 1938, in the light of
the Supreme Court judgement.”
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We know the working of the general
insurance business, There is np time;
otherwise I would have utilised this
opportunity  to impress upon the
House the immediate need to natio-
nalise it. Now that Government has
taken a decision not to nationalise it
on various grounds, some known,
some unknown, I do not bring this
point,

After the adoption of the industri-
al truce resolution it was expected
that all employees, including those in
genera] insurance, wil] be given the
benefit of conciliation, arbitration,
voluntary arbitration and adjudication.
But if these rights are denied to
them, what will be the outcome? Can
they go on strike when the country
is facing a nationa] crisis? They do
not; they will not. Before the natio-
nalisation of life insurance, there
were severa] strikes, After nationali-
sation, there was only a token strike
for one day; after that, it was smooth
sailing. Recently, the LIC has entered
into an agreement with the emplo-
yees and it is supposed tc be one of
the best agreements, But the genera]
insurance employers want to take
advantage of this opportunity to dep-
rive the employees. I hope the hon.
Minister who should be equally sore
about such things, would accept this
amendment, Every industry wants to
deprive its employees of their
legitimate bonus. Previously bonus
wag considered a reward, but it has
now become an integral part of the
wages, including allowances, Bonus
question will be suppressed by those
who control general insurance. I am
sorry, Sir, when I am speaking on
some important points, the Minister
of Parliamentary Affairs who has ‘o
keep a particular decorum in  this
Hceouse iz talking to the hon. Deputy
Minister.

Mr Deputy-Speaker: Order, order.
Objeclion is taken that the Deputy
Minister is not hearing.

The Deputy Minister in the Minis-
try of Finance (Shri B, R. Bhagat):
I am listening,
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Shri 8. M. Baperjee: I am sorry;
I never knew that he could listen to
both of us and that he has that
capacity. Anyhow I hope he wil
accept this amendment. A serious
situation has arisen. The Supreme
Court Judgment has far-reaching

-implications on the general inszurance

employees. Either the Government
should bring forward a Bill on their
own or they should accept this Bill.
It would be better if this Bill were
referred to the Select Committee. But
since my hon. friend did not give
notice of that, I feel that the Bill may
be circulated, Let it be circulated at
least. The amendment can be moved
even now to that effect, if the hon.
Minister agrees. Let public opinion
be created and then this Bill can be
accepted by this House. I am sure
the hon. Minister who has a heart
to please the employees as against the
interests of the capitalists will kindly
accept this measure and safeguard
the interests of the toiling insurance
workers,

Shri Warior (Trichur): Sir, I
would also like to add a few words
in support of this Bill which has been
brought forward by my hon. friend
Shri Indrajit Gupta. There is only
one category of workers in whose
case a similar instance arose formerly.
We came to know that the banking
industry also met with a similar
situation in 1956 or before that
period. The workers of the banking
incusiry at  that time were also
cenivd the settlement of the bonus
question on some lega] ground which
the insurance workers are now facing,
Al thar time, the employees of the
banking industry in India were so
organised that they could bring for-
ward so much pressure upon the
Government and the lacuna in the
Banking Companies Act was removed
and the employees of the banking
companies were given a chance to
negotiate with their concerned emp-
loyvers to come to some agreemeni on
the bonus question, and then settle-
ments were reached. So. a similar
situation has arisen in this case,
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The Supreme Court has come down
upon the issue and rightly so because
the courts always decide upon what
is presented before them as written
law, and as such the decision might
be very correct, and we cannot yues-
tion the authority® of the Supreme
Court in coming to such a decision.
But it is up to the Government espe-
cially in this case, the Labour Depart-
ment, to have considered it earlier.
The Labour Department might have
come earlier with such a proposal
after considering it, because it does
not take so much time after 1961 to
consider it, and suggest proposals to
remove whatever bottlenecks and
legal difficulties there are. They
should have come forward, or atleast
they should have approached the
Finance Ministry under whose juris-
diction these insurance companies
come, and they should have effected
an amendment to the parent Act so
that this difficulty of getting bonus
for the employees of the general
insurance business could have been
removed,

One difficulty in all these questions
is that some other extraneous matters
always creep in, which are not com-
ing to light, to the notice of the
public, and we do not know which
are the hands that are pulling down
these things from the natural course
that they should take, In this gene-
~al insurance, after nationalising life
insurance in this country, we thought
that automatically the general insu-
rance also will be nationalised; the
more so because life insurance com-
panies had been doing much more
work than the general insurance
companies. After all, insurance is only
another word for banking. In a way,
the deposits are mopped up in the
form of premia, and these accumulat-
ed deposits are invested in the indus-
try.

Shri Sham Lal Saraf (Jammu and
Kashmir): General insurance is very
complicated.
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Shri Warior: It might be compli-
cated in the matter of settlement of
issue and disputes, The deposils are
from the insured and those amounts
are invested in the general insurance
by those who control general insurance
in their own other businesses. We
know all these complications and

‘complexes created by these funds

which are mopped up in the form of
insurance. What actually is the pull
behind. we do not know. Why is the
Government fighting shy all this time,
after having done so much in the life
insurance business? Creditable work
has been done by the life insurance
companies under the Government. At

* first there might have been some

hesitation on the part of certain
people, who thought or who were
doubtfu] whether the life insurance
business under the Government
would be a success or not. Many
prophets predicated at that time that
it would be a complete (failure,
because, in all these respects, the
private enterprise had a better say
at that time. But now it has been
proved that all the funds mopped up
by the Government through the life
insurance department have been use-
ful in diverting the resources for
better purposes in the public sector
which otherwise would have been
denied to & the Government, The
private sector never gets hold of
these resources and can pever give
them to the Government as the Gov-
ernment wish. We have seen that.

18 hrs.

Mr. Deputy-Speaker: Will the hon.
Member take more time?

Shri Warior: No, Sir, I do not want
to take more time. This is a simple
thing and T am finishing. The ques-
tion is, if the Fnance Ministry stands in
the way, then the Labour Ministry will
be impotent in this matter. That is
why I lay particular stress that the
Finance Ministry mus! make up its
mind to amend clause 31 and such
other clauses as are coming in the
way, and make it smooth-sailing for
the employers and employees in
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insurance tg come to some settlement
on the bonus question.

Mr. Deputy-Speaker: The discus-
sion will continue on the next day for
Private Members’ Bills. The House
stand adjourned till 11 AmM. to-
MOTTow.
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1%.01 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Saturdoy,
April 20, 1963:Chitra 30, 1885 (Saka).



